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LEGISLATIVE ASSEMBLY. 
Wedfle.day, ~ September, 1928. 

The Aaembly met in the Assembly Chamber at Eleven of the Cleek 
Mr. President in the Chair. I 

MEMBERS SWORN: 
Mr. Edward Henry Mitchell Bower, M.L.A. (Madras: Nominated 

Official) ; and 
Mr. John Alexander Stewart, M.IJ.A. (Burma: Nominated 

Official). 

QUESTIONS AND ANSWERS. 
&8u& 0 .. lNBT.RuCTION8 TO THE INCOME-TAX OrnCEBB 0.. CALCUTTA, BEOA.BD-

lifO APPLICATIONS UNDO 811CTI0N 27 0 .. THE mUlf mOOJD-T.o: Am; 
1922. 

66. *IIr. A. .. CHnaaavi: (a) Is it a fact that· the present ~  
Commissioners of Calcutta have i88Ued general instructions to the IncoD1e-tu 
Oftlcers within their respective jurisdiction, not to entertain applieationa 
under section 27 of the Income-tax Act at all , 

(") Do GoVernment propoae to enquire· into the matter and lay before 
the House the result of such enquiry T 

!'lie BODOaI'able Sir BhupeDdra Bath 1Iitra: (a) No such instruc-
tiona have been issued by the Assistant Commissioners referred to. 

Cb) Does not arise. 

lye.: BY THE INCOME-TAX DEPABTIIENT OF NOTICES TO WEALTHY AsnssDS 
utmn 8ECTlON 34 OF THE INDIAN INCOME-TAX Aer, 1922.-
67. *111'. A. B. Ghumavi: (0) Is it a fact that the practice of the 

Ineome·tax Department in Calcotta is to illSue indiscriminately notices under 
seetion 34 in eases of wealthy a88e11See6 specially Indian.'}, immediately or 
BOOn after their asaessment has been made by the Income-tax Officer T If 
tIO, do GO"emment propose to enquire into the matter and inform the House 
of the reKult. of such enquiry T 

(b) Will the Govemment be pleased to lay on the table a statement 
f!howing the nwober of such notices under seetion 34, issued to &sae88eI!II 
~  Calcutta daring March 1925 to October 1926 and ~mb  1926 to 

. Itareb 1928 aDd al&o state the respective dates on which the original 
.sBessment in each oue had been !Dade T And will the Govemment be 
~h  plellllied to state the number of such notices iasued during the next 

previous ~ months with the respective dates of orjgill.l flIII!eMIDent ill 
each ease f 

( 117 ) 
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~) Will the Government be pleased to state whethet' there is a 
special Income-tax Officer in Calcutta charged with the duty of issuing 
notices under 8t"ction 34 of the Act T If so, who is he Y 

"nul Honourable Sir BhupeDdra Ifath IOtra : (a) The practice is not 
as stated. Notices under section 34 are not iwued indiscriminately. 

(b) A statement is laid on the table gh'ing the information required. 
(c) There is no such officer ... An officer was appointed to deal with 

certain &SSe88JDents under section 34 in the year 1926 but the Central 
Board of Revenue considered the arrangement unsatisfactory and ordered 
its discontinuance in April 1921. The remaindt>r of the question there-
fore does not arise. . 

81 ~ a1lotoi", •• Mber of Nolieu iuV«I .nder 8«J1ion 34 4"",,, JiareA 1925 10 ~ 
1926, in OalCvam. 

No. of noticeB under Sec· Da. of original alllletlllmeDt in cuee other than new caaea. 
tionM. 

554. 

,.{InCluding !07 new CMeI 
in which the IJeCtion M 
&lllelllmentl were the 
1st ...... mentl). 

Uth Nov. 1924, Uth Nov. 1824, 25th Nov. 1924, 10th Aug. 
1925, 29th Aug. 19J4. JOth June 1926, ~ h June IItJ5, 
2ind Oct. 1925, Uth Feb. 1926, 8th May 1925, 11th 
Sep. 1925, 6th Feb. 1925, 9th Sep. 1924, 18th .o\.ug. 
1925, 19th Oct. 1925. 'th Jan. 1928, 4th Jan. 1926. 
26th Nov. 1924, 19th Aug. 1825. ~ July 1925. 21st 
Dec. 1923. 13th.y 1925. Uth June 1925, ~ h lIay 1915, 
hd Oct. 1924, 22nd Feb. 1923. 23rd July 1925. Uth Sep. 
1824, 23rd Jan. 1926. 17th Nov. 1925, 18th June 1925, 
31st Dec. 1925. 11th March 1925, Sth Dec. 1925, 1st Aug. 
1924. '16th Sep. 1924, 19th Dec. lUi. 27th Aug. 1925, 
18th March 1925, 19th Aug. 1925, 22nd Aug. 1925. 22nd 
Oct. 1925, 15th June 1925. 13th Nov. 1925, 20th July 
1925. 19th Oct. 1925, 4th Jan. 1926. 4th Jan. 1926, 28th 
Nov. 1924, 15th Dec. 1924. Hod Oct. 1925, 30th Oct. 
1924, 10th June 1926. 5th Dec. 1925. 15th Sept. 19J4. 
25th May 1925. 23rd Jan. 1923, 25th Nov. 1924, 24th Sep. 
'1924, 25th "'ug. 1925, 23rd Jan. 1926, 13th Aug. 1925, 
16th March 1926, 28th May 1925, 4th Feb. 1926, 27th Jail. 
1925. Hod Oct. 1925. 28th Aug. 1924, 27th July 1925, 
28th Aug. 1924. 311t Jan. 1926.1Oth Feb. 1926. 26th July 
1925. 29th Aug. 1925, lith Sep. 1925. 28th Aug. 1925, 
17th Sep. 1126, 17th Nov. 1925, 23rd Sep. 1926. 28th Feb. 
1925, 311t March 1925, 19th Aug. 1924, 28th March 1926, 
15th Oct. 1925. 12th Mar<'h 1925. 26th March 1926. 24th Jan. 
1926.23rd Feb. 1925, 28th Aug. 1926, 26th March 1926, 20th 
Sep. Ie!., 16th March 1925, 27t1aMarch 1926,29thMay 1926, 
10th Aug. 1926, Jan. 1924. July 1924. March 1925, May 
1925, June 1925, July 192 Aug. 1925, Sep. 1925, Oct. 
1925. Nov. 1925, Dec. 19.!.>. Feb. 1925, June 1926, Feb. 
1924, Feb. 1925. June 19l5, July le!5, Aug. 1925, Sep. 
1926, Nov. 1925, .Jan. 1926, Feb. 1926, 23rd Oct. 1924, 
Dod .Jan. 1926. 30th Maftlh 1926, 10th Sep. 192.&.- 19th 
Deoc. 1925, 24th .June.I926. 29th Oct. 1925,9U1. try 
1926, 8th June 1926, 21st .June 1926, 26th ~  1~  7th 
.July 1926. 7th .July 1925, 17th .JuIYI926. 19t1;1.Juiie 1 6, 

'-:." !n \ ,. 



QUIISTlON8 AND ANSWJ:B8. 

No. of notioee under Dates of original &8lle8llment in QUell other thAn DeW QUell. 
Section 34. ," ", " 

; '.' 

17th July 1926, 18th June 1926, 17th July 1926, 7th 
July 1925, 17th July 1926, 19th JUDe 1926, 17th July 
1926. 28th May 1925, 16th July 1926, 9th July 1926. 17th 
July 1926, 27th June 1926. 17th July 1926, 19th June 1925. 
17th July 1926, 15th Feb. 1926, 5th Feb. 1926, 16th Feb. 
1926, 17th July 1925, 24th .July 1925, 6th Feb. 1926. 4th 
Sep. 1926, 2Qth Oci. 1926,4th Sep. 1926, 16th July 1926, 
12th Feb. 1926, 23rd .July 1925, 6th Sep. 1926, 23rd July 
1926, 15th Sep. 192.5, 28th Jan. 1925, 6th Feb. 1926. ltib 
July 1925, 15th July 1926, 27th July 1926, 18th June 
1924, 7th June 1926, 3rd July 1925, 23rd May 1926, 26th 
Nov. 1925, 22nd July 1924, 29th Aug. 1924, 5th JUDe 1926, 
25th Feb. 1925, 9th March 1926, 24th Oct. 1926, 15th llafth 
1926, 18th Sep. 1925, 19th Feb. 1926, 20th March 1926, 
31st Aug. 1925, 15th Xov. 1924, 23rd Oct. 1925. 30th April 
1925, 24th Sep. 1924. 18th Aug. 1924. 21st Aug. 1924. 
10th Dec. 1924, 8th Dec. 1924. 17th Sep. lou. 
22nd Sep. 1924, 30th Aug. 1924, 15th Oct. 1924, 
13th Dec. 1924, 3rd Sep. 1924, 25th 8ep. 1924, 13th NOT. 
1924, 26th Feb. 1926, 1st Oct. 1924, 19th Sep. 1924, 20th 
June 1925, 24th July 1925, 17th Aug. 1926, 21st Jan. 19J6. 
3rd Aug. 1925, 6th Aug. 1925, 7th March 192.5.17tb June 
1925, 20th JUDe 1925, 31st Aug. 1926, 20th July 1926, 
30th &>p. 1926, 27th July 1926. 6th JUDe 1926, 31st Aug. 
1926, 27th Aug. 1925, 13th Aug. 1926. 26th Aug. 1926, 
llthSep. 1925, 10th 8ep. 1925, 30th July 1926, 26th June 
1925, 25th Aug. 1926, 11th July 1926, 29th JUDe 1925, 
16th June 1925. 22nd July 1926. 17th Jan. 1925, 14th Oct. 
1925, 30th March 1925, 27th Aug. 1925. 23rd July 1925, 
23rd Xov. 1925, 23rd Dec. 1926, 25th July 1925. 30tb 
July 1925. 20th June 1925. 8th Jan. 19'26. 30th 
Jan. 1926, 318t Oct. 1925, 8th Ang. 1926. 2ith June 
1925, 23rd Dec. 1925. 17th Dec. 1924, 29th Oct. 1926, 
17th Nov. 1925, 15th March 1926. 27th July 1925, 9th Sep. 
1925. 15th Stop. 1925, 8th March 1924. 23rd Aug. 1924, 
30th Nov. 1925. 5th May 1925, 13th NOT. 1925, 13th KOT. 
1925, 28th .Jan. 1925. 6th Sep. 1924. ith Nov. 1926,22nd 
Oct. 1925, 20th Sep. 1924, 29th Oct.I924, 27th Aug. 1925. 
18th Aug. 1925, 22nd Oct. 1925, 2ith Jan. 1926. 21st Oct. 
1925, 19th Aug. 1926. let Sep. 1925, 23rd March 1926. 
20th Nov. 1923,l1th March 1925, 18th Aug. 19!3. 15th NOT. 
1924, 2Rth JuJy 1924. 9th July 1925, 18th Dec. 1924. 
23rd July 192.5. 9th Jan. 1925, 23rd Oct. 1924. 20th Sep. 
1924, 25th Feb. 1925, 17th Aug. 1925, 12th June 1925. 7th 
June 1924, 18th Nov. 19J5, 22nd Oct. 1924, 29th July 1924, 
29th Aug. J924, 29th ~  1924, 22nd Dec. 1924, 17th .Tan. 
1920, 14th Feb. 1925, 11th Sep. 1924, 21st Sep. 1924, 18th 
May 1925, 19th July 192.'i. 26th Mar.!h 19l16, 29th June 1925, 
18th Aup:. 1925. 26th Jan. 1926. 11th June 1925. 8th July 
1925. 8th Oct. J925. 26th Oct. 1924. 18th July 1925. 21st 
Au£'. 1 ~  12th Ma['('h 1925. 12th Ma:'Ch 1925,2ith March 
1925, 27th March 192.\ 30th Malch 1~  13th July 1925, 
13tb JUly 1925, 28th Dec. 192.'i, 5th Jan. 1926, 2nd 
Feb. 1926, 11th May 1926, let June 1926, 15th June 1926, 

1 ~ ~ ~ ~



N(j;Gf tlC)tict;. UDder 
8ectiOD k 

[5TH SEPT. 1928. 

Dates of origiaal a-ment itt ClB8M other than new 08 ... 

23rd June 1926: 211t Sep. 1926, 30th &p. 1926, 28th .y 
1926, 13th May 1926, 21st Aug. 1926, 18th Aug. 19211. 
26th June 1926. 26th Nov. 1926, 9th Aug. 1925, 2lat Dec. 
1926, 10th Aug. 1925, 25th Aug. 1925, 28th Sep. 1926. 
211t Sep. 1926, 8th July 1925, 7th July 192', 29th Aug. 
~  23rd April 1925, 3rd Jan. 1925, 28th .Jan. 1926. 

22nd Oct. 19U, 30th May 1925, 29th Oct. 19U. 

S'a'f'fflttd showi"g ".,,,,btl' of notices issued tmdn section 34 during Sot'ember, 
1926, '0 March, 1928, itt CalcvtttJ. 

No. of notices 
1lJIder Section M. 

121" 
(IncJuding.621 new caaea 

ill which the Section M 
a __ linen. ~ the 
lit __ meJl1iII). 

DatH of original a..ment in cases other than new cuea. 

22nd June 1925, 25th Nov. 1925, 7th Sep. 1926, 25th Aug. 1925. 
5th Mar. 1927, 5th Mar. 1927, 3rd June 1927, 21st Aug. 
1925, Uth Feb. 1927, 23nI Oct. 1925, Uth Feb. 1927, 23rd 
Oct. 1926. 6th Nov. 1926, 20th llay 1926, 3rd Sep. 1926., 
25th Sep. 1926, 12th June 1926, 10th Aug. 1927, 25th Mar. 
1928, 27th April 1927, 10th May 1927, Uth Aug. 1926. 
26th Aug. 1926, 19th May 1928. 18th June 1927, 15th Dec. 
1926, 9th Sep. 1926, lit June 1927, 10th Mar. 1926, 22nd 
Dec. 1926, 17th Mar. 1927, 5th July 1926, 27th JUDe 1927. 
28th Sep. 1926, 3rd Aug. 1926, 28th Jan. 1927, 25th July 
1927, 10th Nov. 1926, 25th June 1927. 18th Jan. 1928, 
25th Aug. 1926, 8th July 1926, 8th July 1926, 8th July 
1926, 10th June 1926,22nd Jan. 1927, Ifth Mar. 1927. 6th 
June 1927, 27th June 1926, 29th May 1925, Uth JUDe 1926, 
22nd Aug. 1926, 2200 Sep. 1926.22nd Oct. 1926. 6th Aug. 
1925, 9th Dec. 1926. 26th Oct. 1925, 19th June 1927. 2fth 
Jan. 1927, Uth Nov. 1926, 29th Jan. 1926, 8th Sep. 1926, 
12th Mar. 1927, 11th Mar. 1927, 16th Mar. 1927, 27th Aug. 
1926, 12th Mar. 1927, 29th Mar. 1927, 7th Mar. 1925, 9th 
June 1925, 3rd Dec. 1926, 8th Sep. 1926, 31st Jan. 1926, 
9th Dec. 1925, 27th Sep. 1926. 16th July 1925. 11th Sep. 
1925, Ifth Jan. 1927, 8th April 1927, 25th Jan. 1927, 29th 
June 1926, 15th Nov. ]927, 26th July 11116. 27th Sep. 1926. 
22nd Sep. 1926, 27th Oct. 1927, 2nd Sep. 1926, 31st June 
1927, 3rd Jan. 1928, fth Jan. 1928. 5th Nov. 1927. 
21st Mar. 1928, 5th Nov. 1927, 211t Mar. 1928, 28th 
Sep. 1926, 28th Sep. 1926, 20th Dec. 1926, 16th Feb. 1928, 
22ad FPb. 1928, 2fth Feb. 1928, 24th Feb. 1928, 25th Feb. 
1928, 29th Feb. 1928. 8th Jaly 1926. 10th Mar. 1928, 6th 
JUDe 1926, 22nd Mar. 1928, 9th Nov. 1928. 29th Oct. 1926, 
J8tb Mar. 1928. 28th Feb. 1927, 7th Jan. 1927, 26th May 
1927, 26th May 1927, 22Dd Nov. 1926. 9th Sep. 1926. 26th 
June 1927. 16th Jaly 1927, 16th liar. 1927, 2nd Sep. 1926., 
lit Dec. 1926, 18th Nov. 1926, 27th July 1926, 17th Jan. 
It117, 16th July 1927, 22nd Aug. 1926, 26th May 1927, 1Mb 
JiWL 1_ 13th Feb. 1918. 23rd Feb. 1_ tIn 8ep. 1_ 
lltla 11K. 1927, 16th Feb. 1927, 26th Sep. 1927, 29th May 



No. of ooticeI 
nnder Section U. 

III 

1925. 27th Nov. 1926. lIthAug. 1926. 20th March 1827.7* 
Nov. 1927. 29t.b Jao. 1927. 24th Mar. 1927. 16th liar. 1m, 
30th Dee. 1916, 9th JUDe 1927, 18th Sep. 1926, 23ni Feb. 
1m, Jaod Feb. 1927, 11th Jan. 1928, 3111t Aug. 1926, IIJt, 
Feb. 1928, 20th Jan. 1926, 6th Sep. 1925, 14th Nov. 1926, 
27th Nov. 1_, 26th Nov. 1926, 15th Sep. 1926. 26th Aug. 
1926, 28th Nov. 1926, Utb April 1927, 28th July 1927, 4th 
June 1927, 11th Jan. 1928, 17th Aug. 1927. 27th June 1927, 
23rd June 1926, 23rd JUDe 1926, 3111t May 1927, 26th Aug. 
1927, !2nd Sep. 1926, I_Jao. 1928, 28th July 1926, 11th 
Aug. 1926, loth Aug. 1926. 17th Dee. 1927, 28th Jao. 1927, 
27th July 1926, 10th July 1926. 28th May 1927, 3M Aug. 
1926. 23rd June 1926, 23ni JUDe 1926, !2ud June 1927, 
10th Aug. 1926, 9th July 1926, JUDe 1926, July 1926, Oct. 
1926, Dec. 1925. Feb. 1926, Mar. 1926. May 1926, June 1928. 
Aug. 1926, Jao. 1927, Feb. 1927. June 1927. Feb. 1925. 
Jao. 1926. Feb. 1926, Acg. 1926. Sep. 1926. Nov. 1926. 
Dec. 28th, Jao. 1927, liar. 1927. July 1927, Aug. 1927, 
Sep. 1927, March 1928, 18th Aug. 1926, 27th Sep. 1926. 
30th Oct. 1927, 6th Dec. 1926, 12th Nov. 1-. 27th Sep. 
1926, 6th Sep. 1926, 8th Mar. 1927, 28th Aug. 1926, 27th 
June 1926, 26th Oct. 1926, 12th Mar. 1927, 4th Oct. 19!6, 
2Mb Jao. 1927, 7th Dec. 1926,23rd Dec. 1926. 21st Sep. 
1926, lit Sep. 1926, 29th Oct. 1926. 8th Sep. 1926. 23n1 
July 1926, I1tb Aug. 19J6, 24tb JUDe 1926, 14th Sep. 1926. 
18th Jan. 1927, 8th Nov. 1926, 28th Sep. 1927, 27th Sep. 
1926, 21st July 1927. 3rd Aug. 1926, 26th Aug. 1927. 29th 
July 1926, 2ard Feb. 1927, 10th July 1926, 13th J&IL 1927, 
26th Aug. 1927, 31st·Aug. 1925, 21st Sep. 1926, 8th Dec. 
1826. 25tb Nov. 1926. 30th July 1925. 30th Nov. 1926, 
30th .June 1926, 3rd Aug. 1925, .17th July 1925,3Oth 
Jan. 1926, 24th July 1925. 29th Nov. 1926, 22nd 
June 1927. 14th. July 1927, 31st July 1926. 20th Aug. 1927. 
lth Jan. 1927. 21st Sep. 1926. 31st July 1926, 23rd Aug. 
1926, 7th July 1926, 7th July 1926. 20th Aug. 1926,16th 
Feb. 1927, 20th Aug. 1926, 8th Oct. 1926. 13th Oct. 1927, 
22nd Dec. 1926, 29th Nov. 1926, 8th Sep. 1926, 16th Oct. 
1927, 29th Nov. 1926, 26th Oct. 1926, 29th Sep. 1927, 
20th Nov. 1926, 23rd May 1927. 8th Oct. 1926. 27th July 
1926, 31et Oct. 1927. 9th Feb. 1927, 14th Mar. 1927, 7th 
Sep. 1926, 8th Feb. 1927, 30th Oct. 1926, 3n1 Jan. 1927. 
24tb Aug. 1926, 21st Sep. 1926, 25th Nov. 1926, 16th March 
1926, 15tb July 1926, 31st Oct. 1925. 3let Aug. 1925, 28th 
Nov. 1925. 28th June 1926, 29th July 1926, 12th 
Sep. 1925, 19th Nov. 1926, 5th Jan. 1926, 18th Sep. 
1925. 27th Nov. 1926, 31st Aug. 1925, 10th Aug. 1925, 
10th Sep. 1926. 22nd Nov. 1926j 6th Aug. 1926. 3n1 Aug. 
1926, 24th Aug. 1926, 21et June 1926, 18th Nov. 1926. 12th. 
Aug. 1925, 16th July 1926, IOtb June 1925, 18th Aug. 1926. 
3let Aug. 1926, 27th Aug. 1926. '26th July 1926, 16th July 
1926, 27th July 1926, 4th Aug. 1926, 26th Sep. 1927. 26th 
Aug. 1926, 27tb Aug. 1927, 30th: July 1927.21I1tJao. 1927. 
30th Aug. 1927. 5th Oct. 1926, 28lb June 1926, 20th Sep. 
1926, 9th Nov. 1927. 18th Jan. 1927. 23rd Dec. It25. 28th 



]72 

No. , of notioee uDde! 
's.ction :H. 

LJDGIBLA'1'IVE 88 1 ~ " [6TH SEPT. 1928· 

Dates of origiDal ...... ment in ouea other than new oaeea. 

--' ~

Sep. 1926, 22nd Nov. 1926, 13th Aug. 1926, 13th July 1927, 
18th Aug. 1926, 11th Sep. 1927. 4.th Aug. 1927, 27th July 
1926, 28th Aug. 1926. 29th Oct. 1928. 28th July 1926, 
17th No,\". 1925. 18th Feb. 1928, 29th Aug. 1926, 2MIl 
Nov. 1925, 17th July 1926, 22nd July 1927, 11th Jan. 1928, 
18th Nov. 1928. 5th Aug. 1928. 29th June 1927, 31n Aug. 
1928. 28th Feb. 1927. 22nd Dec. 1925, 8th Dec. 1926, 10th 
Oct. 1925. 21st, Aug. 1928, 30th July 1925. 5th Jan. 1926, 
30th July 1927. 9th Oct. 1925. 27th Oct. 1926. 30th Sept. 
1928, 31st Jan. 1927, 2nd Aug. 1927. 9th Dec. 1928, 22nd 
Jan. 1927, 22nd March 1927. 12th Nov. 1925. 20th July 
1927, 24.thSep. 1926. 30th Sept.. 1926. 28th July 1926, 21Bt 
Dec. 1926, 30th Jan. 1926. 27th Sep. 19'16, 5th Dec. 1926, 
7th Sept. 1926,25th Feb. 1927. 28th Dec. 1926, 11th March 
1927, 14.th March 1927. 24.th Feb. 1927, 18t1t :Sov. 1926, 18th 
~ I h I 1 hM h 1927,4.thAug.I925.6th 
Aug. 1926, 6th Aug. 1926, 22nd March 1927, 13th Nov. 
1925, 16th July 1925, 12th Sep. 1927. 28th July 1927. 21Bt 
Dec. 1925, 27th Nov. 1926. 21st Dec. 1925, 27th Nov. 19J6, 
21st Dec. 1925, 27th Nov. 1926, 3rd Aug. 1926, 4.th Oot. 
1926,5th Oct. 1927, 6th August 1928. 12th Nov. 1926, 28th 
July 1927, 5th Oct. 1926, 6th Jan. 1927, 29th March 1926, 
19th Aug. 1928, 14.th July 1927, 1st 8ep. 1928. 14.th July 
1927. 19th Aug. 1926, 17th Nov. 1926, 16th March 
1928, 19th Nov. 1925. 22nd March 1926, 9th Sep. 
1925, 16th Feb. 1928, 10th Sep. 1925, 2nd Oct. 1926, 
11th June 1925, 12th July 1926. 25th Aug. 1926.7thDec. 1926, 
27th Jan. 1926r 12th July 1926, 22nd Feb. 1926. 22nd May 
1926. 31st Dec. 1926, 26th Jan. 1926. 31st May 1926, 15th 
Sep. 1928, 30th No,\". 1925. 28th Jan. 1926, 6th Feb. 1926, 
15th Aug. 1925, 3rd l~ 1925, 29th June 1925, 20th July 
1925. 7th July 1925, 13th Feb. 1926. 7th July 1925, 22nd 
March 1928, 24th No\·. 1925. 9th July 1926. 22nd March 
1926. 13th Aug. 1925. 14.th Oct. 1925. 15th J1ID8 
1925, 18th July 1925. 25th July 1925. 18th Feb. 1926, 
24.th March 1926. 27th Jan. 1926, 25th Nov. 1926. 14.th Aug. 
1925.22nd Feb. 1927. 12th Aug. 1925,22nd Dec. 1926. 16th. 
Nov. 1925, 30th Oct. 1926. 23rd June 1926. 13th June 1927, 
14.thMay 1827. 30th July 1927. 27th Aug. 1927, 8th June 1927, 
22nd.Mar.I927, 12th Feb. 1927,29th Nov. 1926, 14.thMarch 
1927, 23rd Aug. 1926, 8th Sep. 1927. 16th Aug. 1927, 9th Nov. 
1927, 10th July 1925, 11th Nov. 1926, 12th Oct. 1926, 4.th 
Feb. 1927. 28th March 1927, 19th May 1927, 21st May 1927, 
21st May 1927, 14.th May 1927. 23rd July 1927. 25th Aug. 
1927. 7th Sep. 1927, 19th Sep. 1927,2200 Sep. 1927, 26th Sep. 
1927, 1st Nov. 1927, 19th Nov. 1927. 1st Dec. 1927, 10th Dec. 
1927. 21st Dec. 1927, 11tb Jan. 1928. 12th Jan. 1928. 26th Jan. 
1928. 15th Feb. 1928. 17th Feb. 1928. 1st March 1928. 7th 
March 1928. 7th March 1928, 10th March 1928. 10th March 
1928. 10th March 1928, 29th March 1928. 30th March 1_ 
30th March 1928. 30th March 1928, 27th June 1927, 
4.th Sep. 1926, 6th Nov. 1926. 3rd Oct. 1926. 17th Nov. 1926, 
10th Aug. 1928. 8th Jan. 1927.4.th June 1926. 16th Aug. 
1_ 17th June 1927. 23rd Nov. 1926, 17th June 1926, 



No. (>f notieee UDder 
Section 34. 
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17th Ike. 1926, 20th Aug. 1926, 9th Oct. 1926, lit ~ 
1127, 4th Aug. 1926, let Dec. 1926, 19th Nov. 1926, 4th 
Oct. 1926, 21st Sep. 1926, 20th Nov. 1926, Uth Nov. 1927, 
14th Sep. 1926, 2200 Feb. 1926, 3rd Dec. 1926, 29th Jan. 
1127, 22nd Oct. 1127, 19th Nov. 1927, 9th Aug. 1928,22nd 
April 1927, 6th July 1926, 23rd Dec. 1926, 4th Jan. 1928, 
5th July 1926, 28th Sep. 1926, 11th March 1927, 14th 
Feb. 1927, 14th Feb. 1927, 11th Jan. 1927, 4th JUDe 1925, 
11th Dec. 1926, 20th July 1926, 3rd May 1926, 18th Sep. 
1925, 18th Feb. 1927, 10th Aug. 1926, 2Mb Aag/HJ!6,15t1t 
March 1927, 29th June 1927, 19th Nov. 1927, 2Mb Aug. 
1926, 23rd Feb. 1927, 22nd Feb. 1927, 20th Dec. 1926, 
6th Aug. 1926, 23rd June 1926, 17th Sep. ~  9th.. Aug. 
1926, 28th Sep. 1926, 28th Sep. 1926, 8th Aug. 1921. 19th 
Aug. 1926, 29th July 1926, 19th Nov. 1926, 27th AUg. 112'7. 
26th Dec. 1926. 18th Jan. 1927, 30th July 1926. 18th JQIle 
1926, 29th Nov. 1926, 9th Aug. 1926, 15th Rep. 1926. 5th 
Oct. 1926. 

BIII't/ment showing __ her of notices uflder sectU>N .':4 Msued, during September, 
1924 fo Jr'ehrutlry, 1925, in Calc.fltI. 

No. of notieee iasued 
under Section 34. 

67. 
(lncludiug 28 new ~ 

in whioh the Section 34 
..... meota were the 
1st _menta.) 

Datea of origiDal .-ment in cues other than new cuee. 

25th Sep. 1924, 26th Sep. J924, 22Dd Nov. 1924, 9th Dec. 1924, 
25th Oct. 1924, Dec. 1924, 11th Nov. 1924, JOt.h Nov. 1924, 
30th Dec. 1924, 30th Sep. 1924, 29th Feb.I924. 17th Feb. 
1926. 28th Nov. 1924, 26th July 1923, 11th July 1923, 18th 
Nov. leu, 13th Jan. 1925, 17th Jaa. 19!5. 27th Feb. 1925, 
29th Sep. 1924, 7th Nov. 1924, 22Dd Nov. 1924, 10th Dec. 
1924, 11th March 1925, 20th Jaa. 1926, March 1924, 10th 
Sep. 1924, 17th Nov. 1924, 14th Nov. 1924, 5th March 1924, 
19th Nov. 1923, 25th Jan. 1924, 8th Karch 1924. 8th Jan. 
leu, 23rd Oct. leu, 3rd Dec. 1924, 13th Jan. 1926, 23rd 
Feb. 1926, 27th Feb. 1926. 

GIVING OF REAsoNS FOR A DECISION OR AN AssE88JlENT XADE BY THE INOOXE-
TAX OI'PlCBR. 

• 68. *111'. A • .. GhUll&vi: (a) Do Government propose to restart 
the practice which had prevailed till recently in the Income-tax Department 
in Calcutta of giving re8liODS for a decillion or for Rn llS8eSSIDent made by the 
Income-tax Oftlcel'N in the copies of such orders or assesSIDents supplied by 
that Department to the &SRe88ee8 , 

(b) Are Govenlment aware that copies of &lISessJDent orders as are 
at ~  given conbUn certain figures only and not the reasons for 
arrlvlDg at such figures of income' If not, do Government propose to 
enquire if it is a fact , 



[ISTII s.rr. 1925. 

'.l'IIe Bol101ll'&ble Iir BIaapeIldra Bath 1Iitra: (a) and (b). The 
bl ~  is ~ m bly  l'Qfening to &B8e&1menta made, under 

section 23 (4) of the Indian Income-tax Act, against which no appealliea 
on the merits. In such cases the law does not reqnire the Income-tax 
Officer, 'as it does in cases falling under section 23 (3), to record a written 
&sAe8lmleftt order, and the Government understand that for the last two 
years-approximately-such orders have not been recorded in Calcutta. 
The Government are not prepared to impose on the Income-tax Ofticets an 
obligation that the Legislature have not thought it necessary to ioipose 
on them. In cases under section 23 (3) detailed a88essment orders are 
recorded. 

APPOINTKENT OF PERsONS WITH JUDICIAL EXPERIENCE AS AssISTANT 
ColOll8810NEBB OF INCOMB-TAX. 

69_ *1Ir . .L B. Ghumavi : Do Government propose to appoint 
persons with sufficient judicial experience to the posta of Assistant Com-
missioners of Income-tax. as these officers al'f' requil'f'd to decidt' questions 
judicially , 

fte Honourable Sir Bhupendra .ath 1Ikra: The attention of the 
Honourable Member is invited to' the speeeh made by the Honourable 
:Mr. A. C. McWatters on this subject in the Council of State on llarch 
10th, 1926, which represents the views of the Gevernment. He will there 
see that as a matter of fact at that time about 314ths of the Assistant Com-
missioners were officers with judicial experience. 

PA.Y OP THE POSTJU.STEB, SILCIIA.B. 

70. *Mr. Anwar-ul-Amn: (1) Will t.he Government be pleased to 
lay on the table the following information regarding the (1) Silchar Tele-
graph Office, (2) Silchar Record Office, and (3) Silchar Post OffiCe, 
separately : 

(a) the pay of the Telegraph Master, Head Record Clerk and Post-
master at Silehar on the 1st April, 1928 ; 

(b) the total number of employees who are subordinate to the 
Telegraph }'Iaster, the Head Reoord Clerk and the Head 
Postmaster on the 1st April, 1928 ; 

(c) the monthly average cash handled at the Telegraph Office, Head 
Record Office and the Head Post Office during 1927-28 ; 

(d) the monthly average receipt and expenditure of the cash ac-
count for which the (1) Telegraph Master, (2) Head Record 
Clerk, and (3) Postmaster are responsible; and 

(e) the total value of insured articles and V. P. articles dealt with 
by the Head Record Office and Post Oftlce at Silchar separ-
ately during 1927-28 T 
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~ 18 it • faet that the dunee C)f the POfitmuter at -8ilchar are more. 
J'fISponslble than t1108e of the 'l'elegraph MaHter and Head Reeord Clerk at . 
Silchar ! 

(3) If 80, will Government be pleasted to lltate the realOns why the 
pay of the Postmaster, Silchar, is less than that of the Telegraph MaHter or 
the Head Record Clerk at Silchar f 

Kr. P. G. Boren : (1) A statement giving the information asked for 
will be furnished to the Honourable' Member. 

(%) No. 

(3) DIleM Dot arise. 

GIU.DDrG 011' POSTAL AOOOUNTANT8. 

71. .Mr. bwar-ul-Asim: Axe the Government aware of the fact 
that the Accountants attached to the DiviHional offices of the Publie Works 
Department in Assam are graded with those of the office of the Comptroller 
of Assam and that their posts are exchangeable' If 80, will Government 
be pleased tlo state whethet they intend to introduce a similar procedure 
wit.h ~  to the Accountants of the Post Offi('es , 

Kr. P. G. Jtoren : The facts are as stated by the Honourable Member. 
Government do not propose to introduce a similar procedure in the Post 
Office . 

.APPOINTXENT mr A MU88A.L1lAN AS AssISTANT P08TII8A.TER GENERAL Dr TBB 
BENGAL AND Ass.uI CntcLE. 

72. *Mr . .lDwar-ul-AIim : Is it a fact that the post of a Superin-
-rendent of PoSt Offices has fallen vacant by the premature death of 
Moulvi Abdur RQhim. Assistant Postma.'1ter General in the Bengal and 
Assam Circle T If so. do Government propose to is..'me instructions to fill 
up the vacancy b~  a member of the MUSl>&lman community' 

The BODoarable Mr. A. O. McWatters; Sir. as questions numbers 72, 
73, 75, 78 and 201. all turn on the same point, I propose with your permis-
siQD to deal with them together. Each question contains the suggestion 
that in conneetion with promotions within the Posts and Telegraphs De-
partment a certain reservation should bt> made in favour of members of 
the Muslim comtn12llity. As haR already been stated on behalf of Govern-
ment on more than one occasion. in making promotions from a lower to 
a higher grade of the department the guiding principle is efficiency.. The 
tepresentation of minorIty communities is secured by h~ reserratlOn. of 
'Yacancies for direct reeruitment and Government are not prepared to gIve 
weight to communal considerations when it is a question of making pro-
motions. In these circumstances it does not appear that any usefnl 
purpQse would be served by the collection of all the particulars asked for 
by the Hoeourable Kember in connection with some of these questions. 
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RBcaU1'l'llENT 01' MUSSAJ.VAN GRADUA.TES IN THE CLElUC.u. CA.J)D 01' TBB 
POST OPFICE. 

t 73. "'Ill'. Anwar-ul-Asim: (i) With reference to my starred que&-
tion No. 291 put on the 24,th February, 1928, will the Government be pleased 
to state whether it is a fact that the officials who had passed the Inspect« 
and Head Clerks' examination are exempted from the Selection Grade· 
examination , 

(ii) If so, do Gowrnment propose to furnish a statement showing the 
number of graduates and non-graduates separately under (a) Hindus, 
(6) Mussalmans, and k) others separately Circle by Circle who will be 
eligible for appointment. in the newly created Selection Grade and also the 
number of graduates and I. A. 's in each community , 

(iii) Do Government propot.le to takf" any Rpecial action to have a 
greater number of Mussalman candidates for the Selection Grade appoint-
ments T 

( iv) If 90, will Government please state the nature of the action 
proposed to be taken' Will the Government be pleased to state the number 
of graduates and non-graduates of departmental officials separately who 
have passed the examination for the appointmen. of Superintendent of 
Post Offices [(a) Hindus, (6) MUSRlllmans, and (c) othen should be shoWJI 
separately] T 

(tI) Will Government be plt"8Hed to lay on the table a statement show-
ing the number of graduate clerks, (a) Hindus, (6) Mussab:ilans, and 
(c) others Circle by Circle in the Department on the 1st June, 1928 T 

("i) If the number of M1Jf!88Jman graduates is found less than that of 
the other communities, do Government propose to take any special action 
for the recruitment of Mussalman graduates in the clerical cadre' If so, 
what' 

NUJlBEB 01' APPoINTIIERTB lI'ILLED UP BY Mu88A.LJUNS IN THE POSTS .um 
Tm&aBAPB DBPABTJIEN'l'S IN 1927-28. 

74 .• 1Ir. Anwar-ul-Azim: With reference to m:y starred question 
No. 292 asked on the 24th February, 1928, will Government be pleased to 
furnish a statement showing the number of fresh appointments made 
during 1927-28 by each of the officers who are empowered to fill up ap-
pointments and the number of appointments filled up by lIusaalmans in 
the Posts and Telegraph Departments separately (the number of graduates 
and non-graduates, Mussalmans and Hindus, should be shown separately) , 

The Bonoarable 111'. A.. O. IIcWatten : The informatioD asked for 
by the Honourable Member is being collected and will be supplied to him. 
APPoINTJlEln' 011' Muss.ALJlANS AS PROBA.TIOliOY SUPEBINTEliDENTS 01' P08r 

OJ'J'ICBS. 
t75. *111'. Anwar-ul-Asim : With reference to my starred questioDII 

NOIS. 358 and 359 asked on the 7th March, 1928, do Government propme 
to take any special action to bring the number of Mussalmans to the 

tFor aDlWer to this qoestion, lIee answer to queetiOD No. 72. 
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required number on the waiting list' If 80, what' Will the Govei'dment 
be pleased to state why the required number of MU888.lmans were not 
selected to appear at the examination T Is tllere any order as to what 
portion of Superintendents posts should go to M1lf!S8lmans' If not, do 
Government propose to fix it nOW in order to prevent the preponderance of 
any one community or elasa in these appointments' Do Government pro-
pose to issue orden to hold future examinations exclusively for MWI88lmamr 
or to reserve the future vacancies of Probatiol1ary Superintendents for 
MWII81mans in order to give the community their proper share in these 
services' If not, why , 

ORDERS JSSUED BY THE DIRECTOR GENEBAL OP POSTS A."iD TELEGRAPHS 
BBGARDINO MmORlTY CoIlOlV.HlU. 

76. *Mr. Anwar-ul-Asim: With referenee to UDatarred question 
No. 281 asked by Khan Bahadur Sarfaraz Hu.ssain Khan on the 7th March, 
1928, will Government be pleased to IItate why other i~ Kuch 88 tele-
graphilrtH, ovel'Keers, poh'tmen and menialll, E'tc., of the Posts and Telegraph 

• Departments were not mentioned in the orders of the Director General of 
Posts and Telegraphs, G. I. No. A.. M.-516112127, dated the 22nd November 
1927, referred to in the reply T Do the Government consider it Jiecessary to 
instruct the Director General to issue immediate similar orders in respect of 
other services under him T If not, why T 

fte BODOlll'able 1Ir. A. O. McWatters: Other grades are being dealt 
with by the issue of separate orders. The orders of the Director-General 
referred to by the Honourable Member, dealt with the clerical staff only. 

Mr. K. Ahmed : Sir, I wanted to put my supplementary question to 
the previous reply, and I suppose under the standing Rules and Orders 
I am entitled to do so. 

1Ir. PresideDt : The Honourable Member is entitled to put a supple-
mentary question to the last reply. 

1Ir. K. Ahmed : I stood up before that. 

Mr. President: The Honourable Member was a littlE' too late. Maulvi 
Muhammad Yakub. 

1Ir. K. Ahmed : I rise on a point of order, Sir. I submit that the 
Chair must allow me the privilege of a Member of this House of putting 
a question when I am entitled to do so. 

1Ir. PrelideDt : Does the Honourable Member deSire to dsk any sup' 
plementary question on the last RIlly , 

. 1Ir. K. ~hm  : The previous questions were answered at one stretch 
l h ~ being put by the questioner. Does that mean that supple· 

mentarles are to be shut out. 

Mr. PrelideDt : Kaulvi Muhammad Yabb. 
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Giwn-TO mM li~ OPTlmR 'PBopoSBAu riP ti>sTs or ~ 8 
JlASTBBS. 

:78. *1Ir. hwar.ul-Asim.: (a) Will Government be pleased. to 8 ~ 
the mb~  of (1) MUslim, (2) Hindu, and (3)" others' ~ 8 

masters, Circle by Circle , 

(b) Is it a fact that the posts of gazetted Postmasters are filled 
up by selection! If so, why was the proper share not given to the Muslim 
.community , 

«(') Is it a fact that 17 posts are going to be raised to the rank of 
gazetted. Postmasters f If so, do the Government propose. to. reserve at 
least half of these posts for the members of the Muslim community' If 
not, why' 

t79. 

taO· 
PRoMOTION 01' GUllDS IN TIlE MOIU.DABAD CraoLE. 

81. *llaulvi _uMmmad Yakub: (a) Is it a facti that certain Mus-
lim and Anglo-Indian railway guards, in C. and D. grades, will shortly 
be retiring from Moradabad Circle , . 

(b) Is it also a fact that certain outsiders have been imported by 
the Moradabad D. S. and they have been temporarily appointed in order 
to deprive the local guards of their promotion when the vacancies actually 
oocur' . 

(c) Do Government propose to make an immediate enquiry into the 
matter and see that local guards are not deprived of their well earned 
promotion T 

1Ir. A. A. L. Parsom : (0) No. 

(b) 11 temporary guards have been appointed by the Divisional 
Superintendent, Moradabad, since 8th December 1927. TheRe men have 
not been appointed to de-prive any guard of promotion. 

(c) No. 

ExPLOYIIENT OF RAILWAY MENIAL STAFF BY TIlE AsSISTANT SUPERINTENDENT, 
POWER HOUSE, MOBADA.BA.D, ON 1118 PRIVATE WORK. 

82. *Kaulvi Muhammad Yakub : Are Government aware that there 
is a general complaint against the Assistant Superintendent, Power HOWIe, 
lforadabad, of taking private service from the railwaymcnial staff of the 
Locomotive Shed, l\Joradabad f What action, if any, was taken against the 
officer concerned , 

tFor this question and its aower, aee the end of question&. 
~  allllwer to this questiolt,' aee alllWer to queetion No; '72. 
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A.l.LBGm> MISUSE OJ' GoVBUJlBlrr SToRES BY TBB CluaGDD, EYCTRlC 
PolVEJ' HOUSE, m 8~  .&lID TBB,Rulnn;Ha SOD PouIuJi, SIIAJ[-
.JAlIANPoBE. ' .' " 

83. *lIaulvi K1Ibammed Yalmb: (a) Are Government aware that 
calleS of the misuMe of Government stores weft reported against the 
Chargemau, Elec.>tric Power House, Chandausi, and the Running ,Shed 
Foreman, Sh8.hjahanpore , . 

(b) Will Government be pleased to state what aetion, if auy, W88 
taken against the officers concerned , 

Mr. A. A.. J... PanoDi : With your permisaioD, Sir, I propose to amlwer 
questions Nos. 82 and 83 together. The Railway Board under-
stand that certain representations on these matters have been made to 
the Agent, East Indian Railway, and as he is quite competent to deal 
with them, the" Railway Board do not propose to take any action. 

llaulvi M1Ihammad Yakub : If the Agents do not take any action in 
these matters, what is the remedy of the persons who suffer f 

Mr. A. A. L. PanoDi : The Agent is the m.al authority in thest" 
matters. 

Maulvi Muhammad Yakub : What is the Railway Board then consti-
tuted for' 

Mr. A. A. L. PanoDi : To be the final authority in those matters which 
are not delegated to Agents. 

LieuteJUmt-Oolone1 B. A. S. Gidney: Is it or is it not a fact that when 
such matters come to the notice of the Railway Board from the Agents 
that it is the duty of the Railway Board to make enquiries and adjudi-
cate , 

Mr. A.. A.. L. PanoDi : No, Sir. 
Lieutenant-Oolonel B. A. J. Gidney: I ask again what ill the use of 

the il ~  Board, Sir. 
llaulvi Muhammad Yakub : Ha"e not the Railway Board reservt'd 

any authority for themselves T 
Mr. A.. A.. L. P&l'IODi : The position is that in certain matters appeal 

or review lies to or with the authority next above either the appointing 
authority or the authority who took a particular action. If that authority 
is, say. the Divisional Superintendent at Moradabad, the appeal would 
ordinarily lie only to the Agent and not to the Railway Board, and as a 
matter of administration the Railway Board do not ordinarily interfere 
with the decision of Agents in matters of this kind. 

llaulvi .ubammed Yakuh: Then are we to understand that the 
Agents are not subordinate to the Railway Board T 

1Ir. A.. A. L. PanoDI : No, Sir. You are not to understand that. 
1Ir .•.•. loebi : May I ask whether it is pt'rmitted by the Railway 

Board that railway servantl ean utilise menials for their private pur-
pOllel , 
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1Ir. A.. 4. L.:Pancma : No, Sir ; it is not tbe i i ~  the 1L.nway 
Board that subordinate .or other officers should be mi~  to utilise 
menials paid from Railway revenues for their private service, but it is a 
matter which the Agent of the Railway is perfectly competent to deal 
with aDd to .stop. "., 

'ftIe 1tevd.. 1. O. ObaUerjee : It is one of the matters of principle that 
subordinates and officers should not utilise menials for their private' work. 
Is it not more a matter of principle than a small matter of procedure f 

JIr. Prui4em : It is a question of opinion. 

'llr. K. Ah""Ml : Is thl! Honourable Member aware that he is repre-
senting the Railway Department here and that he has to answer any ques-
tion put by a Member; and be responsible. , • 

1Ir. A. A. L. Panou : I appear to have been answering a good many 
questions. 

LieaieD&nt-Oolcmet ... A.. I. Gidney: Does the Railway Board consider 
il 8~  Agents to be infallible ! 

•• .&.. .&.. L. PanoDs : No, Sir. The Railway Board consider no one, 
not even themselves, iBfallible. 

ABOLITION OF THE POST OF SECOND GUAJU) ON TIlE EAST INDIAN RAILWAY. 

M ... ulvi MvMmmad Yaknb: (4) Are Government aware that 
the East Indian Railway has 8 bolisbed the post of 8t!Cond guards on all 
trains as a result of which the safety of the travelling public is in danger 
and several eases of accidents to passengers have occurred , 

(b) Do Government propose to direct the revival of the post of second 
guards as they are employed on othl'r Railways! 

Mr. A . .&.. I.. Pancms: Government are aware that the POtJtK of 
second guards have been abolished on the Ea8t Indian Railway ; they 
do not agree that the abolition has had the etl'ect suggested by the 
Honourable Member. I may inform him that one of the duties imposed 
upon the Crew statt is to see that passengers are comfortably accommo-
dated and the Agent reports that as a result the position is quite Katis-
factory. Government do not therefore propose to direct the revival of 
the posts of second guards. 

N UlIBEB OF Hn."DUS AND MU88ALIUNS IN THE DIvIsIONAL SUPE'BINTElIo"DENT'S 
OFnCE, KOILADABAD, EA8T INDIAN RAILWAY. 

85. ·KauIn Muhammad Yalmb : Will the Government be pleased 
to state how many Brahmins, how many other Hindus and how many 
lrIw;salmall8 there are in the Divisional I:;uperintendent's Office, East Indian 
RAilway, lIoradabad, and how- many Brahmins, how many Hindus amI. 
IJ(,w miny l\1uKHBlinans got promotionf4 tn'ld allowanceH and of what amount 
during the last two years ! 
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111'. A.. A. L. PU'IODI : Government. regret that, aft h ~ previou'lly 
buen explained in this House, they are not prepared to Hupplement the 

. Sgures with regard to communal representation given in Appendix F 
in Volume I and Appendix C in Volume II of the Report on Indian Rail-
ways for 1926-27 by details for individual offices or appointment •. 
Their objection applies equally to the supply of information as to promo-
iiolUl and allowances by cOlDDlunitieH in individual offices. 

KuiDar 0a1lf&1l&Dd 8iDha: May I know, Sir, whether BrahminK are 
.or are not classed under Hindus T 

Mr. A.. A. L. PU'IODI: I presume so, Sir .. 
. . Mr. President: I have been informed by Mr. Kelkar that he has 

authoriHed Mr. Belvi to put his questions. Has the Honourable Member 
authority to put those questions T 

Mr. D. V. Be1vi : Yes, Sir. 
Mr. PrtIident : l\lr. Belvi. 

RAILWAYS PUBCHABED AT A PluCK DETBBIIINED OTJIEBWI8B TJlAli' AS .&MUL-
TIPLE OF TJIEIB AVEBAGK N B'l E.u.!mJGs. 

86. *Mr. D. V. BeIri (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state which of the following 19 Railways were purchased at 
a price determined otherwise than as a multiple of their average net 
.earnings: 

(1) Bengal Central. 
(2) Bombay, Baroda and Central India. 
(3) Brahmaputra SultanpUl'. 
( 4) Delhi Umbana Kalka. 
(5) Deoghur. 
(6) Eastern Bengal. 
(7) Great Indian Peninsula. 
(8) East Indian. 
(9) Kalka Simla. 

(10) Mymensingh Jamalpur Jagannathganj. 
(11) Madras. 
(12) Nilgiri. 
(13) Noakhali (Bengal). 
(14) Oudh and Bnhilkhand. 
(15) Ranaghat Kri'lDagar. 
(16) 8cinde, Punjab and Delhi. 
(17) Sejl'owiy Rauul. 
(18) South Indian. 
(19) Tarkessllr. 

lIIr. A. A. L. PU'IOna : I am having the information, which involves 
areRarch into papers of the se"enties, exhumed and wdl sead it to the 
Ilonourable Member when it is ready. . 
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87. ellr. D. V. Belvi (on behalf of Mr. N. C. Kelkar.> : Will Ooven-
ment kindly lay on the table a statement for the year 1926-27 showing the 
branch lines built under Gowrnment of India, Railway DepartmeDt 
:Resolution No. 2131-F. of February 19, 1925, with their IfI'OIII ~ 
working expenses, net earnings or deficits, and the &DlOutl reeeived 
against the defieits from Loeal Governments or loeal h i i~ , 

Mr. A. A. L. PanoDl : I lay on the table a statement giving the in-
formation required. 

STATEMENT. 

The only line for whieh a guaraatee from a t-al Government 11'88 due for • 
full period of year 1926·27 is the M~ m i  RaiJway in Burma. The fiprea requirecl 
by the Honourable Member are given below: 

Be. 
(1) GJ'OIIII earnings (ineJuding extra trattit' on the Main Line) " 5,00,722' 

(2) Working ape_ (including hire for rolling ltoek) .. 3,31,478 
(3) Net earningB . . 1,69,244 

(4) Interest on Capital " 5,67,177 

(5) Guaraatee payable by the Gcm!nameat of Burma .. 3,97,933 

TOTAL AlIOUNT OF REDUCTION IN SToRES BALANCE POB THE QUlNQUENlfJUJI 

ENDING JfABcB 81, 1927. , 
88. *111'. D. V. Belvi (on behalf of Mr. N. C. Kelkar): Will Government 

kindly lay on the table a statement showing for the quinquennium ending 
Mareh 31, 1927, the total amount of reduetion in StOrefJ balanee ; amount 
due to scrapping, or sale as serap. of stores, maehinery, ete. ; amount due 
to sale of old stores, machinery, etc .. as ReCOndhand.; and amount due to 
mere adjustment in Stores accounts , 

1Ir. A. A. L. PanoDl : I am sending the Honourable Member a state-
ment giving whatever information it has been possible to collect. It 
has not been possible to obtain figures for five years from all railways. 

ADoPTION ON INDIAN R.uLWAYS OF THE LAYCOCK TYPE OF AUTOIUTlO' 

COUPLER IN USE OF SoUTH AnICAN RAILWAYS. 

89. *111'. D. V. Be1vi (on behalf of Mr. N. C. Kelkar) : Have Govern-
ment considered the question of adoption on Indian Railways of the 
Laycock type of automatic couplt'r (central) in use on the South African 
Railways ; and if so, in what respects has it been found unsuitable for 
adoption in India , 

111'. ~ A. L. PanoDI : The answer to the first part of the question is: 
in the negative. In fact Government are not aware of the existA!nce or 
an automatic coupler of this name, and will be very glad !f the Honour-
able Member can put them.in the way of obtaining dellitrDH of it. 

OIossIoJJ JI'BOX VOLUJO II 01' 'nIB R.uLWA.Y AnIlIJlJITILATlOJJ RnoBT or 
TR1I: TuJJUCTIOJJ8 OF TR1I: JI'nn: Fmms. 

"90. *111'. D. V. lI.lvi (on behalf of Mr. N. C. Kelkar) : Are GOTerD-
aent aware that a ltatement showing the trl1JUl8ctioDFJ of the Fine Fuck 
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used to be incorporated in Volu:me II of tl1e Railway Adminilitration Report 
up to 1921-22 and that it has been omitted fro:m subMequent reports; if 80, will 
Government kindty state the reatlOila which led· to ita 'omission . f 

Mr. A. A. L. Panou··: The state:ment showing the tranuetion of 
the Fine Funds was omitted on the recommendation of the Committee for 
tile revision of statistics on Indian Ra.ilways. The reaaoDli which they 
gave for proposing the. o:miil8ion . were that these statiotics have no direct 
bearing upon the workmg of railways. 

111'. R. 1111. .Joshi : May I ask whether the FineK Fund is administered 
by the railway authorities, and if anyone' wants to know how the fund 
is being administered, where is he to get that information from T 

Mr. A. A. L. PanonI : If I am right, Sir, the Honourable llember 
will succeed in extracting that information from me in reply to a ques-
tion which he has on the paper later on. 

STATEllDT SHOWING RAILWAYS WHICH WERE UNDER Colf8'1'BUOTION AT TJD: 
BEGDlNlNG OP 1922-23 PROM STATE FuJme. 

91. -Ill': D. V· Belvi (on beha!f of Mr. N. C. Kelkar) : Will Government 
kindly lay on the table a statement lihowing railways which were under 
construction at the beginning of 1922-23 from State funds and the outlay 
incurred on them during the period 1922-23 to 1926-27 r 

Mr. A. A. L. Panona : The information asked for is being obtained 
and will be furnished to the Honourable Membtar on receipt. 

ExTENSION OP THE LEi CONCBS8ION8 'PO THE EMPLOYEES OP THE CoMPANY-
JlANAGED RAILWAYS. 

92. -Ill'. D. V. Belvi (on behaU of Mr. N. C. Kelkar) : Will Government 
kindly lay on the table a copy of the eortespondenee which has p&'!lllld 
between the Government of· India &IN the Secretary of State for India 
on the subject of the extension of the Lee concessions to the employees of 
the Company-worked Railways 7 

Mr. A. A. L. ParaoDI : Government regret that they are DOt pre-
pared to lay this correspondenee on the table. 

1IA.JuNG OP SPECIAL YEARLY PAYMENTS INTO THE DEPRECIATION Fmm. 

93. -Mr. J). V. BelYi (on behalf of Mr. N. C. Kelkar) : Haye Government 
considered the question of making special yearly payments into the ~ 
ciation Fund against past arrean of depreciation, in addition to thepa1'-
ments that are at preseJU being made into it against current ~ i  i 
if 80, what are the diftleulties which make such special payments undesirable 
or impractieatlle. 7 

1Ir. A. A. L. PadODI: It hu not been necessary to consider the 
questiou since, b spjte of h~ y ~ from the Depreciation Fun4 
~Il ~  last foUl" y~  a· ~  of abOut nine ~ has been built lJP 
lD the Fund. . 
L78LA ~ ... i ~  • 
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RAILWAYS CONSTRUCTED OR S.\NCTIONED FOR CONSTRUCTION DUBING THE 
YlWtS 1 ~  TO 1 ~  FOR THE OPENING 01" DW'OoALl'ltLDS. ETC. 
94. -Mr. D. V· Belvi (on behalf of Mr. N. C. Kelkar) : Will Government 

kindly lay on the table a statement showing- railways constructed or sane-
tioned for construction during the years 1922-23 to 1926-27 for the opening 
up of new coalfields and the outlay incunoed on them during that period , 

Mr. A. A. L. Parson. : A statement giving the information required 
is laid on the table. 

8t&teWIetlt II1Ioto;Jlg railtll4Y. ("o-.tn.cted or Nnctioned for COMtn.ctioft duriAg 1M 
..,.. 19Z!!-!!3 to 19!!6-;F for tM opening of "etII coalfUld8 and tAt> ou.tlay iftMlITf'd Oft 
tMa duriAg that period. 

N afM of nailtllOy. 

L Talehar Coalfield 
2. Kedla Branch 
3. ADgada BraDeb 
4. Barkakhana Chandil 
5. Bermo DUDl'ya Section of Bowo Ramgarh ExteDaiOD 

6. South Karanpura Coalfields 
7. Kaata Coalfields 

Outlo, inmPTed .p to 
31.t JI...-M 1987. 

Ra. 
93,90,579 

30,460 
3,63,518 

1,67,27,826 
48,06,775 
40,01,241 
25,98,335 

8. Anuppur-Karimati seetion (C. I. C. By.) 18 ~ 

9. Daltongunj-Barkakhana Section ~ l Indian Coalfil'lds 
Railway) including Bburkunda Siding 70,23,112 

10. Chitmiri and Jbagrakband i ~  (CA!ntral Indian Coal-
fields Railway) 23,048 

CmmITING TO THE RAILWAY REVENUE RxCBIPTS 0 .. THE INTEIlES'I' ON TO 
RESERVE Fmm 01' hmIAN R.u!.WAYS. 

95. -Mr. D· V· Be1vi (on behalf of :Mr. N. C. Kelkar) : Will Government 
kindly state why interest on the Reserve Fund of Indian Railways is credited 
to the Railway revenue receipt8 instead of to the Reserve Fund itself 88 is 
done in the Belgian State Railways--t,ide paragraph 5 at page 18 of 
Annexure 1 to the Proceedings of the Standing Finance Committee for 
Railways, Volume II, No.1' 

Mr. A. A. L. Parsons : The course at present adopl)ed iH in accord-
ance with the term!; of the convention UJl.der which the Assembly agreed 
to the separation of railway from general finances, and it is for this rea-
son that it has been adopted. 

Nl7IlBD AIm COST OF LocOllOTIVES DEBITBD TO THE I>EPUClATlON FuND, ETC. 

~  *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the answer given on 28th March 1927 to starred question No. 1276, will 
Government kindly state the number and cost of locomotives debited to the 
Depreciation Fund and the amount of the sale proceeds credited to Revenue 
and quote reference to the specific Bnles in Amlexure B, Volume I, No.1 
of ~ Proceeding'!! of the Standing Finance Committee for Railways' ' 
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1Ir .. ~ A.L. Panou: The number' aebit_ to the ~ i  
Fund was 101, and the cost sixty lakhs thirty-one thousand rupees, and 
the sale prO<!eeda credited. to Revenue thirty-four· lakba aeventy-nine 
th6usand rupees. . The relnant ruleR are 3 (it) and 6. 

AIIoUNT OJ' TJD: DEPuoiATION FUND THAT SHOULD HAVB BDN BUIL'I' W 
!'BOil THB BBvuUE8 OF PA8'I' YBABS, I!'I'C. 

97. "'lIIr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the answer given on 28th March 1927 to starred question No. 1269, do 
Government propose to ascertain the amount of the Depreciation Beaerve 
that should have been built up from the revennes of past years but is not at 
present accumulating in the Depreciation Fund ; and if not, why not , 

lIIr. A. A. L. PanoDi : The answer to the first part of the question i. 
in the negative, and to the second, that Government do nol1 consider that 
BtDY practical benefit would be obtained from the lengthy and laborious 
investigation suggested. 

RBuu TO TO CAPITAL AccoUl'o'T OF THB BUll 8PEN'I' ON .ABAImoNBD 
RuLWAY Pao.lBCT8. 

1*8. *lIIr. D. V. "In (on behalf of }Ir. N. C. Kelkar) : With referenee 
to the answer given on 28th March 1927, to starred question No. 1272, will 
Government kindly h1ate "'hen h ~  propose to relieve the capital account 
of the amount of Rs. 32,86,316 lIpent on abandoned projects , 

111". A. A. L. Parsons: There is no immediate proposal to thi" effect. 

NUJlBER OF VEHICLES CONDEMNED BUT NOT YET BBPLACED ON THE NORTH 
WESTERN R.Au.WAY. 

99. *lIIr. D. V. "In (on behalf of Mr. N. C. Kelkar) : With reference 
to the remarks .. Excludes hi l~ condemned but not yet replaced" 
occurring at tbe foot of page 82 of tbe Railway Administration Report for 
1925-26, Volume II, will GO\'ernment kindly state what is tbe number of such 
wagons on the N'orth WeHtern Railway and wbether their cost is still 
standing at the debit of tbe capital account, and if 80, why ? 

111". A. A. L. PanoDi : The number at the close of the financial year 
1925-26 was 1,147. 1.004 have since been replaced, and it is proposed to 
replace the balance of. 143 in 1929·30. The cost on account of these 143 
vehicles still remaining at debit to capital is, in round figures, Rs. 3,90,000. 
1t will be written back when they are replaced. 

DUTIBS AND QUALIl'ICATIONS OF THE FINANCIAL CoIOlISSIONBB OF RAILWAYS. 

100. -Mr. D. V. Be1vi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state: • 

(a) the duties and qualifications required of the Financial Commis-
sioner of Railways. 

(b) his position vi. a 'Vis the Finance Department on the one hand 
and the Railway Department on the other, 

- (c) whether an attempt was made to secure the services of a non-
service Indian for the post when it last fell vacant f 

fILA. as 
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fta.JIenoura ............ "'1:' (a) ~  ~)  The Fiuncial 
Cnmmiaioner, of'Baihv.,a.i'.1lD of(ioer of the Rtlilway Depflol'trneut of. tAe 
Govemment of India and is one of the four 8i i~ who )~i  tJle 
Railway Board. Subject to the control of the Finance llember of His ~
ccllency the Governor General's Council, to whom he has the right of 
.Mea, he exercises the full powers of the Government of, India with re-
gard to railway expenditure. It is part of his duties to see that railway 
mattelll likely to affect the general financl's of bldia are broukht to the 
attention of the Finanoe Department. 

(c) ~ 

JlA.nrrBNANCE OF SEPAll&TE CAPITAL AND RJ:VEIrolil AocoUN'l'8 POB ~ 
LINES. ' 

101. "1Ir. D. V. Be1vi (on behalf of Mr. N. C. Kelkar) : Will Govel"A-
ment kindly state whether separate Capital and Re\'enue Accounts are main-
tained for branch lines built as remunerative propositions, and if not, why 
not' 

:Mr. A.. •. L. Parsona : When branch lines are built as integral part. 
of the m.ain line, no separate Capital and Revenue Aecounts are main-
tained for them. But instructions have been issued that a statement-com-
paring the actua,l earnings derived from a new bl'ftnch line yearly till the 
fifth financial year after opening, ,,,,ith the estimate in the Traffie Repol'tt 
should be submhted to the Railway Board. 

~ I  RETURNS ON NEW RAILWAY LINES. 

102. *JIr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the ~ made by ~ I  A. A. L. Parsons at page 1280 of the Legis-
lath"e Assembly Debates, Volume, IX, will Government kindly state whether 
they have sinee considered the question of devising a system by whieh ,to 
ascertain how far the anticipatffl return on new lines at the end of the 
assumed period has been realized at the end of that period T 

:Mr. A. A.. L. P8I'8OIII : Yes. 

CmTEmOli LAID DOWN BY THE SECBETARY 01' STATE FOB A ~ 

RAILWAY, ETC. 

103. *111'. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the criterion laid down by the Secretary of State for India for a pro-
c1uetive ~l y t.t the PrcUect should be one which is estimated to yield 
a return within a maximum period of five years of 4 per cent. per &DDIIID 
on the capital invested including therein among othe1'8 aU ~ of simple 
interest incurred up to that date, will Government kindly state eate-
goriaHy: 

(a) what is the maximum period adopted ,at pnIIeDt; 

(b) what is the pementage aimed at j and 
(c) whe.ther arrears of simJ;»le interest incuftted ,. to:the date of the 

eN h~  ~  periocl. illl __ i_ •••• ·iIl i~ 

.t the ttipulated-retura f 



e. A. 1";-& ...... :. (6) In determiniDg whether any new' eden-
ilioD should be taken uP. we now-gelil!raUy I i~ ~ ii like.,. -oo-be 
obtained immediately after opening and in the-sixth,y.e.Il1"" __ ~m  

. (b) The percentage at which it appeal"H likely that the Gcmtmmentof 
India can borrow during the period in whieh the money will be spent. 

{c) No. We usually add interest during the ~ i i  perioa;to the 
estimated capital expenditure for the purpOHe of determining the firiancial 
.prospects of th-cnew eonstruction, but not interest for the further period up 
to the nime when traffic on the exteru;ion iii expected to have been fully 
developed. 

DotTJlTOI' TBJ:CAPlTAL AT CIIABGE ON STATE ltuLWAYS AT THB END 01' 1926-
27, B'l'C. 

104. -Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state : 

(a) the amount of the capital at charge 011 State Railways at the 
end of 1926-27; 

(b) the amount i l ~ in (a) but ~ bearing interest; and 
(c) the ~ from which the amount in (b) was obtained f 

Mr. A.. A.. L. ParIODI : I would refer the Honourable Member to 
Aceount No. 25 of the Finance and Revenue Accouuts for 1926-27 which 
gives full information on the Rubjp.ct. 

REDUCTION 01' THE CAPITAL CosTs 01' THE MOllPANI CoLLtEBy. 

105. -Mr. D. V. Belvi (on ht>half of Mr. N. C. Kelkar) : Will Govem-
.ent kindly state the I'e8HOns for the reduction of the capital costs of 
Mohpani Colliery from 10,29,370 at the end of 1919-20 to 8,13,981 at the 
ad of 1~  , 

Mr. A.. A. L. Parsons: The IIononrablf'l\If'mber is referred to the 
remarks against l\Iohpani Colliery in Column Ii of Appendix B of the 
Repol·t by the Railway Board for 1926-2;. 

1tIANuI'AOTUBB IN INDIA OJ' ARTICLES IN CoMMON USE ON RAILWAYS. 

106. "1IIIr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the question of the manufacture in India of articles in common use on 
Railways which was referred to the Tariff Board as far back as March 
1925, have Government ascertained what is delaying the submission of the 
Board's Report, and if so, what are the reasons f 

The Honourable Sir George Bainy : The report has been received. 
It is included in Volume VIII of the Statutory Enquiry into the stePl 
industry, of which the Honourable Member has been supplied with a 
copy. 

NUXBD OF W AGOB8.AxD COA()HE8 ON THE BENGAL ~  &u.WAY ~ 
INO RENEWAL ON THE 31ST MARcH 1m. 

1M. ellr. D. V . .-vi (on behalf of Mr. -N. C.Kelkar) ! Will Govera-
.' .. t be. p.1eued to lq on the table a statement Rbowing, by ty.pes or classe., 
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the DUmber· of. wagons aDd coaehes on the Bengal,Nigpur il ~ •• itiq 
l'eIlewal·onS_ Maroh,l927 , 

1Ir. ~ A. ~ ParIOu: I am sending the HonourabreKembel' • statt-
Dlent giving him the information, which' he requires. ' 

ALLoWANCE I'OB THE U8& KADE BY THE NEW BBANCH LINES·OF m ROi:.LmcJ 
Sroclt OF THE MAIN LINES. -

lOS. *IIr. D. V. Bam. (on behalf of Mr. N. C. Kelkar) : With reference 
to the statement made by Mr. A. A. L. Parsons at page 1261 of the Legis-
lative .Assembly Debates, Volume IX, in which it is stated that an allowance 
of 5 per cent. of gross earnings is made for the use made by the new branch 
lines of the rolling stock of the main lines, will Government be pleased to 
state whether it is a fact that the percentage was fixed at a time when the 
ratio of working expenses to gross earnings "'as very much lower than at 
present ; and if so, havt' Government made any enquiries into the sufBcienq' 
of the allowance under the altered conditions , 

1Ir. .L .L L. PInons : The percentage is of very old standing. 
Government have not made any recent enquiry into tht' sufficiency of 'the 
allowance, but have no reason to believe that as an all-round rate it is 
inadequate. 

DE8CBIl'TION BY Sm CBART-ES INNES OF TRAVEL ON THE INDIAN RAILW.6.Y8 AI 
THE CJlEApEST TRAVEL IN THE WORLD. 

109. *IIr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference 
to the following extract from the Railway Member's spt'ech at page 1427 
of the Legislative Assembly Debates, Volume IX : 

" But the fact remains and caDDot be refuted, that travel on the 
Indian Railways is the cheapest travel in the world. I haTe tba 
figures here and as I think they will prove of interest to the 
House, I shall read them out. . 

Average rate per passenger per mile in : 

Norway 
U. S. A. 
Sweden 
England 
France 
Japan 
India 

Pies. 
16.38 
15.58 
12.6 
9.22 
7.14 
5.21 
3.73 " 

are Government aware that the lowest fare is not necessarily the cheapen 
fare' If so, will they kindly lay on the t8ble any infonnation which 
may be in their possession to show that the ~ rate of 3.73 pies in 
India is not only the lowest but also the cheapest in the world , 

1Ir . .L .L L. ParIoDI : I regret that I am unable to argue with the 
Honourable Member whe'tber the adjective" cheap" ha, the partieuiar 
comparative meaning whieh he appears to suggest, nor 'aID I ia a poeitioa 



:to m ~ the suggested·comparison. I notice, however; .that Dr. Webster 
gives as one of the deflnitionll of" cheap "_H at a . price 88 low or lower 
than the ~ l i ~  pf h~ article or commodity, ~ At .. P1ice, leae. than 
the real value". It is nO doubt .in both of these senses Ilia! Sir CIiarlea 
Innes described travel on the Indian Railways as the cheapest 'travel in 
tltc .worlcJ. 

TOTll AMOUNT DEBITED TO TBB CAPITAL AcCoUNT OR ACCOUNT 01' EXPDDJ-
TUB OR SuaVEYS 01' NEW LIRE8 I'ORJlIRG PABT 01' A 81'.ATB-WOUD 

RAILWAY. 

110. -Mr. D. V. BeIvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state approximately the total amount debited to the Capital 
Account to the end of 1926-27 without finaneial adjustment on account of 
expenditure on surveys of new lines forming part of a State-worked 
Railway T 

1Ir. A. A.. L. PU'IODI: About' 7 113rd lakhs. 

POLICY 01' TIlE SoUTH AI'lu:C.AB GoVEBRJIERT BEOABDIRG THE PuBclu.sE o:r 

R.&.tLWAY L'I'ZBIA.L8. 

Ill. *Mr. D. V. Relvi (on behalf of }lr. N. C. Kelkar) : Are Govern-
ment aware that the policy of the South African Railways administration 
is to purchase as much material as possible in South Africa, and 8 preference 
of 5 per cent. is given in favour of the Soutt: African manufactured 
articles' If so, have Government considered the question of adopting a 
similar policy on Indian Railways T 

Mr. A.. A. L. PU'IODI : The answer to the first part of the question 
is in the affirmative, except that Government understand that the pee-
ference is 10 per cent. wheret:be raw materials are entirely or mainly 
produced within the Union. The question whether a similar policy 
should be adopted for India was recently considered in conneetion with 
the revision of the Stores Purchase Rules. 

FREE LUOOAQE ALLoW.ABCE GRANTED TO ADULT TJmm Cuss P A.88DGEBS OR 
THE SoUTH AFRICAN RAILWAYS. 

112. *lIIr. D. V. Relvi (on behalf of Mr. N. C. Kelkar) : Are Govern-
Ulent aware that on tbe Soutb African Railways each adult third class 
passenger ifii allowed to have 50 Ibs. luggage free of charge! If so, 
have Government considered the question of adopting a similar allow-
ance 011 the Indian Railways! 

Mr. A. A. L. Parsons : Government are not aware wbat the free allow-
ancl' is on the ~ h Mrican Railways. Tbey do not propose to raise . 
the present allowance on State·managed Railways which is 15 seers or about 
30 lbs. in addition to b i ~ and other small articles. 

CoNTROL OF RAILWAY POLICE ON THE SoUTH .Ai'mc.AB RAILWAYS. 

113. -lir. D. V. Belvi (on behalf of llr. N. C. Kelkar) ; Is it a fact that 
the control of the Railway Police in Soutb African il ~  is vested in the 4 
General Manager of the South .African R!Lilways' If SO, hsyE' Government 

i ~ the question of placing the Railway Police in India under the 
o('ntrol of the Railway Board , . 
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4fhe JIOilourable tIr. 3.·Crera.r: I ~ h 1 eanrio't unflertake to 
an&*er as regards'the control otltaihvay Po'lict' 011 Soufh Africnnltail-
.a)'S. The Railway Police in Intlia were originally controUed by the 
railway' authorities, but the system did not prove satisfactory and was 
aband·oned. ~ m  ape not ll i~ any change from the exist .. 
ing system of control. . 

BtlPPLr 1'0 INDIAN RAILWAYS I'llEE OF CBAltaJ: 01' COAL PBmI STATB-OWlOlD 
:MUiEs. 

114. -Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With refer-
enee to Earl Winterton's statement in reply to a question in the House of 
Commons last April, that many of the State-owned mineo; in India supplied 
eo&l to Railways which was not charged for, will Go"ernment kindly specify 
the mines and the railways in question and state the circumstances in which 
no charge is made to railways for coal supply from State-owned mi ~ T 

Mr. A. A. L. Panons : I am not aware that any State-o\yned mines 
in Inuia supply coal to il ~  which is not charged for. 

CONCESSIONS GRANTED TO MwTABY OFFICERS BY RAILWAYS. 

115. @Mr. D. V. Be1vi (on behalf of Mr. N. C. Kelkar) : Will Govern-
Ment kindly state the grounds 011 which Captains and subalterns of certain 
Br_itish and Indian sen-ices are granterl thc concession flf tra\"elling first 
dass on payment of !'.econd class fares with a luggage allowance on Ii 
maunds as for a first class ticket at the cost of the Railway Department and 
not at tbe cost of the Army Department T 

1Ir. G .•. Young: The cost of these con('essions is borne b~  the Rail-
Department, in accordance with the practice under which similar con-
ces:ions are paid for by the railway companies in Great Britain. 

issUE OF A PAlIPIU.E'l' CONTAINING RULBS AND CoNDmONS GovEBNIim RR· 
Cll'UI'l'KENT 1'0 THE lIIGIID SDVICE8 ON RAILWAYS. 

116. -llr. D. V. Belvi (on behalf of ?tIr. N. C. Kelkar) : With reference 
to the reply given OIl Augnst. 31st, 1926, to starred .question No. 267, will 
Government kindly state what decision has been arrived at in regard t.o the 
issue of a pamphlet, setting out in full detail tbe rules and conditions 
governing recruitment to higher services on railways' 

Xr. ~ ~ L. Panons : The i!'sue of snch a pamphlet is under active 
-considcration, but awaits a decision on ODe point on which the Railway 
Board are in consultation with the Public SI'l"yice Commisliion. 

EmToBIAL NOTE " RMLWAY8 III SoUTH AFBICA ~  IN INDIA." IN THE Week 
01' MAy lOra, 1928. 

117 .... D. V. Bem (on bebalf of Mr. N. C. Kelkar) : Has the atten.-
. tion of the Government been drawn to the editorial note " Railways in 

South Afriea and in India" in the iSline of the Week of May 10th, 1928, in 
which it ib pointed out that" in South Africa railways and harbour adminis-
tration is required to conform to business principles, with due regard to 

• ~i l l and industrial development i b~  the Union" , If M. have 
Go\"ernment considered the question of adopting a similar policy in India , 

Mr. A. A. L. ParIoDI : Government have not see.n the article men-
tioned by the Honourahle Member. 
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118. ".D:V. :8eln (on behalf of "Mr. N. C. ~l ) ; Is-ii a fact 
that the reorganization of work en State-worked il y~ on a divisional 
basis has proyed to be a SUCCe18 from the point of view of both ~ my and 
efficiency f If 80, what steps have Government taken to introduee a similar 
reorganization on Company-worked State Railways f  " 

Mr. A. A. L. PanoDl : Government cousider that the introduction 
-of the diyisionallOystem has been a success on the GrealJ Indian PeniDHula, 
Bast Indian and North.Western RailwaYH. Its adoption on Company-
managed Railways is a matter for the decision of the Board.!! of Directors 
-of those Railways; and since a dh'isional system is less nece888ry on 
"Smaller and more easily managed raihvay s.,tems, Government are not 
prepared to pu"t pressure on 1h(' HelLe Bom'ds to adopt it. 

EMPLOYMBNT 01' MUSS.u.VAlITS AS EsTABLlSIDIEliT CLJmu ON TIIB EAST DDUJI" 
RAlLWAY. 

119. *JIaulvi IInhammad Yalmb: 'a) Wi1l the Goyernment be 
pleased to state what steps, if any, were taken -by the offteen of the East 
Indian Railway to carry out the orders contained in l~  No. I.E.-2771 
lOIE., dated the 17th December, 1921, and No. T.E. 227!161!1-"E. of ht 
December, 1922, issued by the Chief Superintendent, -Calcutta, regarding 
the appointment of Mussalmans as establishment l~  since the llDUl)gama-
1:ion of the Oudh and Rohilkband Railway \\;th t'le East Indian Railway' 
-H not. why not ! 

(b) What is thE' total number of e'ltablishmeD't elerks in the 6 Divisions 
of the East Indian Railway and to which community do they belong T 

1Ir. A.  A. L. Parsons: (a) The orders to which the Honourable 
Member refers were to the effect that when opportunity occurred Muham-
mada-n clerks should be engaged as assistants in the Establishment Branch 
of the Delhi and Gaya District Offices ,,,ith a view to their being trainp,d 
815 establishment officers. h ~  hll\"e ceased to be in force sinee thc amal-
gamation of the Oudh and Rohilkhand 'Railway with the East Indian Rail-
way, for there is now no District Office at Gaya, and 'Delhi is no longer 
undcr the East InJlian Rail\"ay Administration. At present the position 
ill t.bat IUnce the amalgamation of the Oudh and Rohilkhand Railway with 
the East Indian Railway the ll mb~l  of establishment clerks on the East 
Indian Railway has b ~ reduced and as \"at"'1DC!e!l whieh occur have gene-

o rally been filled first from the clerks who were discharged there hali been 
no recruitment of establishment cll'rks-lillhammadan or otherwise-from 
outside. 

(b) The total number of the establishment clerks employed in the 
Divisional OlIlces of the East Indian Railway is 237. Government regret 
that for reasons which have heen ,Jre\"iousb· uplain¢d h ~  are not pre-
pared to supplement the details with regard to communal representation 
given in Appendix F in Volume I and Appendix C in Volume n of the 
Report ?n Indian Railways for 1926-27 by figures for individual offices 
or appolDtments. 

I may, however, assure h~ Honourable Member that the Agent, East 
Indian Railway, is alive to the desirability of recruiting Muslims for 
appointmentll in all offices under his control when suitable candidates 
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eome forward. for employment.. In certain branch.es of tbe 8~ ,Ip.dian 
~i y i  h~  is ~ ~  a prepoJiderance' of . MUSMP.ls. , 

111'. PniidNlt: Has question No. ;t2O lK,en put I· ,"1;, 

,III'. O. I. KaDpIyer: 1:"es. 
111'. PreIdclat : The Honourable Member is Dot ill his plac!e •. 

111'. O. I ..... Iyer : I am not aware of any arrangement of seats. 
111'. Presidat: A block has been allotted to the Congress Party and 

I thought the Party has assigned seats to its members. If they have not 
done so yet, I hope they wfll do so now and let me know of the arrange-
ment. 

Mr. O. I. Banga Iyer : J am not aware of any arrangement of seats. 
I put question No. 120. 

• 
SKEEN MEMORANDUM ON TIlE MILITARY SITUATION IN INDIA. 

120. ... O. I. Jtanp Iyer: (a) Has the attention of the Govern-
ment been drawn to statements in a section of the Press to the •• Skeen 
memorandum" on the military situation in India, and the Indian army'. 
military preparedness or unpreparedness for war on modem lines , 

(b) Will the Government be plealied to publish the .. Skeen memo-
randum " on modemizing the Indian Army T 

Mr. O. M. Young: With your pt'rmission, Sir, I propost' to answer 
questions 1\os. 120, 121, 122 and 176, also }lr. Gaya Prasad Singh's 
question No. 158, and Colonel Crawford's qUt'stion No. 178 together, and 
to take this opportunity of making a statement on the matters raised in 
these questions. I am arraid the statemt'nt will be ratht'r a long one; 
but I hc.pe that the House will allow me to trespass a little on its patience, 
as it would be difficult to return a· complete answer to these questions in 
a few words. 

The document referred to in the questions was a lecture given by • 
General Std Officer, at the four Command Headquarters, on army fuumoe 
and economy within the army. The main object of the lectur .... , and of 
its subsequent circulation, Wllti to stimulate a special campaign of t'Conomy 
which has been initiated throughout the various formations of the army. 
In ordt'r to as<;ist in this object, mt'ntion was made of i i ~ dt'ficiencies 
in equipment, and of tht' estimated sums required to overtake those 
deficiencies i ~ tbe next ft'w years. The t'!ilIenee of tbi!; t'eonomy 
campaign within the army is to encourage the military authorities all 
through the army to look for and suggest mt'thods of economizing on their 
own initiative, and f;() to ru.siKt the Governmt'nt in providing the funda 
required to meet the army's growing O('eds, without increaHing military 
expenditure beyond its present limits. Tht' agreement referred to in 
Mr. Gaya Prasad Singh's question is an informal arrangement, under 
which savings effected by the military authorities 88 a result of this 
special economy campaign, may be appropriated towards the equipment 
programme. 



· ... . The' leetrite Is a confidential dOcument designed for official WJe only, 
and ~mi  are' not prepared to· publish the wbole document .. 
exteftBO merely becaWJe a copy haa been purloined by HOmebody, and parts 
have already appeated in the Press. I will, however, endeavour to give 
Honourable Members full information on the varioWl points. .. . ~ 

The programme or scheme of His Exeellen"cy h ~ b il~ i 
Chief mentioned in the questions, is merely a part of the eontMuous 
policy of Gonrnment, during the incumbency of the present and the late 
Commandel'8-in-Chief, in regard to m i i~ the equipment of the 
army; in India and making good certain shortages which rewlted from 
acceptance of the recommendations of the Indian Retrenebment Committee. 
There is no separate seheme for modernization in the. army. Moderniza-
tion is proceeding continuously from day to day. His Excelleney the 
Commander-in-Chief made this clear in his budget speech last March 
when he W88 informing the House about thc progre!UI of meehanization-
a word which is practically synonymous \\;t h modernization in this 
context. The army of the United Kingdom has for the last few years 
been making continuous experiments with dift'erent patterns of mechanical 
transport machines. The army in India carefully !ollows the experiments 
made in  England, testing the results, and modifying them, where modifi-
cation is necessary, to suit Indian requiremenbl. The task of keepiDg 
pace in the modernization of equipment with the progress made at home 
has been made more difficult in the past few yean; owing to the acceptance 
by Government of the recommendation!> of the Indian Retrenchment 
Committee. 'Vhen Government accepted those recommendations, it was 
recognized, and stated, by Lord Rawlinson that the economies then made 
in equipment would have to he counterbalanced sooner or later by further 
expenditure in order to keep pace with the requiremenbl of defence. In 
fact, in giving their support to the proposals of the Inchcape Committee, 
the Government of India took a definite risk, in recognition of the then 
paramount. need for retrenchment, by deceleratinl! to 80m .. extent, the 
rates of provision and renewal of part of the army's equipment. It was' 
realized from the beginning, however, that this state of affairs could not 
cont.inue beyond a certain point. The matter was kept under constant 
observation, and by 1926 we had reached the point when we could no 
longer go slow, but, on the contrary, had to b~i  catching up again. By 
the end of 1927, we could see our way clear. Much progres...;; had been 
made in redeeming what I may call the Inchcape shortages, and we could 
predict with lIome confidence that those IIhortages would be soon obliterated 
altogether without our having to add appreciably to our military estimates. 
But meanwhile we were eonfronted with new problems arising out of 
the rapid developments in modernization, and, in particular, the mechaniza-
tion of foreign armies and of the army of Great Britain. It was to keep 
pace with these further developments also, if possible, without increasing 
our present scale of military expenditure, that the economy campaign 
to which I have referred was devised in the cold weather of 1927-28. At 
the same time there was no hope of i ~ that expenditul"e below its 
present level. That is why His Excellency the Commander-in-Chief and 
the late Finance Member ha"e informed Honourable Members on more 
than one occasion, that they saw no prospect in the immediate future of 
a further reduction in the army estimates, but that, on the other hand, 
there was a possibility that those estimates might be increased. This ... 
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10 ,pGSitioa, .Sir,· wh8l11DY HOllOwaWe·frieacl, l~ l Crawford, asked 
.e last, JIal'eh; wIlether the eqwpment of tJae al'llljf was ill a satisfactory 
position, i~ l ly in 1'e8peet of mobility aDd. defence against an attack 
from the .ur accompanied by the use of gas. These questioas were put 
towards the close of the debate 'on the Army Department grant, when 
there wu. of course, I!o i ~  for preparing a detailed statement . 
. In replying, while I informed the House that Government were doing all 
'they could towards ensuring that, when the time caDie,onr army would 
'«0 into the field fully equipped, I declined to make any admislUon of 
iDsutBciency. in particular items of equipment. To that reply I adhere, 
ud if a similar question were again put to me in the course of a debate, 
I should give a similar ans't'er. But in the meanwhile there has been the 
public contro\"ersy on the subject, to which Honourable Members have 
drawn attention, and many incorrect statements about the condition of 
army equipment have appeared in the Press. In view of this circum· 
stance, and' as our equipment Pl"OflTBmme is now still further adyanced 
than it was in March. I have had prepared a memorandum which eXluains 
.. fully cs possible, from the technical point of ,-iew, what we haye been 
doing in the last few yeanl, where we stand now, and what we propose to 
iio in the neaf future. I lay this memorandum on the table of the HOUHe. 
It goes i bl~  into details, Rnd I think it will supply Honourable 
Members with Rll the infconuation that they require. But if. after 
reading it, they find that there Rre other technical points on which they 
would like to be informed, I shall be \"ery glad to give them what informa-
tion I can. 

MEMORANDUM. 

The li~y followed by the Army in matten of organization and equipment ill 
eoaeiaely stated in a reeolution of the Legislative A_mbly in 1921 in ~ i  "ith 
the Eeher Committee'l ret!ommendatione, which nma .. followl : 

•• That the purpose of the army ill India must be the defeDee of Illdia against 
enemal aggreeeion and the m i ~  of internal peace and tranquillity. 
To the extent that it is ~ IIIIIl y for India to maintain an army for 
these purposes, ita organization, equipment and administration should be 
thoroughly up to date and, lIith due regard to Indian eondltione in 
~~  with the PJ1!lll!llt day standardl of ll~i ~y in the British 
Army, 80 that when the Army in India has to I'G-operate with tbt' Britiah 
Army on any ~ i  there may be no diuimiIarities of orgunization 
whieh would render IUl'h l'G-operatioD difficult ' '. 

n. poIiey means the l ~ m  of the older elall8ee of artillery equipment, airuaft, 
trauport, etl'., by more modem types. The main feature of it is the lubetitution of 
meehaDieal for allimal transport wherever pOMible. 

ARlIY TRANSPORT in war ~ 8il 8 of : 

(0) FIRST LINE TRANSPORT, whieh carrie. with the troop8 what thcy 
require in actual battle. Animal trlltllpOrt ill ased for tbis beeliUse i:btl 
figltting liRe e81nlGt 'IIave auy traiIBport ..... il!h t. unnble to ('rOllll any 
~ y where men and hones ean go; but, where M'. T. ('an be uaed 
(a. in the caae of certain tHhnieal units) tbere ll. T. will be Iubstituted 
for animal transport. 

(b) Next, THE TRAINS whil'h carry daily replenishment. Theae are at 
present mainly A. T. carta, but there are IIOme honed wagOn.. Both eall 
only move a Ihort diataal't'! at n comparatively IIlow rate. The reeults are 
that the lenJtth of columnll ill the Hne of nlAreh fa iaordtnately 1011. 
whilst the ability 10 operate .. way from the Liae of OoalDUnieation road 
or rail ~  behind is rettrieted to a UDall ctietallce. The IOle ad· 
.... ntage proviaea by A. T. oyer ». T. baa beeD a npertor power of 



·f 
~  

~ i  oft a good road. Fortunately we have now in sight meehaDieal 
trellllp8ri 0It the 8·W'Ileeler priBMpIe,whieh in··1DOIt' _. _ been pr0wre4 
to be .. pod ac __ try .. the A. T. eart. .u thia lrL T. ia more 
powedal,eeonMftleal and speec1y <an combining to impl'ove mobility) tile 

. A. T. eart is lIOW to lie dfsplaud from the 70Ie whieb it J-aa 110 Jaoaouro 
ably filled for yooI'II and wll' to a considerable extent i ~ 
i ~  tIIa qe 01 all M. T. yelriele ~ be uneeonOlllieaL Tile 
gradual replaeemeat of theM can. ia .bighin the Army pmgramme, b..a 
pae& traQlPOrt bu. still. to be retaiaed. (pr 1.e in country wbere Deit_ 
Y. T. nor A. T. carta can be employed. ThUll the amount of animal 
tralUlport retained will be cut down to a minimum, the principle followed, 
belllg ratber to orgaDiae for Il Dlore serioD8 enmpaign and to iJDproriae 
for a minor ODe, than ftee t'eJ'H. 

(c) Lastly, Army TraalpOrt inclucles uaa.port reqllired for MAll"'tENAN.CE, 
'-e., to connect rail head witb u... tra.m. wJaieIa have beea _tined. 
previously, and bere in all large operatiolLl the employment of M. T. 
bf!ond raillaead ia obliptory. 

A few 
iAtereat. 

remara on tbe general policy of r"l'laeiDg anima .. by Y. T. may be of 

It is financially impossible to maiAtain in peaee an the M. T. required in war, 
Vehicles ,,,bieb cannot be used _ical1y ia peaee teBd to tret oat of date, witit 
consequent eomptieatiou in tbe .pply of spare parte, and _toaUy haYe to be 
llerapped loll&' before their useful mileag. baa been comlleted. Tbe priDeiple there-
fore adopted in aU armies ill to utilise the form of Trauport obtainable from eiviliaD 
lIOUl'eeB on 80m. form of nlleidy buia, the IUlvantagea of whicb system Deed Det 
explanation. It is the dillp1aeemeDt of the hol'll8 by lL T. in civil life whiell, quite 
as mucb as the advaatages to be pined in war, bas been tbe driving foree behind tlur 
iAereasing D1et'hanization of the Army at Home. 

In India repeated efforts have ill the put been made to obtain M. T. by this 
means, but have proved abortive because the development of 14. T. in Iadia for civil 
needs was not suftieiently advaneed. The bst few yeai'll has, however, seen a remark· 
able expansion in M. T. of aU deseriptions all over the eountry, whieh eneourages. 
U8 to bope that the time ia DOW ripe for a ft'Ilewed f!ffort to obtain a part of our 
requirement. on a subsidy basie. 

In partieubr we bope to get the t'outry to 111M! 6·wheelel'll IUI4l are oft8l'ing' 
encouragement by a sYltem of subsidy whit'h hal reeently been published through-
out lndia. The more thia subeidy selle11k' takes ,OD and the larger the reeen"e ia 
ueefDI eivil life, the more can we depend on t.his reserve for war and therefore the 
I... the Dumber of veJaieles we bave to hold l1Jl8I!onomieally in Army reserve. .0\. 
large Dumber of enquiries in eonneetioa with such IIlbsidies bas already heeD 
received. 

h~ replaeement of animal transport by M. T. will ea11lM! the former to diminieh. 
There is little prospect of this change eansJng any large immediate saving in peaee. 
In war, however, tbe .... ultaDt eeoaomy IUId eftieieDcy are beyOlld t'omputatioll. The 
three results are, therefore, (1) greatly iaereued mobility in war, (2) slight economy 
i. peue, (3) great eeonomy in war. The paee at whiel! Ilia ExcelleDc)' the Com-
mander·in·Chi.f introdufell theBe meunree will onl,. be eOAutiODed by the fuu. 
available and the .nee... of the subsidy sdaeme. 80 far it is merely a matter of 
simple sub.titutiOll (as funds penait) of M. T. for the animal trauport on which. 
we have relied in the paBt. 

4. Before pl'Ot'eeding to deaeribe tbe otbel' dlreetions in whieb meebanisatiOD. _ 
proceeding, it is desirable to make a disgreaion. Frequent criticial may be reael 
of India'8 failnre to foUow Rome mCMkoIe in these matters. <hat.. are the diar 
advutaces of DOt doiag 110, yn.· in this matter for the Pnll8Bt and until experiment. 
at Rome erylltalliJe, .... ban to kec.p the foUowiag factol'll ia froat of III alwa,. :-

~i l  IDcJja ia Dot a highly badllltrialiRcl eoantry. She hal not the .,.,...... 
of produclig war JQAeIibu!a nor the reeenee of'meD required both to _ aDd ..... 
them i. the ileld. Tor the pl'tWDt, tJaerefore, a ~ lm i  vebide (if neb will 
Dleet the ."8 We ~) mlllt be Qed. 

N .... India.'1 ".. probIeDa by ...... ot ....,.,rti.caI _ eIiIIatic eoudiPOU. 
llu .,...1 ...,.. aM ........ peeial. ~ So. far theBe faetol'll do DOt 
-,., IMoar, tJie, ..... ,...:.Qf· .................. wfIidr ..,w...ewolm 
to lDeet the problems faelq the Home aua..citl.. 1:. I In,. ._ ........ 
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improve and' develop' our' own' needa ~ ,tend more _4 more :w eaU' fur ~h  .... 
eqiipment al the other Imperial Armies bel tl8MJltial, but for tlae moment mobili.,. 
ill our main requirement, and mobility in' semi·developed COUBUy., <Mobility iaille 
main prindple underlying llll our projected reforml and we bave to keep it fa Yiew 
always. ~ 

Now, it fUlldl were unlimited, there would be 1811 need for eare. They an, 
however, rigidly reetrieted and therefore eaution in any steps we take il obligatory. 
ADd thill applies more partieularly to the introduetion of new ~ i m  until we 
are quite et'rtain that it. ean be usefully employed in our particular eoaditiODl. 

To illustrate thie-Tanb have been tried. Two tanka now lie at AHMED· 
NAGAR, requiring lueh heavy repair to put them on the road and promising luch 
little I't!II1llt when repail't'd that their re·conditioning il indefinitely ~  We 
beUeYe howeftr that a tYJll! lIill eventually be developed whieh will IUlt uIa, .. nd 
when that day eODles it would be folly not to take ad\'Rntage of it. 

a. l\(eehanization of Artillery. This principle has always been accepted as 
regards medium artillery. Trartors were hauling gunl at the manCBuvrea and review 
at DELHI 88 far baek &I 1925. Before and aince then we have been _rehing for 
_ elleient gun·haulage vehiele. The •• Dragon", a traek vehieie, in f.aet the 
chuais of a Tank, is employed at Home ; but these very powerful tractors are for 
our ParpwM unn_rily powerful (and thue expenaive) and the tank triala refcrred 
to have not been lUeeeatnJ enough to warrant Jarp expenditure on this type. 

The KEGRE88E a machine on the Judf·track principle, baa been given fuD 
trial from 1924, but under our eonditions definite draw·backs have appeared. In 
192-6 the liI·wheeler eame on the market and lpeeimens were at onee ordered and 
tried out; &I a result, in 1927, ~ tria1B in earryin, loads and gun haulage 
showed we had ftIldaed a IItnge 11 hen a start with •• meehanlZlltion " eonJd be afell 
maAe. 

As regards Field Artillery, the faet tbat. a start hns been made in mechanisation 
has appeared in most newspapers. 

T1ae Army see definite and material savings in upkeep and in the Remouut 
8enieea ; alao, in war, the advantages, in I!IIII8II where guns thns drawn ean be DIed, 
more than justify the innovation, even were it to fOOIt money. 

6. The advantages of partial mechanization .. applied to Tranaport and Artillery 
IJave been dealt with, but this by no means exhauts the lubjeet. 

lIftDbera wiD have read of the.. doings of the meehanizt'd or .. A!'IIHMI1'ed Feree " 
at Bome, &I representing the last word in the eonreptioa of what is required in a 
war of the future. Remarkable al these doings were, it mUBt be remembered that 
the foree i8 stin in an experimental stage, and that fiuality hM not yet been reaehed 
either in regard to types of ma .. hinetl or in regard to their tuetieul employment. 
While we in India agree with the general idea UDderlying thia foree, the differing 
4IC)nditions here may demand developllJents along somewhat dift'erent linea. 

7. There are other mattera which are engaging the atteation of H. E. the 
Commander-in·Chief; experiments in the uae and reliability of smoke for .. reening 
purposes under our eonditioDl are proeeeding; anti·aireraft defence and aati·gas 
measures are matters requiring careful thought and both are reeeiving it Whilst Wt'! 
are carefully watching experiments at, Home in the provision of menns of defence 
against armoured fighting vehicles. Obviouely, however, it is not in the public-. 
interest to he 88 precise in these 88 in tbe other matters. The lituation &I regards 
rUles aad other small arms may now be eouidued aatiafaetory. Steps are being 
taken to keep the R. A. F. in India up to date for whieh sums provision il being 
made from Army avinga with no net addition to the Budget. 

8. It baa been suggested by ill-informed persons tbat tbe Army in India is 
eonsern&tive, it not reaetiouary, and that it faila to keep pace witb or to prott by 
developments at Home. The fad is that the conditions are entirely different. The 
Army at Home, 1Iith unlimited teehnieal, scientifie and industrial resoureee behind 
it is in the best poaaible position to carry out experiments of aU kinds, the reeults 
of whicb are freell' plaeed at our disposal. We are not Iimilarly placed and eODIe· 
quentIy whilst we· wateh tbe results of experimenb! at Home, and ourselves try, out 
Py new eqnipment reauJtini therefrom whieh, may ~  luitable to OUT MICH, wo 
haye to be quite lure of our ground before We apply on a Iarp IMle the reauts of 
~ I~ h ~ Boine Juaft, only been tried oat - m~ i 1  . 
IIII ~~  - ", -,," , '  . ': " :. 



Qt7Z8TION8 AND ANSWBBS. 
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ThOle who critieiH any apparent Ilown_ to mMe on our part, would be the 
Ant to condemn, and rightly condemn, the waste of mouey wh:eh would. reault from 
01 change of policy, liastily .thought out and put into effect, which might :prove 
UDluitable to our particular eonditieDII. All to ita. lluitabillt1,' 01 otherwise H. E. 
the Commander-in' Chief, who is in po.euion of all the factors in the problem, .must 
be the arbiter. The existing arrangement by whieh the Army in India __ ures ;nOlt 
nluable informatiou from Home, without being foreed to lower it! own standard of 
preparedne81 to obtain it, ill ftuaneially the mOlt economical, and the mollt Ritable 
to eonditions at present e.xutina. It i. earried out in the eloleat eODI1Iltatioa and 

1iL . complete agreement between the reeponaible authoritiel here and at Home. 

PaDdit Birda,. Bath K1UlSI'1l: In view of the statemep.t of the 
ArmY' Secretary that efforts are being made to make up for the Inchcape 
Committee's shortages, is the House to understand that Govenunent are 
trying to revert to the position which existed before the Inehcape Com. 
mittee reported , 

111'. G. M. Ycnmg : My statement refers 801ely to shortages in 
equipment. These shortages were caused, as I have said, by decelerating 
to some extent the rates of provision and renewal of part of the army's 
equipment. I think I ,have explained sufficiently in my statement what 
the situation is. We have now very nearly caught up again. 

1Ir. 0.,... Pruad BiDch: Will Government kindly state definitely 
whether the policy of progresHh'e reduction in military expenditure has 
been abandoned as referred to in part (ii) of my question No. 158 
(starred) to which the Honourable Member has n:ade a .reference f 

111'. G ... Yoang: I think I have already said that in the 
immediate present there is no prospect of a further reduction. 

Pudit JIirda,,. Bath K1UlSI'1l: May I ask whether Government have 
allowed the ArmY' Department to appropriate towards army expenditure 
the economies resulting from reductions in the salaries of British officers 
and British soldiers ! 

1Ir. G ... Ycnmg : I must ask for notice of that question. 
Pandit Birda,. Bath Kunzru : As the Honourable llember has said 

that all economies made would be allowed to J>e used towards making up 
the deficiencies now observed in regard to equipment, is the House to 
understand that the economies that are not due to the efforts of the Armv 
Department "'ill also be allowed to be utilised by the Army Department"f 

111'. G. M. YOUDC: I am not quite sure that I have understood the 
question. There is, as I have already explained, an informal arrange. 
ment by which economies, effected in this !!pecial economy campaign 
amongst the various formations of the army, may be rt'-appropriated 
towards the equipment programme. The reduction of salaries which my 
Honourable friend refers to does not form part of the special eoonomy 
eampaign, which is mainly economies in equipment and transportation. 

Pandit Birday Bada K1UlSI'1l: Am I to understand that the 
Finance Department has allowed only the economies resulting from the 
e!orts .of the Army Department itself to be re-appropriated for army. 
expendIture'. . 

JIr. G. M. YoIm&' : It is the' business of the Army Department to' 
1 ~  all the economies it can in the various branches of the army'iuIminis. 

tration and tbMe ) mi~ no doubt- win be applied to Dleet .ariIrj- needs. 
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AanCLB IN TIlE Pionei.r 01' JULY 1ST ENTITLED .. ha AaKY ~  
"SIll W. BnmWOOD'S SoIiE_". 

tIt!. *Mr. O. 8. BaDp. lJer: (a) Has h~ attention of the Go .... 
ment been drawn to an article in the Piotleer of July 1st, on page 1 fr01Il it:. 
special correspondent, entitled" The Axmy Scandal "t" Sir W. Birdwood.'. 
Scheme" , 

(b') Wnl the Government be pleased to publish the scheme ofHia Ex.. 
eellency the mm ~i hi  , 

J(ODEUIUTION OF TIlE ARJlY IN INDIA. 

tID. *IIr. O. I. Ita1Ira Iyer: (a) Has the attention of the Govern-
ment been drawn to the following observations of the Pio"eer', Simla cor-
respondent , 

.. No attempt is made to miDimize the truth of" the- &8IIertion that India is DOt AI 
ready for war .. it lIhould be and the 8keea meIIlOIaIlClum IUlCl the prograJIIJIIUI ,...... 
out by the OolllllUUlder-in-Chief are held in military eirelel to be defluite proof of their 
ability to graap the situation ". 

(b) Is any sebeme of modernization going to be put into effect' 
(c) If so, will the Government be pleased to make a statement on the 

same , 
(d) Do Government propose to take the Assembly into confidence in 

regard to the scheme f 
(6) Is it a fact that the scheme will cause more military expenditure 

for India than she has been burdened with T 
(I) Is His Majesty's Government going to bear part of that expencll-

ture f 
tNos_ -123 to -137. 

REVISION OF THE PAY AND DuTY ALLoWANCE OF DIVISIONAL ACCOUNTANTS 
OF THE PuBLIC Wous DUAllTJIENT. 

138. *IIr. Lalcbancl lfavaJrai: (a) Are Government aware of tbe 
anomalous character of the last revision made in the salaries of the Public 
Worb Department Divisional Accountants by which a Divisional AcCOQll,o 
tant gets a start of Rs. 100 only whereas his 1st clerk in tb Bombay 
Presidency starts with Rs. 105 and the Head Clerk of the Executiv4t 
Engineer junior in grade to him starts on Rs. 130 f 

(b) Is it a fact that the maximum pay of a Public Works DepartDleDt 
Divisional Accountant was &. 240 per mensem in 1864 and has now heeD 
raised only by Bs" 60, i.e., 25 per cent., whereas the maximum pay of tli& 
Head Clerk of the Executive Engineer's office has been raised from Re. 8CJ 
to:JI.s. ISO, i.e., 125 per cent. f 

(c) Do Goftrmaent J)l'OIJC* to direct a more equitable and auitatM 
revision of the pay aDd duty allowuee of the Dmmonal Aooountallta ~ 
patible with their status and nIPOnsibility , 

tPor _I' to .... quetdioD, H' lPIIWer to ~ l N •. 120. 
U· ... ....-.raw .. ~ HI M tN'" ef ~ II  cia,. 



TIle BoDoarable Sir "pam Batll ·Mitra: (e} and (b).ne 
facts 88 regards the minimum and mujPllUil rates of pay of divisional 
accountants are 88 stated by the Honourable lfembe:r:. A Divisional 
accountant placed in charge of the accounts of a Public- Worlai Division 
gets a special pay of RB. 20 In the earlier lItages of his career, which ia 
reduced to Rs. 10 on his reaching the Rs. 140 stage and is extinguished 
on his attaining Rs. 150. Govt'rnment have no information regardilig 
.the pay of lst clerks and Head Clerks of Executive ilngineen' Offices in 
the Bombay Presidency. 

(c) The pay of diviaional accountants was revised only in 1925 and 
Government do not consider a further revision to be necessary. 

1Ir. LaJcbMd B.vaJrai : Will the ~  kindly make en-
quiries to find out the effect of the course referred to in the anawer to 
clause (b) T 

'!'he BODoarable 8ir Bhupadra' ____ : Govemment have no 
intention to make such an enquiry. 

IB8UB OP INSTRUCTIONS TO hrOOIlB-TAX OPrICBBS BJ:GABDIlIG Fnors .WlIICB 
BAVE BBD BBGI8TBBBD. 

139. *1Ir. Lalcband Bava1n.i: (a) Will Government be pleued to 
state if it is a faet that the Central Board of Revenue bas issued instructions 
to Income-tax Officers to the effect that they shoutd, in the ease of firms 
which have been It registered" in any year, ascertain from such firms 
whether they desire a renewal of registration in the sueceeding year if they 
find no application for re-registration in such eases T 

(b) If the reply be in the affirmative will Government be pleased t.o 
state if they are prepared to direet the Commissionen of Income-tax 
to inquire into such eases in which the Income-tax Officers have failed to 
carry out these instructions T 

'file BODourable Sir BhupeJUira Bath Mitra: (a) Yes. 
(b) The Governmt'nt are not aware of any necessity for the issue 

of gt'n!.'ral instructions on the subject which should in any ease be issued 
if at all by tht' Ct'ntral Board of Revenue. If any person considers 
himself ag(n"ieved by failure to observe the instructions in question he 
should address the Commissioner of Income-tax. and if di88&tisfied with 
the result should approach the Central Board of Revenue. 

PuBLICATION 01' TBB TOUB PBooRAVVJP.8 01' hrOOJIB-T.AX OPnCDS IX Sum. 
140. *Mr. Lalchud _aftlrat: (a) Will Government be pleased to 

state if it is a fact that after the transfer of income-tax 88!1f1:S!WDent work 
from the Revenue Department to the Ineome-tax Department, instructions 
have been iBSUed to officers of the Income-tax Department in moffusil areas 
to publish their tour programme and not drag asse88!es to long distances 
from their plaees of business to attend the Income-tax O1Ileer's camp f 

(b) H tM ftlply be in the aftirmative are Government aware that 
no tour programmes are published by touring oftieers of the Income-tax 
Department in Sindh and that parties are ealled upon to attend aD 1Deome-
tax Officer's camp or headquarters stations from every long distances 
e'!peeially in the Karachi and Tharparkar districts and further that in 
leveral cases people are dragged from camp to camp I 

L73LA c 
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The, 1Iolloualtle Sir Ibpub -.til Bra: (.) Y .. 
(b) The Commissioner of Income-tax reports that tour programmes 

of officers of the Income-tax ~ m  are PQ6ted at the IncOme-tax 
Offices and sent to the Muktyarkars of all Talukas to be posted on their 
Office Notice Boards. As far as possible oases are dealt with near the 
rtlSideneeB of the assessees concerned. The Income-tax Officer, Thar and 
Parkar, camped at 29 di1ferent places in his charge last year. 

1Ir. LtJcb&Dd Kavalrai : Will the Govcrnment be pleued to diTeot 
that the pregr&llUlle8 be published in the neWJp&per8 , 

The Honourable Sir BIlupendra .aU! EVa : Unless the need for 
tIuIt is Mtablilhed, ao.eftUDeJlt have no intention of. doing eo. 

PAYJIDT 01' BIIA.'1TA AND i'uVELLDl'G ALLoWANCB81'O WITKB88B8 80..00D 
--.IliOOu-TAS 0ft0I08B8. 

14:1. ·1Ir. Wlcb&Dd .avalrai: (a> Will Government be pleaeed to 
state if ~ .ructions. have been issued to Income-ta,x officers fo. pIQ'lMIlt 
of bAatta and travelling expenses out of their contingent grants in eases 
in which witnesses are called to appear and give evidence before the Income-
tax Oftieers at their own iDiataDce and not the iBlItaDee of &lIIe.ees , 

(b) If the reply ba. in the atlirmative do Government propose to 
enquire in how many cases summonses have been iamed to witnesaes 
who are called by the Income-tax officers suo mot" and in how many cues 
they have not been paid bMtta and travelling expenses , 

TIle H0D01II'&ble Sir Bhupeudra lIaUa llitn.: (a) The Honourable 
Member is referred to the last sub-par&gTaph of par&gTaph 67 of the 
Income-tax Manual. The expenditure in question would properly be 
charged to contingencies. 

(b) The Central Board of Revenue are ascertaining what the practice 
is in the different provinces, and will issue such instructions as are found 
to be necessary. 

PRoDUCTION BY AssE88EB8 OF Boou, I>ocmonn-s AND EVIDENCE BEPOU 
INOOJlE-TAX OFI'IOBBS. 

14:2 .• 1Ir. Lalchand Kavalrai: (a) Are Government aware that in 
Bind people are called upon by Income-tax Officers under Bub-section (4) 
of section 22, Indian Income-tax Act, to appear before them with books, 
documents and evidence regarding their income without iMuing in the first 
inlrtanee notices nnder sub-section (2) of that section and serving them on 
sucb persons 8S required by law , 

(b) If the reply be in the affirmative, do Government propose to 
undertake an enquiry ~ i l  the extent to which this practice has 
obtained in variolL> provinces in general and in Sind in particular and to 
direct Commissioners of Income-tax to take suitable notir.e of such cases , 

'rhe Honourable, IItr Bhupendra .ath 1It1n: (0) No, except 
po8IIibly in r8J'(' instances by ovel"8ight. 

(b) Does :o.ot &rile. 
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ISSUE OJ' OaDDI BY hromq-'l'U OrnOBaS ~ P.A,IITIU to GJ,VII u-IBnB' 
vmw IN TBEIB Ol'l'lou. 

143 .... LalollaDd .. avalrat: (a) Are Govemae.. aware tha' 
&everal notices are annually iMued by Income-tax OiIlcel'8 to parties to give 
tbem iutervieWB in their oMeee , t 

(b) If the reply be in the dlrmative, will ~  be pleMed to 
state UDder what provision of the law this practice i, allowed , 

(e) If tile reply be iJl the neptive, do Govemment propoae to 1IDder-
take an enquiry rerardiDc the eJttaat tD w1Ueh this practice obtaiDa and 
to i81ue orden for putting aD end to it , 

The IIoDoarable .. Bhllpendn. Bath 1IiWa: (0), (b) and (c). 
The Income-tax Officer has power to require any person on whom 

a .otioe has been sent UDder section 22 (2) to appear either in person or 
by repreaentatiTe, or tG produce evidence, or c&1He it to be produced, 
under section 23 (2) ; or to produce evideuce or c&uae it to be produced 
under aeetion 22 (4), aDd Ilu all the POW81'8 of a Civil Coart in regard 
to the summoning of persons aud doeu.eats lIDder aectioa 3'1. No doubt 
many notices and 8ummOns are issued under these sections. In many cases, 
Income-tax Officers may infoi'mally invite 888e88ees to attend tbei? oIIee8 
in perIOD or by repreleJltative to di8Cl188 mattera. If aDY penon eouiders 
that an illegal requisition (as distinguished from a nqueet) for his 
appearance has been issued, he ahould address the Coll1lDiasioner of Income-
tax, and if dissatis6ed with the result should approach the Central Board 
of Revenue, but, of course, if he disregarded 8uch a requisition or a mere 
request he would not be liable to any penalty. I will only add that it is 
most desirable, I might 8&1' essential, that wherever a return ill not accepted, 
the Income-tax Officer mould disclUib the proposed assessment with the 
a.'lIIe&we or hiM accredited repre&E'ntative. Income-tax Officers have been 
instructed, 811 far as possible, to adopt this course, which saves trouble to 
all concerned and obviates unnecessary appeals. The Government are 
not aware of any circumstances necl'SSitating an enquiry into this subject. 

DURATION OJ'Tom ALLOWED BY INOOJlE-TA.X OFl'lCEBS BBTWEEN TIlE SERVICE 
OP NOTICE TO PABTIE8 AND THE DuTY PlXBD J'OR TIIEIB ATrENDANCE. 

144:. *111'. LalchaDd Kaftlrai: (a) Will Government be pleased to 
state if any inHtructioDR have been ill6Ued to Income-tax Officers regarding 
the period of time that mU8t be allowed between the service of notices 
UDder 8ub-see\ion (4) of section 22 or sub-section (2) of section 23 of 
Indian Income-tax Act. 1922, and therewith , 

(b) If the reply be in the affirmative, will Government be pleased to 
lay on the table a copy of these instructions Y 

(c) Are Government aware that so far as Sind is eoncerned and 
especially in Karachi the duration of time between the service of such notices 
and the date 6xed for attendanee varies in a large majority of eases from 
lese than a single day to two, three or four days , . 

(d) If the reply be in the affirmative do Government propose to issue 
instructions to allow. reasonable time f 

The HODourable Sir Bhupendra Kloth 1I1trr.: (a) N Q. 

( b) Does not ariae. 
~ .. .. -
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"(c) The Govermnent are informed that such short periods are seldGm" 
bed. 

(d) Does not arise. 

PEaioD ALLOWED FOB THE SUBJ(ISSION OJ' ~ IN THE CASE OJ' Nonou 
BUB» mmllB 8BO'l'roN 22(2) 01' TBB INDIAN INCOME-TAX Aer. 1922. 

l~  "'Mr. Lalch&1ul R'anlrai: (a) .Are Government aware t\hat in a 
large majority of cases notices issued by Income-tax Oftieers under sub-
seclion (2) of section 22 of the Indian Income-tax Aet, 1922, a period of 
30 days for submission of returns has not been allowed in Sind and in the 
Punjab' " " " 

(b) If. so, do Government propose to take necessary action in the 
matter t 

'1"he Honourable Sir b ~ Bath EVa: (a) The Government 
have no information on the subject. 

(b) The Central Board of Revenue are making enquiries and will 
issue such instructions as may.' be necessary. 

etnrrAU.1Q!NT OJ' THE OBDINABY PEmoD 01' 30 DAYS BETWEEN THE DATE OF 
&aVICE OJ' A NOTICE UNDD SBCTION 29 OJ' THE bmlAN INCOME-TAX Ac:r. 
1922, A.liD THE PAYJIENT OJ'THE TAX. 

U6. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
~  if any instructions have been issued to Income-tax Officers regarding 
the cases in which they should curtail the ordinary period of thirty days 
between the date of serrice of a notice under section 29 of the Indian Income-
tax Act, 1922, and the payment or'tax, under section 45 of the Act T 

(b) If the reply be in the affirmative, will Government be pleased to 
place on the .Assembly table a copy of these instructions T 

The Honourable Sir Bhupendra Bath Mitra: (a) No such instrue-
i ~ have been issued by the Central Board of Revenue. The Income-

tax Officer has full discretion under sections 29 and 45 of the Indian 
Income-tax Act (XI-22) to fix the period in question. 

(b) Does not arise. 

ScALE OF PENALTIES TO BE DlPLICl'ED IN THE CASE OJ' AssE88EE8 FOB DEFAULT 
IN llA.KIYG PAYlIENT UNDER SECTION (6(1) OF THE honAN INOOIlE-TU 
Aer,I922. 

14:7. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
state if it is a fact that a seale of penalties to be infticted by Income-tas 
OfficE'l'S has been preseribed by the Central Board of Revenue for asseseees 
in default in making payment under section 46 (1) of the Indian Income-
tax Act, 1922 T 

(b) If the reply be in the affirmative will Government be pleased to 
lay on the .Assembly table a copy of the orders issued , 

'the Honourable Sir Blmpendra Bath JIltra: (a) No snch instruc-
tions bave been iS81led by the Central Board of Revenue. The Income· 
tax Officer has full discretion under section 46 (1) of the Indian Income-
tax Act (XI-22) to fix the penalties in question subject to the statutory 
maximum. 

(b) Does not arlIe. 



QUESTIOIfS AND A!JSWIUI8. 

llANNW:B AND PLAOE OF ANNOUNOEMENT OF THE OSDEB8 PASSBD BY AssISTANT 
CoIOU88IONER8 01' INOOME-TAX UNDER SEOTION 31(3) OF THE INDIAN 
INOOME-TAX AOT, 1922. 

148. "':Mr. Lalchand Navalrai: (a) Will G(J\'ernml!nt be pleased to 
state if any instructions have been issued to the Assistant Commissionen of 
Income-tax regarding the manner and place of announcement of the orden 
paased by them under section 31 (3) of the Indian Income-tax Act, 1922 , 

(b) If the reply be in the atBrmative will Government be pleased to lay 
on the Assembly table a copy of these inatructions Y 

The Honourable air Bhupe!lclra Bath 1Iitra: (a) No such instruc-
tions have been issued by the Central Board of Revenue. 

( b) Does not arise. 
Mr. r*1cband Kavalrai: Will the Government issue instructions 

to that effect , 
!'be BoDourable 8tr BImpeJuIra Kalb 1Iltra: The issue of iDstruc-

tions ill not considered necessary at present by Go\·ernment. 
Mr. '_band Kavalrai : What are the reasons why they do not 

consider the issue of instructions necesaary ! 
. fte IIoDoarabJe 8Ir BlnlpeDclra KIdII IIiUa : Well, Sir, I have said 

already that ~  see no reaaon to _ue any instructions in the 
matter and I am not prepared at the present monaent to di8CW18 the matter 
with the Honourable Member. 

0ImBB8 UNDEB SBCTION 3101' TIlE bmlAN INoolIB-TAX Aer, 1922. 

149 ...... :r..Jcband Xavalrai: Ca) Will Government be pleased to 
state if it is a fact that in Sind orders under section 31 of the Indian 
Income-tax Act, 1922, are often passed long after the heariDg of the 
appeals, and that they are forwarded to appellants through Income-tax 
Officers , 

(b) Are Goyt'rnment aware that in a large majority of eases they reach 
the appellants after the pt'riod of one month referred to in section 66 (2) 
of the Act and that it has not been p088ible for a88t'S8eeS to seek references 
to the High Court in proper time ~ 

(c) Will Goyernment be pleued to state the number of eases of such 
late service in which the Commissioner of Income-tax. Bombay Presidency, 
has refused to refer to the High Court eases under section 66 (2) of the 
Income-tax Act, 1922 , 

(d) Is it a fact that the bar of limitation was reckoned from the date 
of the orders of the Assistant Commissioner of Income-tax under section 31 
of the Act t 

The Honourable Sir Bhupenclra Xath JI1tra: (,,) Orders under 
section 31 are- not often passed long after the hearing. The Commissioner 
noticed in lIBy last that delays were caused by communicating them 
through Income-tax Officers and ordered that they should be eommuni-
cated immediately to the partieli dil"e'Ct. 

(b) The orders art' comnmnicRted within 30 days aftt'r the date on 
which they are passed in the vast majority of eases. 
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(e) In 1927-28 one applieation WAS rejected as time-barred. The 
assessee had 17 days in whieh to make his applieation after thf! appeal 
decision was served on him. None has been rejected as time-barred in 
1928-29. 

(d) Yes. 

IssUB OF NOTICE TO INCOJlE-TAX .AsSESSEE! TO RECEIVE R1I:lI'UND ORDERS. 

150. *1Ir. LalchaDd lfavalrai: (a) Will Government be pleased to 
state if instructions have been issued to Income-tax Officers that they should 
ialue notices to the assessees to receive refund orders of tae tax due to them 
ill consequence of orders passed under section 31 or section 27 of the Indian 
Income-tax Act, 1922 , 

(b) If the reply be in the affirmative will Gonrnment be pleased to 
place on the Assembly table a ~ y of the instraetions issued to them , 

The Honourable Siraupendra Hath Mitra: (a) No such orders 
ha,·e been issued by the Central Board of Revenue. 

( b ) Does not arise. 
Mr. Lalchand lfavalrai : Will orders be issued T 
TIle Honourable Sir Bhupendal .aO. JBtn: The HODourable 

Member puts his question in a certain form. If he wanted to know whether 
orders would be issued by Government in any particular matter he should 
have framed his question in a different manner which might have given 
Government an opportunity of considering the point. 

ISSUE OF NOTICE TO bOOB-TAX AssESSEES TO ILECEIVE REFUND ORDERS III 
CASES IN WHICH THE TAX IS BEDUOED OR OANCELLED. 

Uil. *1Ir. L&lehand NavaJrai: (a.) Will Government be pleased to 
state if it is a fact that in a large majority of eases no notice is illlU8d to 
aRSessees to receive refund orders in cases in which the tax is reduced or 
cancelled on appeals under section 31 of the Act or the assessment is re-
opened under section 27 of the Act , 

(b) If the reply be in the affirmative do Government propose to 
issue instructions in this behalf , 

The lloDourable Sir Bh1lP8Ddra. lfath Mitra: (a) and (b) . The 
Government have no information. The Central Board of Revebue have 
called for infonnation on the point and will issue such instructions • 
may be necessary. 

DELAY IN THE PAYIiENT OF REFUNDS DUE TO lJiOOllE-TAX AssJ:88El'.8. 
152. *JIr. L&lchand BavaJrai: (a) Are Government aware that con-

siderable delay occurs in the payment of refunds due to income-tax aasessees 
whose taxes have been ~  or cancelled in consequence of orders under 
sections 31 and 27 of the Indian Income-tax Act, 1922 , 

(b) Will Government be pleased to state showing for each district in 
Sind, the number of eases in which such delay exceeded thirty days , 

The Honourable Sir BhupeDdra Bath Mitra: (a) .As a gencral cue, 



(b) The figures for each circle are as follows : 
Name of Circle. No. ()/ cases of delay 

Karachi City, A-Division 
Karachi City, B-Division 
Hyderabad Circle 
Karachi and Thar and Parkar Districts Circle 
~  Rnd NawabHhah Circle .. 
Larkana Circle 
Shikarpur Circle 

0tJet' 30 days. 
nil. 
flil. 
nil. 
20 
nil. 
1 
fit? 

PBlfALTY DflI'LJOTBD ON INCOIiE-TAX A8sEssBES IN "Sum, POll DEPAULT IN 
IUKING PAYJDD1'l'8 OJ' TIlE TAX. 

153. *1Ir. Lalcband Ifavalrai : Will Government be pleased to 
place on the Assembly table a list showing for each" of the years 
1!J22-23 to 1927-28 the number of cases in ~ h InCOJDe-tax Officer's charge 
in Sind, in which penalty haR been inftieted in co.oDSeq1lenee of default in 
making payments of tax for which lees than thirty days for payment were 
allowed in exercise of the discretion vested in them by section 45 of the 
IDdian Income-tax Act, 1922 , 

The HODoarable 8Jr Bll1lpelldra Bath IIltra : A llta1Jement is laid on 
the table. In no case, however, was the penalty impolled before the expiry 
of thirty daYB from the date of the notiee demanding p81'IIleD.t'.. 

"d. No. No.' No. ' No. No. No. 
1_1&1:011. 1-' Ii IIIIS. of IIh- Ii 1l1li- d 11141- Ii I..,· '" --..... 1& - 24 - tao -. 26. -. 27. - Z8. -- -
~ i y .. .. Nil .. Nil .. 4 .. S'I .. Nil .. 1 

~ l1l  .. Jlil 
lWbr DiIIRiot.L 

.. Nil .. Nil .. Nil .. Nil .. 4 

Byderabad .. .. ! .. Nil .. Nil .. Nil .. Nil .. Nil 
8 akkv .. .. Nil .. Nil .. Nil .. Nil .. Nil .. Nil 

8bibrpv .. .. Nil .. Nil .. Nil .. Nil .. Nil .. Nil 

I..a. .. " Nil .. Nil .. Nil .. Nil .. Nil .. I Nil 

SPEEC.B DELlvp,ED BY LoaD BumnLUl, Jl.1IGABDlJIG IlmIu Magwn J'OB 
BB1TI8B Gooos. 

154. *1Ir. Gaya Prasad 8iDgb : Has the attention of the Government 
been drawn to 1he following remarks recelltly made" by LonI 'lNrrlham, 
as President of the Ineorporated States ManageI'll' AssoeiatiOll of tile United 
Kingdom: 

(i) " The incurable lDod.ty of tluI Goven_at of lD4lia ill 80 peat .. to NUll 
the poillt of abSUrdity. It, blpbeato iJ!I.vll fOOCl reeorda .ud u,.t it, aud r eoni'eea good mora. aYe very' few alid fat ~ h  When r itood Oil 
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the Sutlej Barrap-the work of British EnginecrS-1lnd saw the water 
pouring out into Bikaner State, I felt proud of belonging to ~  eountry, 
which has conferred immeasurable bt'nefits on the people of IndIA " , 

(M) .. British mannfaetnrers should do more to ('xpand their trnd(' with the 
Indian Empire. There was bound to be an increasing demand for luxuriell 
as well &8 commodities " , (_> " India oif('red one of the greatest opportunities for Imperial trade " , 

'l'he B01lourable Mr. J. Crerar : My attention was not drawn to the 
speech until I saw the Honourable Member's question. 

Mr. •. .. .Toabi: A supplementary question, Sir. Government 'a 
attention has now been drawn to the statement that the Sutlej Barrage 
is the work of British engineers, and I want to know whether that state-
ment is correct. 

'!'be Honourable lIIr . .T. Crerar : I do not accept any responsibility. 
I neither deny nor affirm the statement made in the speech. 

111'. •. .. Joshi : That was not my qucstion. My question is 
whether that statement is correct or not, that the Sutlej Barrage is the 
work of British engineers. Is it the work of British engineers T 

'I'he Honourable 1Ir . .T. Orera.r : I think that it will be the .result of 
a very admirable piece of collaboration between British and Indian 
engineers. 

111' ..... Joabi : May I ask if this statement is not correct, will 
~ m  be pleased to write to the gentleman in question that the 
statement made by him is not correct ! 

'!'be JIonoarable 111'. J. Orerar: No, Sir. Government do not con-
sider it incumbent upon them to take any action. 

111' ..... Joshi: May I ask whether this is the result of the vacant 
minds which the members of this Commission were expected to bring to 
India' 

111'. 0..,... Pruad amp: Do Government propose to represent to 
His Majesty's Government the desirability of withdrawing this gentleman 
from the Simon CoJJlJllitBion having regard to the prejudiced views which 
he has expressed , 

'!'he 1Ionoarab1e Mr . .T. er.v: No, Sir. 
Mr. Jl. Ahmed : In view of tbe fact that notice' of this question waa 

given a long time ago, why did not the ~ bl  the Home Member 
try his level best to get a copy of the speech in order to answer the (Iuestion 
properly and fairly to the people of India T 

The Bcmoarable 1Ir. .T. Onrar : I presumed that the Honourable 
Member, Mr. Gaya Prasad Singh, had incorporated in his question all that 
was pertinent to his enquiry. 

:.aahi MuJwnmad Yakub : Do Government propose to communi-
cate to the Secretary of State for India the feelings vf this HouS(' about 
the particular gentleman f 

'!'he lIoaoarab1e 1Ir. J. Crerar : I have already stated that Govern-
ment do not consider it incumbent upon them to take any action. 

1Ir. O .•. Banra 17er: Will the Government convey to His 
MajestY's Government the very objectionable nature of the practice of 
members of the Simon Commiarion doing propaganda for British trade T 



QUJ:8TlOJl8 AND AJlSWBB8. 

111'. It. Abmed: In view of the fact that Lord Burnham came to 
this cc;untry for the purpose of supporting British trade and British 
luxurie.w and to see that Indian people are induced to purchase theHe 
luxuries from England and that English people are to supply their goods 
to this country, do Government propose to take steps to stop Lord 
Burnham going about beating his drum for this purpose T 

The HODourable 111'. J. Crerar: I am unable to accede to the 
Honourable Member '8 bypothellis. 

111'. It. Ahmed: Does the Honourable Member realise with regard 
to clause (ii) of this question what Lord Burnham said that British 
manufacturers should do more to expand their trade with the Indian 
Empire and that there was bound to be an increasing demand for luxuries 
88 well as other commodities' Will the Honc.urable Member put a stop 
to this as it is detrimental to the interest of India f 

LaIa L&jp&t Bat: CODsidering that the Government identifies itaelf 
practically with the Simon Commission and arranges for their receptioll, 
does not the Government con.'1ider it a duty to remove all misapprehensions 
about the statements which the members of the mmi ~i  make in 
England and in India , 

'!he Honoarable 111'. J. Crerar: No, Sir; the members of the 
Commission are quite capable of speaking for themselves. 

L&la Lajpat Jtai : Will the Government cease to arrange for their 
receptions Y 

111' .•• I. AMy : May I ask if the Govermnent is interested in 
allowing these false statements to remain unchallenged ! 

AKDDJIDT 01' TIm GoVBBJIIIUT OJ' hrDU Am, 80 .AS ro ALLOW PBBsoJl8 
WHO .dE )JOT LAwyBBS TO BIWOJIJ: CHIu JU8'l'ICB8 01' hmIAJl HIGH 
CoUBTB. 

165. *IIr. Ga7& Pruad SiDgh: (a) Are Government aware that a 
Bill has been introduced in the House of Lords, amending the Gol'ernment 
of India Aet, the object of which is to throw open the office of ChiQf Justice 
of Indian High Courts to persons who are not lawyers I If 80, are they 
aware of the reason for introducing this innovation f 

(b) Do Government propose to invite Indian public opinion On the 
subject, before the measure is passed f 

The Honourable Mr. J. Orerar: (a) The effect of the Bill is to make 
it clear that persons legally eligible to be puisne judges shan be similarly 
eligible for the office of Chief Justice. 

(b) As the Honourable }femhP.r is a\vare, the text of the Bill was 
published in this country on June 14th, and since then Government have 
received info.rmation of resolutions by varions Bar Assoe:ations. They 
have also received a copy of a resolution passed by a puhlic meeting in 
Bombay and, as the Honourable Member is aware, notice of a Resolution 
relating to the BiD has been received for this Session. 

No further proceedings on the Bill ean in any event be taken till 
Parliament next meets and there will therefore be full opportunity fOl' 
opinions with regard to it to be expressed. 
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111'. Claya Prasad .. : Is it lI. fact, Sir, tiat the Governailmt of 
India during thE' Vieeroyalty of Lord Minto sent a dE'Rpatch to the ~ 
tary of State, objt'cting to tht' appointment of the members of the IndIan 
Ch'il ServicE' as ChiE'f .Tustices of Indian High Courts , 

The Honourable Ifr. J. Crerar : I urn not aware of any 8uch 
despatch. If the Honourable Member will givE' me noticE', 1 shall consider 
whE'ther I can give him a reply. 

Mr. E. Ahmed: In view of the fact that there is a great commotion 
in the country with rE'gard to the appointment of tht' members of the 
Indian Civil Senice to be Chief J ustict's. do Government propose---of 
course I havt' grE'st respt'ct for the members of the Indian Ch,l St-rvice--
for the benefit of the country, and to satisfy the people that the adminis-
tration is carried (m fairly well, to correspond and consult with the 
associations and representatives of the people of this country in this 
House, and ask them whether they approve of the appointment of metnbel'8 
of the Ch'il Service to be Chief Justice of any High Court' 

'file Honourable Mr. J. Crerar : I shall transmit to tnc proper 
quarter any exprt'SSion of opinion on the subject, which I may receive. 

Lala Lajpat Rai : Is it or is it not a fact that the first suggestion 
that the offiee of Chief Justice should be open to members of the Civil 
Service came from the Secretary of State for India and the Government 
of India readily aecepted it , 

'!'he Honourable Mr. J. Crerar: I think the Honourable-Member is 
aware that I am pTeeluded from referring to matters which are the 
subject of correspondence with the Secretary' of State unless and until 
the doeuments are duly published with his consent. 

r.la Lajpat Bai: Does the Honourable Member recognise, con-
sidering tht' great importance of the quE'6tion and the great iott-rest taken 
in it by the people, that the Indian people have a right to know whllt is 
the attitude of the G(;vernment of India towards this question T 

'!'be Bcmoun.ble 111'. J. Crerar: I have already stated that there is 
Rill ample opportunity. If anyone desires to express an Opinioll on this 
JDatter, I shall be plealed to communieate it to the Secretary of State. 

Mr. C. 8. Baup 1J81' : Will the Government be pleased to publish 
the documents relating to the correspondence on the subject between the 
Government of India and the Secretary of State , 

'.l"be Honoarable 111'.1. Crerar : No, Sir. I can give no undertaJriiag 
on that p<>int. 

Mr. C. 8. Baup 17er: 1& the Government aware that there is a 
great deal of public opinion on this matter and that it hi but fair that 
the country should knoW' exactly what has passed between the GovernmeDt 
of India and the Secretary of State , 

'!'he Honourable 1Ir. 1. Clwar : I take note of the Honourable 
Member's statement that there is a great deal of public opinion in the 
matter. But I did recently BeE' in a nationalist newRpaper of wide 
circulation an emphatic comment on the lack of publie interest ia tlIe 
matter. 



DIIPoTATlOJf 0 .. TBE mId POLICE A.siocuJ'IOJf TO ~8 ExCELLElICY TaB 
VICKIM)Y. 

1M •• 111'. Ga,a Prua4 lbarll: (a) Is it a fact that! a deputation of 
the Imperial Police Association recently submitted a representation to the 
Government at Simla, regarding the pay, prospeet8, and other .alleged 
.. grievances" of the European Police' Will the Government be pleat-
ed to lay on the table a copy of this representation, and the reply thereto T 

(b) Have Government taken any steps, or propose to take any steps on 
this representation T 

The Honourable 1Ir. 1. Or.rar: (a) The facts are as stated by the 
Honourable Member, except that the deputation represented the Indian 
Police Service as a whole, and not merely itK European members. Gov-
ernment do not consider it necessary to lay on the table any papers on 
the Hubject. 

(b) The different matters diseullSe<l with the deputation are being 
considered. 

LocATION OJ' ANOTBBB MunABY Foac.1R NORTH BDlABOlf 'l'DNBP.&L 
F'ao1mD. 

157. *1Ir. Gay- Prua4 BiDgll: (a) Is it in contemplation toloeate 
aoother military force in North Bihar, on the Nepal Frontier r 

(b) H SO, is it a fact that a large tract of land is being acquired near 
about Runul, District Champaran, for the purpose T 

(c) Will the Government be pleaaed to state the reaaons for locating 
the force in this ana , 

111'. G ... Y01Dll: (a) and (b). No. 
( c) Does not arise. 

SKEEN MDOBANDUJI BEGAllDING MODEB.NI8ATlON OF THB ARIIY IN hmu. 
n5B. *1Ir. Ga,a Pruad. BiDrh: (.) Is it a fact that a memorandum 

No. 2531611IS.D.-2 marked" confidential ", has been issued by Lieutenant-
General Sir Andrew Skeen or by the Army Department, to eertam Head-
quarters Command, in course of which it is stated : 

(i) .. Owing to the developments that have taken place in foreign 
armies, and with which we muat keep paee, we have now 
reached a state when the Army in India needs to spend 
during the next few years a minimum of 8 e.rores of rupeetJ 
On the modernisation of anDaments, and equipmenta, in 
addition to the sum normally available for the purpose " T 

(ii) .. The Government of India have recognised that in view of 
the urgent need for equipping the army on modern linea, 
the policy of progressive reduction must be temporarily 
abandoned, and have recently come to an agn>ement with the 
Commander-in-Chief on this subject" , 

(b) Do Government propose to place a copy of this memorandum, 
or any other similar memorandum on the table ; and indicate the kind of 
IRJ'8emeDt awived at , 

tFor auwer to thlI qUHtiOD, see nlwer to question No. DO. 
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SJIIABOII BY THE CusToe 0nr0IAL8 AT DoVER 01' 'l'BE BAOOAGBOP MAULANA 
MUHAJOIAD ALl. 

169. *Mr. Gaya Pruad Singh: (a) Are GO\'ernment aware ,that! a8 
soon as Maulana llohammad Ali landed at Dover, certain persons announc-
ing themselves as custom officials took hold of his belongings, and subjected 
them to a vigorous search, including even his papers and letters f 

(b) Do Government propose to enquire into this complaint. and 
find out whether all Europeans and Indians visiting England are subjected 
to -this sort of search t . 

The Honourable ~  1. Crerar: (a) No. 
(b) The Government of India have not received any complaint and 

do not propose to make any: enquiry. The search of luggage of all 
p&Stlengers arriving at English ports is regularly carried out and does 
not call for comment. 

WEEKLY MAn. AlB SDVICE DOli LoNDON TO INDIA. 

160. *Mr. Ot.ya Pruad BiD&'h: (a) Is it a fact that. it is proposed tv 
enter into an agreement with the Imperial Airways, Ltd., to organise a 
weekly mail service from London to India, and to grant a subsidy for 
the purpose t 

(b) What is the annual amount of subsidy agreed upon, and when 
is the weekly service likely to come into existence.' 

The Honourable Mr. A. C. lIIcWatters: (a) No. The Government 
of India are considering the question of establishing an air mail route in 
India itself, but they have not been conducting negotiations for thif; 
purpose with any company, and do not intend to make any agreement of 
this kind without calling for tenders. 

(b) Does not arise. 

DUTCH Am SERVICE TO BATAVIA, via INDIA. 

161. *1Ir. Gaya Prasad Singh: Are Government aware of any oftictal 
proposals of the Netherland's authorities for a Dutch Air Service to 
Batavia, via India Y And have the Government agreed to this proposal' 

The Honourable Mr. A. C. :McWatten: The Government of India 
have received no official proposals for a regular service and in conse-
1J,uenee no question of agreeing to such a service has arisen. h ~  have 
been informed that a Dutch Company proposes to organise trial flights, via 
India between Holland and the Dutch East Indies in 1929 . 

.sEPARATION OF THE AssEMBLY OFFICE FROM THE LEGISLATIVE DEPABTIlENT. . . 
162. ~  Gaya Prasad Singh : (a) Do Government propose to lay 

on the table a copy of the scheme put up by Honourable the President 
of this House, regarding the separation of the Assembly Office from the 
IJegislative Department of the Government' 

(b) When is the proposal !ikely to come into effect; and what is the 
additional annual expenditure,· if any, involved' . 



QUESTlOJIB DD .uuw.a. !ll 

111'. Preddent : With regard to this question, I may iDform the 
Honourable Member that I propose to make a full statement on- the separa. 
tion scheme to-day after questions, and the Honourable Kember had 
better wait till I make the statement. 

NOTIOE I88UED BY THE PASSPORT OFFlCBR, SINGAPORE, BECIlABDING PASSI'OBTB 
POR INDIANS WI8BING TO TBA.VEL TO NON-BRrnSR TERBITOBY .uTD 
TBBIB AmuvAL IN M.u.AYA. 

163. *111'. Gaya Pruacl 8in&'h: (a) Is it a fact that the following 
notice has been issued by the P888port OfBcer, Singapore : 

" AI from the lit September, le21, no emerpney eerti4eate of nationality will 'be 
iBned to Britiah lobjeeta or DOD·Britiah lobjecta for travel to any nOD-BritiIh territory, 
all Britiah Bubjeeta, more apeeially IndiaDl, who intend to travel to other 1'Jaeee, alter 
their arrival in Malaya, should obtain pallporta in their e.onDtry of ongin, .. the 
Malayan P_port Oflicci will not iaaue paaaporta to peraou, who are not domiri1ecl 
in M&laya, without previous reference .to their country of origin " , 

(b) Do Government propose to enquire into the matter' 
air DeDJI Bra)': (a) Yes. 
(b) No enquiry i. neee88&ry, the position is simply this. .As. special 

concession, Indians travelling between India and Malaya are exempt from 
pa.'!Sports. In the case of Indians. therefore, prior notice is doubly neces-
sary that those who desire to travel beyond Mala,-a should forearm them-
selves with passports in their own country. 

VISIT 0., DR. SUDBINDBA Bos. TO INDIA. 

164. *Mr. Gaya Prasad SiDgh: Is it a fact that Dr. Sudhindra Bose 
has been given a passport on condition that he should stay in India for not 
more than six months. and that he would not engage in any political activi-
ties f If so. why this restriction t 

The Honourable Mr. J. Crerar : Tht' visa on Dr. Bose's passport was 
fur a visit of six months only. The Government of India are not aware 
that any other condition was imposed. The restrietion was imposed be-
cause Dr. Bose's past record was considered doubtful. 

Mr. O. 8. BaDp I)'er: Will the Government be pleased to lay on 
the table of the House for the information of Honourable Members here 
the past record of Dr. Bose, to which the Honourable Member just refer-
red' 

The Honourable Mr. J. Orera.r: I am not in personal possession of 
any very close record of Dr. BORe's past ; but I would inform the Honour-
able gentleman that Dr. Bose renounced British Indian nationality a few 
weeks after the outbreak of the war. 

111'. Gaya Praaad Singh: May I know why the Honourable Member 
has made a statement whieh he is not prepared to substantiate on the 
:floor of the House , 

The IIaIlourallle 1Ir. I. Orenr: I do not admit that I am not 
prepared to substantiate it. 

Mr. Gaya Pruad BUtch : The HODourable Kember has just said 
that he does not personally know the record of Dr. Bose. 
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The Boncnua.ble •. 1. Orerar : I pOinted out that the reason for thE' 
restrietion on the visa was because Dr. Bose's past record was oOIW«lered 
doubtful and I have given a relevant fact which is a reason for leadillg 
to that conclusion. 

PaDdit lIotilal Nehru : Is that the whole record T 
The ~ bl  111'. I. Crerar : No, Sir. But the point, I think, is 

sufficient to establish what I have stated in my replY. 
Mr. O. I. Banga lJer : Is it not a fact that when Dr. Bose renounced 

his British Indian nationality, it was about the time when there was quite 
an agitation in America about Indians settled in Ameriea that they could 
not belong to British Indian nationality as well as to American nationality 
at one and the same time, and therefore he had to make a choice and not 
because of anything to do with the war T 

The Honourable 111'. I. Crerar: I am not aware what Dr. Bote's 
motives were ; I am merely reciting the facts. 

Mr. O. I. ltaDp lyer : I am not concerned with the motives at all ; 
I am mentioning a fact and I want Government to investigate that fact, 
tkat Dr. Bose could not be at one and the same time an American citizen 
and a British Indian eitizen and he had no choice ; but is it not ope.n 
to Dr. Bose to resume his British Indian nationality and to come and 
settle in this country if he RO ChOOS6S ~ 

Mr. K. Ahmed. : As Dr. Bose had been given a passport to stay in 
India for not more than six months on condition that he would not engage 
himself in any political aetivities, will Government be pleased to say if he 
will be allowed to stay in this country for a longer period if some res-
pectable people come forward and give an undertaking that he will behave 
himself properly , 

The Honourable Mr. J. Crerar : If Dr. Bose proposes to return to 
India the conditions under which he may return will be considered in due 
course. 

Mr. K.. Ahmed : If Dr. Bose or any of his friends write a letter to 
the Government of India asking that his case may be dealt with fairly and 
properly, so that he may return to his own country and stay here per-
ulanently, will Government be pleased to consider the matter favourably , 

The Honourable 111'. J. Crerar: Yes, Sir. I can aSSUre the 
Honourable Member that his case will be dealt with properly and fairly. 

111'. O. I. Ranga Iyer : Is it a fact that Dr. Bose has uked for 
an unrestricted visa to enablE' him to ,.jait India whenever he desired and 
permiRsion, if he choOKe8, to settle down here permanently Y 

The Honourable ~  J. Crerar: I think that the reply I have 
already made substantIally meets the Honourable Member's inquiry. which 
is, that if Dr. Bose desires to return to India the whole case will be very 
carefully considered. 

Mr. O. I. B.anga Iyer : Has any reply been given--to that etlect to 
Dr. Bose T 

The Honourable Mr. J. Crerar: I must ask for llotiee -of that 
question. 



QUESTIONt:; NOT PUT, OWING TO THE ABt:;ENCE OF THE QUEt:;-
TIONER. WITH ANSWERS TO THE 8.AKK. 

APJIonrtMDrr OJ' MU8LIJ(S AS PBOB.lTIQ_ABY SOl"BaUlTJD{D&1J'18 OJ' POST 
On!CB8. 

77. ••• .ADwar-1Il4.lda: With referenee to starred question 
No. 6 asked by Mr. Abdul Haye on the 18th August, 1927, will Govern-
ment be pleased to state why the GoverDJDebt· orders regarding th8 re-...ao. '" the oBe-third vacancies for Mu_mana were not obae"ed ill 
8UiIag liP the' }KIrts of the Probationary SuperinteDdenta of Post 0t1ieea , 
Will the Government be pleaaed to state how many appointments of Pro-
bationary Superintendents of Potrt Offices were made from lst April. 1!127 
to lst May, 1928, and how maD1 of them were )(gwaIm ..... , Was the 
1_ tdered by the Muualman comm1JJli17 ill fi11iq up the 6 posts from 
A.1lgUSt 1125 to April 1927 borne in miDd while ftlliag up the 8ub6equent 
vacancies , 

"- BoIunIrabl ..... .A.. O. IleW .... : There are no Government 
orden reserving one-third of the vacancies for MWl8almaaa. 

Five appointmenta of Probatioruuy Superinteadentil were made 
between the 1st April, 1927, and the 1st May, 1928. Two of these went to 
Jllemhfors of the Muslim community. 

The orders of Government relating to the adjustment of communal 
inequalities arc always kept in mind wheD vacancies are filled by direet 
recruitment. 

G.AD'I"l'INO OJ' TIll: POSTS or ALI. P08TIIA8TBB8 IN DI8TBICT TOWNS .un> 
SuB-DIvISIONAL IlBADQUABTBB8. 

79. ... ADww.u1-Asim: Do Government propose to raise the posta 
of all Postmasters in District towns and Sub-Divisional Headquarters to 
gazetted Postmasters in order to improve their social and official position. ! 

!"he 1I01laarable Mr. A. O. lIIcWatten: The reply is in the 
negative. 

PAT WIIILB ON LEAVE OJ' NON-GAZBTTBD OJ'J'ICBBS.un> CLBRK8 OJ' TIIB 
POSTAL DEPABTliBIlT. 

SO. .111'. uww·u1-AIim : With reference to the Government reply 
to the qnestion of Pandit Thakurdas Bhargava regarding pay while on 
leave of 1 ~  officers and clerks of the Postal Department are 
Government aware that the non-gazetted officers and clerks whose pay was 
less tman RH. 300 and who held a permanent post on the 8th October 1924 
Butfered loss by the altt'rations in the rult" If so, do Government propose 
to cancel the first alteration in order to redress -the grievances of those 
officials who had a permanent post on the 8th October 1924 T If not, h~  T 

The Honourable 1Ir. A. O. McWaUen: The Government realise 
the etfect of the alterations. Flmdamental Rule No. 87 was intended 
only to safeguard to the officers concernt'd a special concession previously 
allowed to them by article 340 (c) of the Civil ServiCt' Regulations. By 
an error in drafting, however, the Fundamental Rult' originally went fur-
ther thlUl this and introduced 8 lit'\\" undesigned additional conCt'ssion. 
The alterations now in question were necessary to corre<'t this error. In 

( 213 ) 
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tbe circumstanees tile postal stait, to wbom the l'lIle a.pplies in common 
with the staff of other departments, have no l"e&sonable grievance,. ~ 
Government do not propose to take any further action. ... .. . 

RECBUITllENT 01' MUBAVVAD&N8 IN TBE BIlLAB .um OBIw P08'l'AL Cmou. 
123. *:aaja &arhuDand.." PraIad SiDrh! (a) Haa the attention of 

the Government been 'drawn to an. article headed " Communalism. in tJae 
Bhagalpur Division Post Office ", published in the 8earcA14g1&t, (Patu) 
of the 10th June 1928. , . 

(b) Is it a fact that : 
(i) from 1914 to 1927 there was an unbrolten 8ucce_on of 

Muhammadan Superintendents of Pqst Oftlces posted to the 
Rhagalpur Division of the Bihar and Orissa Postal Circle ; 

(ii) from 1st August 1921 to 13th FebJUary 1923 all the eleven 
appointments made in the rarik of clerks went to Mubam-
madllDB ; 

(iM) from 13th January 1924 to 1st May 1927 the number of 
Hindu clerks taken in was 13 and that of Muhammadaa 
clerks was 11 T 

(e) What is the proportion of Muhammadan clerks to Hindu clerb 
reeruited. during the period from 1st August 1921 to 1st May 1927 , 

(d) What is the principle or principles guiding· the recruitment of 
clerks T Are such recruitments made on the population basis' H 80, ia 
it ascertained that the said basis is adhered to , • 

(e) What is the proportion of the ~I h mm  to the Hindu popu-
latjon in the Bhagalpur Division of the Bihar and OriSM Postal Circle' 

The Honourable JIr. A. O. :McWatters: (a) Yes. 
(b) (i) No. 
(b) (ii) There were seven and not eleven appointments made during 

this period. All these went to :Muhammadans. 
(b) (m) No. The correct numbers are 12 and 9. 
(c) The proportion is 19 lluhammadans to 15 Hindus. 
(d) The recruitment of clerks is made on an educational and not on 

a population basis subject to certain reservations for the purpose of ad-
justing communal inequalities. 

(e) 1 to 3. 

PROMOTION OF MUBAlDIADAX P08T11BN AS OvBBSJ:EB8 IN TIIB BIB.lB AND 
OIuS8A POSTAL Cmcu:. 

124:. *:aaja ltaghunandan Prasad Singh: (a) Is it a faci that 
Shaikh Sobrati and Abdul Hossain, Overseers of Post Offices, Bhagalpur 
Division (Bihar aDd Orissa Postal Circle) were promoted as such from the 
rank of postmen in supersession of a large number of senior and dl'SCrving 
Hindu postmen' If so, do the Government propose to enquire into tlhe 
matter f Was the rule that a postman must put in at least 10 years' 'Jervinp 
before appointment as overseer observed in the above two eaRe8' If not, 
why not' . 



(b) Ia it a fact that, amongst the postmen-and meaials in the Bhagalpur 
Division Post 01lleea the number of Muhammadans is much larger than 
that of the HiAdus t . U so, what do they propoee .to do to remedy this state 
of things t 

(c) Is it a fact that one M. Syed Eba BiJrrami, a clerk of the Gaya 
. Postal Division, was promoted to the selection grade in supersession of 
his seniors in the gradation list t If so, what Htion "as taken to UJido 
the wrong done t If not, do the Govermnent propose to take such re-
medial action' Is it a fact that out of the officials superseded as stated 
above some have betn promoted subsequently , 

111'. P. G. Boren: (a) Shaikh Shobrati and Abdul H088&in were 
appointed overseers in 1922. As such appointments are made by selec-
tion, the question of supersession does not arise. 

There is no rule that a postman must put in at least 10 years' service 
before appointment &8 an overseer. 

(b) No. 
(c) Yes. As the appointment was filled by selection, there wa.'! uo 

irregularity in p888ing over men senior to M. Syed Eba Bilgrami but 
considered unfit for the appointment. It is. a fact that some of these 
men have subsequently shown their fitness for the selection grade and 
have received promotion. 
NUlIBEB OP Hnmu AND MUILUIJUDAN NON-MATRICULATES EKPLOYED AS 

RBSERvE CI.BBIs oa AS CANDWAUS' PO. I ~ IN TO 
Bur .... .um 0BtIaA PoeTAL CmcLJ:. 
125. *Baja Blchuur.ndan Pruad 8inP: Will the Governinent iJ4, 

pleased to state the number of non-matriculates, Hindu and Muhammadan, 
separately, taken in as reserve clerks or candidates for reserve clerkships in 
the Post Office; duriDg the last three years in each division Of the Bihar 
and Ori8S& POIIt.a} Circle' What is the rule for recruitment of non-matricu-
late,,! III the proportion of the Hindu to the Muhammadan population 
taken into et'nsi.deration in making such recruitment t 

'!'he Honourable JIr. A. O. IIcWatten: A statement h i ~ the num-
ber of non-matriculates, Hindu and Muhammadan, separately employed &8 
resen'e clerks or &8 candidates for reserve clerkships in the Post Oftiee 
during thE.' last three years in E.'ach division of the Bihar and Orissa Postal 
Circle will be supplied to the Honourable Member_ Non-matriculates 
are occasionally recruited with the approval of the PostmasteJ"..GeDeral 
in special cases. The general orders of Government for the regulation 
of recruitment to adjust communal inequalities are taken into considera-
tion in making such recruitment. 

NUJOIEa 01' AnoINTJlBlllTS 01' lb:uaVE Ct.J:U'S IN 'filii KONan. D!vIsr01i' 
01' TIDC Bnua .&lID 0aIs8A POSTAL CmcLB. ETC. 

1~  *Baja .... 1naD .. dau PnUd. -.amp: (a) Will· the OoTernment 
be plell8ed to state the number of appointments of regen-e clerks and of 
~ i  reserved for the same in the Post Oftiees in the Monghyr Division 
of the Bihar and Orissa Circle from August 1927 to June 1928' Ht'W 
many of theRp. appointments and enrolments went to Hindus and how mUl1 
to Muhammadans , 
L73LA 
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, (I» Is it a fact that candidate clerK Yahla Zaman in the Bhagalpur 
Division was removed and subsequently recruited in the Monghyr Divi-
sion' Is it a fact immediately after his recruitment asacandidate 
in the }longhyr Division M. Yahia Zaman was deputed for training in 
telegraphy in supersession of the. claims of other candidates ·t;eniol' to 
him' Is it a fact that M. Yahla Zaman alone was examined instead ·of all 
the oandidates ~i  examined when the test papers of likely candidates 
were called for by tIlle Postmaster General of the Bihar and Orisa Postal 
CUcl.e r 

1Ir. P. O. :Rogers: (a) 5 and 4. 6 went to Hindus and 2 'to 
Muhammadans. 

(b) (t) Yes. 
(ii) There was no supersession, Mr. Yahla Zaman was the second candi· 

date on the list and was selected because the first was not willing to learn 
telep-aphy. 

(iii) As Mr. Yahia was the candidate selected by the Divisional 
Superintendent for telegraph training the Postmaster-General called for 
his dictation papers for scrutiny. As he was the senior candidate willing to 
undertake telegraph training, the question of calling for the papers of 
other candidates did not arise. 
RacBUl"l"JONT OJ' NON-LTBICUUTES AS CLBRKS Dr TO PADA DIVISION 

OJ' THE BIlIAB AND ORISSA. POSTAL CmcLE. 
12'1. *8aja Bacb1lJWld ." Pruad 8iDg.h : Is ita fact that non-

matriculates are recruited as candidates for clerkahlps ill the Patna 
Division of the Bihar and Orissa Postal Circle' If so, why' How many 
such candidates have been taken in since 1926 up to 30th June 1928' b 
it a fact that the Patna Division is comparatively backward in education , 

'.rhe BoDD1ll'able Mr. A. O. IIcWauen: NOD-matriculates are not 
ordinarily recruited as candidates in the Patna Division. A few excep-
tions to the rule were made with the previous sanction of the Postmaster-
General. From June 1926 up to June 30th, 1928, five such eandidates 
were taken, out of a total of 27 appointments made. As regards the 
educational condition of the Patna Division the Government of India are 
Dot .in a position to make comparisons and I suggest that the question 
Ulight more suitably be asked in the Provincial Council. 

hADBQVAOY 01' THE PAY AND PBosPECTS OJ' SWEB.INTJ:NDD'l'S OF P08'l' 
OITICBS. 

128. *Baja Bq!nm&DdaD Pruad 1IiDgh: Are Government aware that 
there is much discontent amongst the Superintendents of Post Oftlces, re-
garding the inadequacy of their pay and ·prospects T If so, what remedial 
measuftS are proposed to be taken in the matter , 

REVISION OJ'THE PAY OJ' SUPEBIBTltlmElCTB 01' PosT OJ'J'lCES. 

129,. "ja Bagtnma1uiaa Prua4 8iDrh : ·Are Government aware that 
the revision of pay of Superintendents of Post Offices sanctioned in their 
letter No. ll-P.T.E., dated the 15th March 1926, from the Secretary to the 
Government of India, Department of Industries and Labour, to the Director 
General of Posts and Telegraphs, India, did not satisfy the demands made 
by them from time to time since 1921 and that the Postal Oftleen' .Ass0-
ciation expressed dissatisfaction and declared the revision disappointing 
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by a telegram, dated the 20th March, 1926, to the Honourable Memher 
in charge of the Department ot Industries and Labour' U so,whiLt action 
have GovefJlDlent taken in the matte " 

RBvISION 01' TIIB PAY 01' SUPBB.lR1'ltJIDBlITS OJ' Poe'J' 0RlCJ:8. 

ISO. ·Baja BagbUDADdu Pruad IiDp : Are Government aware that 
the revision of pay of Superintendents of Post OfBces sanctioned in 1926 
has benefited a very small number of such oftlcers and that the majority 
of them stand where they were before T What do they propose to do for 
benefiting the latter , 

EJ'DO'lOJ' TIIB ~I8I  01' TIm PAY OJ' SUPDDintJiDBlITB OP POST OnIcu. 

lSI. .Baja .... lnmaDdan Pruad 8tDgh : Will the Government be 
pleased to place on the table a statement in the following form f : 

..,. of milleD filii •• 
• 

Total Dam_ of 8aperiDteDdID. of No. of oIloen No. of oJIIa8m No. of o6lem 
Pod om- 011 tile In Aprilll •• reoeiYiDg. Be. 30 reoeIYiug Be. 20 ~ i  I) 

bJ by bj 
the rniaiOD. ~ •• million. 

-

AntrAL hrCBBJIBNT8 01' SUPDI:N'l'BlmDTS OJ' POST 0J'J0ma. 
132. ·.ja BagJauDudu Pruad4UDP : Are Go'Yernment aware that 

in the cue of the first elaaI Postmasters the rate of annual increment is 
Rs. 30 whereas in the case of Superintendents of Post Oftloes it is Re. 20 up 
to a certain stage and. then Rs. 25' If so, why this d.i1ferential treatment 
specially when the latter have to tour about in one or more districts which 
the former have not to do' Do the Government propose to remove thia 
anomali , 

hu Qu..urn:RS, lfuB CoNVEYANCB, ETC., 1'08 SuPBBrirrBlmD'l'S 01' Posr 
Onrou. 

133. *Baja ltagbUDl,JldaU Pruad 8mrh : Are Government aware that. 
first class Postmasters have certain amenities of life, namely, free quarters, 
free conveyance, etc., and that these amenitil"s are not given to Superinten-
dents of Post OfOOes' Is it a fact that the former have a higher. start 
(Bs. 350) than the latter (Bs. 300)' If so, do they propoSe to remove thia 
anomaly' 

73LA. " . »2 
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DAlLY.4J,LowANOU 01' SUPBlLINTD:ODTS 01' POST OBlOU. 

1M. *Baja Barhuandu Pruid 8iItrh : Are Government aware that 
Superintendents of Post Offices in spite of being classed as first class i ~ 
get Rs. 4. per diem allowance instead of Rs. 5 allowed to first class officers of 
other Departments , . If so, do they propose to revise the amount to make 
it commensurate with their position' . 

CoUNTDiG TOWARDS INCRDENTS OF CFFICIATING SEanCES 01' SUPBIWF-
TENDENTS OF POST OI'FICES. 

ISIS. *Baja Bagh1lD&Jldan Prasad 8iDgh: Is it a fact that the 
officiating services of certain Superintendents of Post O!ices before their 
connrmation as sueh were not counted towards increment of pay and that 
such officers memorialised the Honourable Member for Industries in October 
1926' If so, how does their case stand at present T Why are the final 
orders delayed in the matter ! 

The BOD01II'&b1e 111'. A. O. McWatten: With your permission, Sir, 
I will deal together with questions Nos. 128 to 135 inclusive, as these are 
identical with unstaned questions numbers 428 to 434 and 436 alreauy 
asked by Kumar Ganganand Sinha on the 21st March, 1928. I 
would refer the Honourable llember to the Honourable Sir 
Bhupendra Nath Mitra's replies given on that date tQ those questions. 
A copy of the statement already furnished to the previous questioner in 
reply to his question No. 431 will now be forwarded to the Honourable 
Member for his information. 

NAJ1B8 AND NATIONALmES OF PROBATIONARY SUPERINTENDENTS OF POST 
. OFFICES IN THE BIBAR AND ORISSA POSTAL CIRCLE. 

136. *Baja Baglnmandan Prasad BiDgh: (a) Will the Government. 
be pleased to giv(' the Il8iD.('S and nationalities of the Superintendents of 
Post Offices appointed in the Bihar and Orissa Postal Circle since its creation 
in 1924 , 

(b) Is it a fact that of the tell appointments in the rank of SuperiJl-
tendents in the Raid Postal Circle as many as seven went to Don-BihareeA 
and that in making several of these appointments the Postmaster General 
was not eonsulted at all though the rules require nomiDB.tion by the Post-
master General before a candidate is appointed , 

1Ir. P. G. Boceri: (a) Presumably the Honourable 'Member 
refers to the appointments of Probationary Superintendents. A state-
ment showing the names and nationalities. of ten Probationary 
Superintendents who were attached to the ~  and Orissa Circle for 
the purpose of training, will be furnished to the Honourable 'Member. 

(b) Of the ten Probationary Superintendents, 3 belong to the 
Provinee of Bihar and OrisSa. The rules do not require nomination by 
the Postmaster-General. 

hCB8lnB NUJ[BEB or MUJUVVADAN St7PKBDfTBlmDT8 OP POST Onr0B8 IN 
BIBAR AND OBISsA.. 

137. *Baja Bagh1lD&lldan Pruacl 8mp: (a) Is it a fact that out 
of the total strength of twelve posts of ~ i  in the Bihar and 
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Orit1l:l8 Postal Circle, there are five Muhammadans against seven HindUi 
and that out of these seven Hindus only two are Bibarees f· . 

(b) What is the proportion of the Hindus to the MUbammadaDS in 
Bihar alld Ori88& , 

. (c) If the proportion of Hindus in Bihar and Orissa be much higher 
than the propurtion of their representation in the ranks of Superintendents 
of ~  Offices, how do the Government justify the latter' Do they pro-
pose to stop the appointment of Muhammadans to Superintendentships for 
sometime till the disparity is made up , 

(d) Is it a fset that ever since the establishment of the Postal Adminis-
tration in India only two Biharee Hindus have been appointed Superin-
tendents of Post O1Ilces f 

The Bon01l1'8.bJe 111'. A. O. McWatters: (a) Of the 12 Superin-
tendents of Post Offices attached to the Bihar and Orissa Circle, 4 are 
Muhammadans, 1 is an Anglo-Indian and 7 are Hind1l8, of whom 2 are 
Bihari Hindus. 

(b) Approximately 8 to 1. 
(c) Superintendentil of Post OGices belong to an All-India cadre 

for which recruitment is made in aecordanee with the general orders of 
the Government of India regarding representation of di1ferent COJD-
munities. Their posting is nQt made on communal oonsideratioDS. Gov-
ernment do not propose to take the action suggested by the Honourable 
Membf.'r. 

(d) The information is not available. 

SEPARATE OFFICE FOR THE LEGISLATIVE ASSEMBLY. 
1Ir_ Prelident: With the permission of the House, I desire to make 

12 NOOIl. a Rtatement on the question of setting up a separate and 
independent deparbnent for the ~bly  

As an elected President, I am responsible to the Assembly and to no 
other authority. No President ean afford to ignore or withstand the 
wishes of the House, either expressed or implied. It is no doubt true 
that he wields large controlling powers, and his rulings on points of 
order and procedure must be accepted 18 final, at least for the time 
being; but it is t.o bf.' remembered that, after all, the will he imposel 
upon the House is not his personal will, but it is the law of the House it-

. self ; and in all that the President does he is naturally restrained by a 
desire to have his action fully endorsed. by the HoWIe 18 a whole. In 
fset. the ruling motive in his. mind always is to act fairly between all 
Parties and to give satisfaction all round. Since I assumed charge of 
this oftlce, I have found the Assembly and its President labouring under 
8 serious handicap in two essential particulars, and this makes smooth 
and satisfactory working of the legislative machinery very difficult. The 
P1'e8ident is an illlpartial interpreter and administrator of the rules of 
the HOUlle, but these rules are Dot made by it, nor has it the power to 
amend them to suit its requirements. They are amended from time to 
time by tM Governor General in Council with the II8IlCtion of the Secre-
tary of State, and· neither the .Assembly nor ita Preaident has any 
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[Mr. Presideni.] 
right even to beoonsulted. ~ the interpretation of the rules, the Pre-
sident has to rely on the advIce of the Secretary of the Assembly, and 
in the administration thereof by the office he has to rely on the e8lcieDcy f 
independence and reliability of the std and the Secretary. Every Mem-
ber of the House has in the discharge of his duties to deal both with the 
Secretary and his staff, and if he fails to get satisfaction, the fault is 
naturally laid at the door of the President, who is supposed to be the 
controlling authority. It goes without saying that if the business of the 
House is to be carried on to its satisfaction, the Secretary and the staff 
must in some form be responsible to the House and its President, and 
not be subordinate to any outside authority. The President must feel 
that he is getting independent and impartial advice from the Secretary ; 
the Secretary and the staff must also feel that they are there solely to 
serve and further the best interests of the .Assembly. 

As matters stand at present, the Secretary of the .Assembly owes no 
allegiance to it or to the President; he is for all practical purposes res-
ponsible to the Governor General in Council. In every question at issue 
between the Government and the representatives of the people, he is 
bound to identify himself with Govemment. He is invariably nominated 
a )(ember of the House and, as such, he joins a Party, votes with them, 
Works for them, and is one of them. Neither the .Assembly nor its 
President has any authority over him and can, therefore, in any way 
control his conduct in any matter connected with the Assembly. The 
President cannot in the nature of things, therefore, regard the advice 
of the Secretary in connection with the business of the Assembly as com-
ing from a wholly impartial, unbiassed 1lIld independent source, and it 
is natural for the same reason that the Assembly should desire radical 
referm in the present state of things. I am glad to be able to say in 
this connection that His Excellency the Viceroy has, at my request, 
diseontinued the practice of nominating the Secretary as a Kember of 
the Assembly from this Session. But this. as the House will understand, 
is merely a palliative and the root cause of the trouble remains unaffected. 

As regards the staff, I will only make one o_nation. My ex-
perience is that they feel difficulty in approaching the President freely, 
or in seeking his advice in the discharge of their duties lest, by doing flO 
they should run the risk of offending their official superiors to whom 
they are subordinate. If, therefore, the 'Honourable Members have not 
reeeived the facilities, convenience, guidanee and assistance they are en-
titled to for the proper discharge of their duties, I want them to believe 
me when I say that it is not due to my want of will on the part of the 
President, but to the limitations and handicaps in "his way. I know 
that the President could be more helpful to the House if the House had 
the power to amend its own roles· of busineal, but this is out of the 
question under the present coDStitution. But even under existiDg cir-
cumstances, he could -give more facilities and convenience to Honourable 
Members and otherwise be of greater help to them if the Secretary of the 
"Assembly was, in fact, such Seeretary, and the office of the .Assembly 
was independent and unconneetedwith the Government of Ibdia. Apart 
,from these considerations, the very idea that the ~ of the 
. As8embly sJaould be oeeupying a poaition of. subordination DOt to the 
-Botl.'ie-'utat tQ .. ~ .. tsideautbority " in.itself, 1:4) say tlie .1_, analOtrOua. 
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It did ~  take me long to realise all this after I aasumed ehazp 

of the office In August 1925. The Presidents' Conference, which met in 
the ll ~i  January, passed at my instance a resolution advocatiDg 
the creatIon of.a separate office for the Assembly, quite itldependent and 
unconnected WIth Government. I communicated that resolution to the 
Uovernment of India for favourable consideration and action. No reply 
was forthcoming to my communication, and I waited for more than a year 
in the hope that Government would take some definite action in the 
matter. I then prepared and forwarded to them in September last a 
detailed scheme embodying concrete proposals for setting up a separate 
department or office for the Legislative Assembly. The most essential de-
mands contained in the scheme were three : 

(1) That the Assembly office should be separated from the Legisla-
tive Department of the Government of India, and be treated 
as an independent department and not merely as an otDce 
attached to any department of Government. 

(2) That its principal officers and establ.iahment should be under 
the control of the A88eDlbly through its President. 

(3) That the financial proposals of the new department should be 
included in the annual budget without any scnrtiny by the 
Finance Department, the Assembly to be the final judge 88 
to whether the proposed expenditure was necessary. 

It was known to Government that I was very anxious to put the 
scheme through as soon as possible and had, therefore, expeeted that 

m ~  would treat my communication as urgent and deal with it 
aecordingly. But I heard nothing from them till about the middle of 
April following. In his letter, dated 16th April, the Secretary of the 
Legislative Department informed me that the Government of India Juui 
reached certain provisional conclusions on my scheme, and that Hill 
Excellency the Viceroy would be glad to know my views on them. 
'When I left Delhi in March last, I had personally explained to His 
Excellency that I did not know how the Government were going to deal 
with my scheme, but it was necessary that the President of the Assembly 
and the Government should be in agreement before any Despatch wu 
sent to the Secretary of State, and for that purpoae I should have an 
opportunity of discussing the matter with him at lODle stage. 

The Government of India found themselves unable to aecept the 
essential demands contained in my scheme. They were of opinion that 
the Assembly office must be an office attached to one of the existing 
departments of Government, and not be an independent office or depart-
ment, their Legal Expert having advised them that the requirements .of 
the constitution demanded that it should be linked with the Imperial 
Secretariat. I am unable to agree with this view of their Expert ; but, 
even so, there is nothing to prevent the Government from including the 
new department in the portfolio of the Governor General, and by conven-
tion to allow it to function independently of the Government as has been 
donE' to some extent by the Punjab Government in connection with the 
Council Department of the Punjab Legislature. 

With retard to the aeoond demand, the Govermaent of Inclia WeN 
of opiDiPIl that, in onJer that the Secnrtary aDd the establialunent eould 
act eftloientq and fearlfJllly. neither tbe· Preltdent nor tile Leader of tie 
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Bouse should hafe any control over them. I fail to ulldentaDd how they 
propose to brine this about. What is to happen to the power of punish. 
ment, suspension and dismissal now vested in the Governor General in 
Council' H these powers are not to be transferred to the Assembly aud 
its President UDder the new arrangement, they must and will remain 
with the OQ\"el1lor General in Council In that case the separation of 
the oftiee bas no meaning, and it is not worth having. As for the ~i  
demand in the scheme, I have been unable to understand or appreel&te 
the reason given by QQvernment for its rejection. 

In reply to the Secretary's letter informing me of these provisional 
conclusions of the Government on my scheme, I wrote back to Kay that I 
would go to Simla and discuss the whole question with His Excellene:-, 
pointing out at the same time that it was difficult for me to understand bow 
the President was to run the show if he was to have no control whatever 
over the officers and the establishment of the new department. I accord-
ingly did so, and had two interviews with His Excellency. At the second 
interview, when the question was gone into somewhat more thoroughly, 
the Secretary was. also present. I regret to say, however, that after con-
versation and oorrespondence no agreement was found possible. 

Let me now, for the information of the House, outline the main points 
on which Government should, in my opinion, agree if the Assembly de-
partment is to be given a substantial measure of independence of the 
Government of India. They are : 

(1) If the G<>vernment of India maintain that they have no power 
. to create a department to function independently, let the 
new department be included in the portfolio of the Governor 
General with a view to meet the technical legal, objections 
raised by the Legal Expert of the Government of India. 

(2) That the principal officers of the department should be ap..· 
pointed by the Governor General on the recommendation of 
the President. 

(3) That these officers can be dismissed, or otherwise punished, 
on aD address by the Assembly to the Govemor General to 
that effeet. 

(4) That the members of the establishment should. be appointed 
by the President on the recommendation of the Secretary. 

(5) That they can be dismissed or otherwise punished by the 
President in consultation with the Secretary. 

(6) That the financial proposals of the department prepared by 
the Secretary and countersigned by the President should be 
included in the annual financial statement as a matter of 
COUl'Be, and it should be left to the .Assembly to make sueh 
modifications in them as they think proper. 

I have no doubt whatever that without any amendment of the Gov .. 
~ i i  of India Act it is permissible to establish a separate department 
9f tbe A8IreDlbly !In ~h  li~ indicated b ~  eithel" by conTention or by 
Deeessary deJegst!On !D tl!ftt behalf;if·tbe Gove1'll1DeDt choa8e.to do 80.·1 
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do not feel sorry, however, that i ~i ll8 have fallen b~ b ~ ll  
the Assembly thereby get an OppOrtUDlty to express jts coll8idered 
opinion on the points in dispute between me and the Government. May 
I, therefore, hope that the House would before this Session terminates 
discUIII the whole question in all its aspects and record their cewn con-
clusions. I do not know if Government would be prepared to treat this 
business as official, or, at any rate, give a Government date for its dis--
cUlllSion. If they are not so prepared, I would request His Excellency, 
indct>d, I have already requested him, to allow non-official time for the 
purpose. 

Before I close, I should refer to two or three matters arising out of 
the correspondence I had with Government in connection v .. ith the 
scheme: 

(1) Government seem to contend that the Clerk of the House of 
Commons and his establishment art' immune from the con-
trol of the :House as well a8 the Speaker. This is, in my 
opinion, a mistaken view. The Cbrk ad other principal 
ofticers of the House are liable to dismiH881 on an address 
by the' House to the Crown and the numbers of the staff, 
the right of regulating salaries, pensions, retiring allowances 
and fixing the age of retirement, &c., are regulated and 
determined by a Commission with tbe Speaker as Chainnan. 
The Speaker has also the right to require the dismi8881 of 
any member of the establishment. These are some of the 
methods by which the House and the Speaker exereilte con-
trol over the department, and the measure of independence 
that they enjoy is secured to them by the House itself and 
can be taken away by the Honse at any time. ConditiOll8 
in India are different, and the Legislatures are endeavour-
ing to evolve a system of separate and independent offices 
in their own way. 

(2) In spite of the fact that no agreement has been reached be-
tween the President and the Government on the principles 
underlying my scheme, a Despatch has already been sent 
to the Secretary of State. I should have thought that the 
Government of India would have referred the points in 
dispute between them and the President to this House and, 
in fact, I had pointed out to them that if they sent a J>es.. 
patch without a1fording an opportunity to the HoUR. to 
express its views, the House was bound to resent such actIon 
very strongly. 

(3) I will add one word more before I close. I regret I am not 
in a position to inform the House how far the provisional 
conclusions of the Governme"t of India communicated to 
me by the Secretary in April last have been subsequently 
modifted. I asked for a copy of the Despatch "to enable me 
to k&1oW what ('xactlv the final attitud(' of Government was 
in thiR matter. but 'the Government of Indiafoondthem-
selves unable to comply with my request. 

I apologite for 'the length of this statement. Tile importallce of the 
mbjeet is .y only excuse. 
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111". O. 8. ItaDp Iyer (Rohilkund and Kumaon Divisions: NOD-
Muhammadan Rural): Is this not an occasion, Sir, for the President to 
resign and take his ,-acant place on the Opposition front benl!hes f 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rw·all : Sir, in 
",iew of the difficulty created by Government .... 

Mr. President: Order, order. The Standing Orders and Rules 31'e 
Quite elet'.r that no questions can be addressed to the President. 

Mr. It. Ahmed: I am not putting any question to the PreKident. I 
ask whether the Government of India Act, 1919, should not have been satis-
tied before the report was introduced. 

The Honourable Mr . .T. Crerar (Home Member) : Mr. President, I have 
listened with close attention to the communication which you have just 
made to the House, and after consideration I shall, with your permission, 
take the earliest possible opportunity-I hope to-morrow-to make myself 
a statement explaining the position of the Government. 

Pa.Dd.it Motilal Behra (Cities of the United Provinces: Non-Muham-
madan Urban) ~ May I ask if the Honourable Member will be prepared to 
lay the Despatch which the Government have addressed to the Secretary of 
State also on thl' table of the House T 

The Honourable Mr . .T. Crerar: No, Sir. I regret that for the 
rea80ns--on the part of the Government of India referred to in Mr. Pre-
sident's statement-I shall be unable to lay the Despatch on the table. 

(Some Honourable Members rose to address the House.) 
Mr. President: The Honourable Member has promised to make a COD-

sidered statement to-morrow and the Honourable Members had better wait 
till he m ~ the I>tatement. 

PETITIONS RELATING TO THE INDIAN LAW REPORTS BILL. 
Sir Bari Singh Oour (Central Provinces Hindi Divisiollli: Non-

lIuhaP.lmadan) : Rir, under Standing Order 78 I beg to present 208 petitions 
signed by 15,2.49 members of the Bar as per statement also on the table re-
lating to the Bill to regulate and improve Law Reports which was ;ntroduced 
in the Legis!aUye Assembly on the 1st February, 1927. 

RESOLUTION BE THE CABLE ~l  WIRELESS BEAM MERGER. 
Mr. K. O. Boy: (Bengal: Nominated Non-Ofticial) : Sir, I beg to 

move the following Resolution: . 
" That tm. Al8elIlbly reeommenda to the Governor General in Council that he 

IDay be pleaaed to lay on the table all correspOndence between the Secretary of State 
and the Government of India relating to the cable and the wireleu beam merger 
aeb.eme, certain conclusions of which were recently announced. both in London and 
in IDdia ". 

Mr. K. Ahmed : (Rajshahi Division: Muhammadan Rural) : In Simla, 
you mean T 

Mr. K. O. Bo, : I am enremely sorry that my Honourable friend 
Haji Chaodhuri Mohammad Ismail Khan is not in his place. Otherwise, he 
would ha'" .. moveQ the Resolution of his own, relating to greater facilities for 
the edueation ef girls in the centrally administered &reIUI, and. tb&BeIolu-
tion would have appealed to the chivalry and good-sense of the HOlUM. My 
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ItelOlution is of' purely technical character, but is of the most national im-
portance to Inw... India oeoupies a unique place hi the British Empire. 
It is the central link of all Imperial enterprises ; it jsotheeentral lbIk in 
Imperial airways ; it is the central link in Imperial wireleas com.municatioW!. 
I, therefore, make no apology, Sir, for bringing this matter to the notiee of 
the House. Honourable Members of this HOUSe are fully aware that for the 
last 25 years HiI!' Majesty's GoYel'nment haye been busy in developing 
wireless communications and the culmination of their efforts was reached in 
1928 when His Majesty's Government undertook to construct the Rugby 
beam station. 'l'he House is no doubt aware that it is one of the most power-
ful statiOW! in the world,-I believe it is second to none. The station was 
recently visited by His &yal Highness the Prince of Wales. The station 
was aLOl(J visited by many distinguished Indians who had been to England 
in recent years. When this big station was thrown open to traffic, the com-
petition became very keen between the beam and the cable companies. So 
keen was the competition h ~ the magnates of the cable companies saw 
their way at oncl." to reduce the cable rates between England 8lld India 
and other parts of the Empire. But, Sir, the matter did not end there. The 
war of rates and speed continued and the British Government was ap-
proached by the cable companies and the cable magnates with a view to 
arriving at a modus mtlstldi. Early this year His Majesty's Government 
convened a Conference under the presidency of Sir John Gilmour to find 
out the best way of meeting the wishes of the cable magnates. The purpose 
of the Conference, Sir, W88 : 

•• to esamiII8 the litutiou whieh baa ariIeIl .. a renlt of the eompetition of 
the Beam WUeIe. with tke Cable 8ervieee, to report thereon, and to make reeom-
mendatiODll with a view to a eommon poliey beinc adopted by the various GoYel'll-
menta eoncerned' '. 

To this Conferenr.e all the Dominions were hivited, and 80 W88 India_ The 
Confel't'ncehas now reported, and I have got a copy of its report in'my hand. 
It is one of the most intricate documents that I have ever seeD. I could 
hardly makt' anything out of it. In this document, Sir, India is mentioned 
in fOlll' plaees. The 61'8t is on the title page where it is stated that Sir Ami 
Chatterjee represented India; secondly, Sir, it is stated that there is such 
a thing as the Indian Radio Telegraph Company; in the third place, the 
Governmeat of India have an institution called the Indo-European Tele-

• graph Departmp.nt, and in the fourth place-and this is the most important 
of all-India if! the biggest consumer of wirl."less beam service. I 'lhaU make 
a few eomlllf'ntl! on these four points. 

More than once, Sir, this House has raised the question about the repre-
sentation of India at these Imperial Conferences. On tlilia partienlar ~ 
the delegation Oil behalf of India consisted of Sir Atul Chatterjee and two 
telegraph experts. Sir Atul Chatterjee is known to every Member of this 
Hot/liP. I yil."ld to none in my respect for him. But at the same time I feel 
that in a Confermce of this sort which combined polities and business, he 
was not a l,roper represl."ntative. In my own opinion. the Government of 
Indin should hll.vt' sent a delegation composed on the same basis as those of 
othE.'r Dominions and toe British . Government. They "ught to have llent a 

li 1i ~ peOple basM upon elective qualificatioD!!aBd lIot a 
brown sun-dried bureaucrat. . .,'. .: '.' . 
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The second point I COBle to is the Indian Radio Telegraph Company. 

Members are aware that this C',ompany is a Bombay Company. Much waif 
made., ~i  when this Company was first started. Sir Narasimha Sarma was 
then a Member of- Government. I was told that it was going to be 
a rupee company with an Indian directorate. I was myself opposed to the 
scheme. I was for its being State-owned and State-worked. I made repre-
sentation to Sir Narasimha Sarma. But, Sir, what is the position tOOa1 , 
If the London Times is correet-I have always believed that the news of the 
London Times is invariably correct-the control of this Company has passed 
into the :tands of the British Marconi Company. I should like to have an 
answer from Mr. McWatters on this point. We do not also know the ex-
tent of the liability which this Conference has imposed upon this country. 
Possibly, lIr. McWattel'8 will be able to enlighten us on this poiut. 

The third point is the Eastern Telegraph Company. This is a very old 
story. This was subjected to the utmost scrutiny by the Inchcape Com-
mittee to whose report m~  Honourable friend Sir h m ~ Thllkurdas 
eontributed a notable minute. All I should like to say on this is this, that 
although this qUe!>1:ion has been pending for the last 7 to 8 years, no eon-
elusioll seems to have been reached by this Conference. 

lly last point, Sir, is the most important one, and that i3, India is the 
biggest eoDsumer of wireless service. I shall give the figures as gi ven by I his 
Conference. The House will be surprised to note India's position in this 
matter. From llarch to May Canada took 6 million words, the Australian 
service 9 millions, the South African ser"iee 9 millions. thp Indian st>r-
vice 10l millions. Those who sneer at us, those who are not willing to meet 
us ha1f-way in IK'lities, will realise the vast politieal importance of India 
and the part which India plays in this Imperial game. 

I tom", now to certain recommendations made by this Merger Committee. 
Before I do 80 I wish to make one remark, and it is this. A." far 8.'1 I can 
understaD.d-I am a noviee iD finanee-tbe British Govermnent is out to 
make money. The Australian Government is out to make money. But 
what is the pesition of India t India has been paying subsidies to cable 
companies. It was nearly RB. 2,90,000 when Lord Inchcape. reported. 
Since then it has been reduced. But we must ~  something out of this new 
transaction and not continue to pay subsidies to these cable companies 
Now, Sir, I come to some of the principal recommendations of this Confer-
ence. The first and foremost recommendation is the formation of a Merger 
Company. All the cable companies and the Marconi Wireless are merged 
in a single company. Part of this was done when the Conference was in 
session and practically this forced the hands of. the Conference to comE' to 
dn agreement with the cable companies. I do not know what our delegate 
Sir Atul Chatterjee said about it, or how he liked it. I do not know the 
views which he expressed on this merger. Bnt we want to find out whether 
we in India have any interest in this Merger Company. And then, Sir, it is 
not the habit of the British Government to have only one company. They 
are firm believers in company promotion, became there are no less than 80 
members representing the British Federation of InduRtries in the House of 
Commons. So they promoted a company called the Communication Com-
pany. They were interested in this Communication Company. But what is 
our interest in it T The third one is the most important one from our point 
of new, and that is the formation of an Advisory Board. This is 8n 
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Advisory Board which is supposed to protect the interesta of the consumers 
beca\Ultl it will be the ultimate authority in 6xing the rates. Is India going 
to be repre!lented on it, and, if HO, how many Beata are yOu going to have on 
it 1 The.re are only two countrie8 which approximate to India in the con-
sumption of wireless beam services, and they are Australia. and Canada. 
India ill the bigge8t consumer and we ought to have our representation Oli. 
thi!! Advisory Board in proportion to our interests 88 the biggest CODSOJDet. 
I will only deal with one small point and that is the position to be taken up 
by the mi~i~  and His Majestr's Government when there is tr?uble or a 
crisis. Provlluon has been made In the contract that the Army WIll 8II8UlDe 
the responsibility of these wireless posts in times of trouble. Well, what is 
our position Y Will the Government of India receive orders from Hif> 
MajestY'8 Government as to how to take possession of these wirele&8 posts 
and use them for Imperial and military purposes, or is India going to have 
the same status in respect of these wireless institutions 88 the Dominions of 
His Majesty's Empire' Unless Dominion status is coneeded ~ us in this 
respect now and here, I think the Government of India should not be !l 
signatory to this new arraagement. 

One word more. Sir John Gilmour, the Secretary of State for 
Scotland. who presided over this transaction, a shrewd Scotchman who 
managed one of the biggest deals that the British Government has done 
in recent years, announced in the HoUle of Commons that no decision would 
be taken on any of the recommendations of tbis Conference, unless th'! 
Dominions and India had bee ... consulted. I therefore ask my Honourable 
friend to lay the IUape1'8 on the table of thf' HoWIe in order that he may take 
the Sen!;,l of the House and then trive the consent of the Government to the 
new conditions to be impoeed upon the British Empire by theMe Merger 
Companies. Affer reading tht' report carefully, I may say that I IUD not 
at all ytisfied that the Indian int-erests have been proteeted. I should like 
to ask the House to take the lead of South Africa. South Africa has made 
reservations, has made definite re8ervations. Both the delegates of South 
Africa and the Government of South Africa have made reservations as 
far as I car. understand from this book, and I think the House will do well 
to make reservations till they are satisfied with the national and financial 
aspects of the Tlroblem. 

Sir, I commend my Resolution to the acceptance of the House. 
111'. It. O . • 8017 (Dacca Division : Non-Muhammadan Rural). 

When I was travelling up this morning from Kalka I came across an interest-
ing advertisement in a journal under the heading that business has DO poli-
tics. It proclaimed the superior merits of a particular British brand of con-
fectionery which is alleged to have a world-wide market. But, Sir, if any-
body knows how to combine business with politics, certainly the Britishers 
do, and the present is an instance in point. The real fact, 88 has been stated 
by Mr. Roy, is that when the beam. service entered into eempetition with 
the cable service8 the profits of the cable services began to dwindle down. 
This is expressly stated in the report to which he has made reference. I 
will just quote a few sentences from the report on this point . 

•• Bet1m' the opening ot tho Beam ",meee, the eabIM were wortrlag 1ritb. a wge margiD ·ot auual nrplWl, ad there ia eNOlle that tile introd1letion of 
eh_per ratee hal atread1- led to IUl appreciable ~  in the total wlume of tele-
graph traftla. But ia BPlte of thia it hili beeR repreaentell t.I UB that the t'&bIe uder-
taldnp affected. by the wlrel... rate recluetioDl ad the Iado-European land-liD, 
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aemee have been brought to a lIerioul! poIIition by the t.wo·fold reduotion in their 
receipta resulting from the operation. of the lower ratee introdueed all a meaDS of 
eounfleriag Beam eompetition and alllO from the ]0IIII of a eonsiderable volume of 
traftie to the Beam Bl'rneeS ". 

When the p()sition came to the knowledge of the British people, they began 
to contrive some measure to counter the effect. It may be that very in-
lluential people are financially interested in the cable 'services. It may be-
l do not know-Ministers of Government, Secretaries of State, ex-Viceroys 
even, may have something to do with the cable companies. It is no wonder. 
therefore, that that blessed word " Empire " was brought into requisition 
and an Imperial assembly was called and our good old friend, Sir Atul 
Chatterjee was there to represent India ..... 

111'. B. D.-: (Orissa Division: Non-Muhammadan): To repre-
sent the Government of India and not India. 

Mr. 1[. C. X...,. : Now, Sir. I haT'e the highest regard for our 
present High Commissioner, and I will not say anything that might in 
any way mean any rellection on him. But, Sir, we know his limitations. 
and before we can hold him responsible for anything done in this matter, 
we ought to have the terms of the instructions which the Government had 
sent him in connection witIl this Conference. It may be that he was abso-
lutely helpless in the matter. If the Government do not really desire to 
conform to the views of the people as formulated in this House, well, it 
haMly matters whetller hldia is represented by a Chatterjee or by a Lord 
Cushendum.-I would really be obliged to any Honourable Member who 
would give me the correct spelling of the name of that noble Lord who 
represented, very appropriately represented, India at a recent International 
'('onferenee, (An HOftOttrabie Member: "Lord CusQ,endun. ")-beeause 
that noble Lord put his signature to the Kellogg pact plighting his word that 
I and my descendants will ne'vel' engage in any future war. Now, Sir, as r said, it matters very little whether a Cushendun or 8 Chatterjee repre-
sents India at these farcical Imperial or International Conferences wht're 
India's name is unnecessarily dragged in. I want the Government to be 
a little more honest. What do they mean by trotting out the name of 
India on these occasions unless they send somebody who can be acknow-
ledged in this House to truly ~  the feelings and sentiments of Indians' 
I should like to know exactly what the instructious of the Government of 
India were, and what the reasons were that led the so-called representative 
of India to a1fix his signature to a most fantastic report which frankly 
'seeks to establish "predominant British control"-I am quoting the words 
from the report itself-predominant British control on what is called the 
merger scheme. I do hope that the Goyernment will be a little more decent 
in their dealings on such occasions in future. In these words, I strongly 
support the Resolution moved by my Honourable friend, Mr. Roy. 

111' .•• .. .Joshi: (Nominated Labour Interests): I wish only 
to add a few words to what has been said by my Honourable friends Mr. 
Roy and llr. Neogy. It is necessary that the Government of India should 
tell us what attitude they have taken in thi" matter. We also want to 
know whether the Government of India have . done their best to prott'ct 
Indian interests. Unfortunately. the Government of India in the past 
have several times failed to protect Indian interests. They failed to do 'JO 



the British Government made a contract with the Imperial Airways Com. 
pany. That contract was made without the knowledge of the Government 
of India and without the Government of India having an opportunity to 
safeguard Indian interests. I do not know what is the real object of this 
merger. My Honourable friend Mr. Neogy said that the present scheme 
was intended to safeguard the BritiRh domination. Well, Sir, I know one 
thing and. that is'that they do want to safeguard the British domination 
at lea"t in competition with &Bother nation, namely, the United States of 
America. There is at present keen competition between the United States 
and the British Government for getting control over the communications of 
the world, and by this merger the British Government want to keep the 
control in their hands. I do not care whether the British people control 
the communicatioDR of the world or the people of the United States do. 
What I care about is that the interests of India should be safeguarded. 
In India we do not believe in transferring our eommunieations to private 
agencies. We must therefore see that all the machinery that we have for 
maintaining communications shall not be in private hands and mall not be 
transferred to any merger or private companies. We are anxious that the 
communications with India and in India shall always remain under public 
control and shall not be in private control. Tllere is no doubt, as my 
friend Mr. Neogy has Mid, that the object of this merger is to profit cer-
tain capitalists in Great Britain. This was shown very clearly by the faet 
that the shares of these companies went up tremendoualy 88 soon as it 
was announced in Great Britain that the Government had approved of 
this merger. It was quite clear that these companies were not making 
as much profit a. .. they wanted to, and. as soon 88 it W88 found out that the 
scheme for merger would be sanctioned, the prices of the shares went up. 
These are some of the points on whieh we want information from Govern-
ment. We are anxious, in the first place, that eommunications with India 

. should not pass into the hands of private companies. Weare also &IDioos 
that we should not sacrifice Indian interests. in order that Great Britain 
should succeed in its competition with the United States in oontrolJing 
the communications of the world and that her capitalists should make 
huge profits . 

.. ulvi ~b 1 .. tiD Obaucllnu'f (Assam: Muhammadan) : Sir, I 
want to offer a few remarks on this question of merger from. the point of 
view of tile Indian consumer. As Mr. Roy h88 pointed out, India is one 
of the largest consumers of the beam service. We have some sort of a feel-
ing that in this Imperial Wireless and Cable Conference the interests of 
the Indian consumers have been sacrificed in order to give a new lease of 
life to the Cable Company and swell the dividend of the Communication 
Company that will arise out of the merger scheme. I shall explain how. 
At present the cable rate to India is 18. 5d. per word ; by the beam service 
it is Is. la. Before the introduction of this beam service the cable rate 

. was Is. Sd. When we remember that about 91 million words are transmit-
ted every year from England to India, we can form an idea of the advantage 
of the beam service to the Indian consumer. Mr. Pilcht>r ealculated that for 
8 months from September 1927, the figure amounted to one hundred 
thousand pounds. If the Cable Company was going down in. competition 
with the beam service and if for strategic and other reasons It was neces-
sary to have them, ~  should have been directed towards a solution that 
would not deprive the consumer of the cheap rate that the beam service 
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afforded. In this connection I should like to read to you an extract from 
tae Economist of the 4th August. It observes : 

•• Indeed donk} tbere not be BOme means of aaauriDg the public that, while 
there is a legitimate eue for protecting the cables, that protection should not go 80 
far ,as to ~  ill. the way of further achievements of aeienee." being brought to tho 
.benefit of thi!'. public. 'Tlle reeommendation of the Cable Conferencie doe. - Dot com· 
mend itSelf tOUR as being in- the intereatof the eOD8nmer ". 

It seems ta us that greater attention has been paid to the stabilising of the 
.dividend of the Communication Company than to the interests of the public. 
The Communication m~ y has been assured of a net annual revenue 
of about the one million eight hundred and sixty-five thousand pounds and 
of any profit they make outside that, 50 per cent. goes to the company and 
50 per ~  to the reduction of rates or such other' purpose as the Ad-
visory ~m y consider necessary. It seems t{) me therefore any fur-
ther prospect of reduction of rates is a very remote possibility. We do not 
know what instructions were given to Sir Atul Chatterjee and what share 
he had in fOl'Dlulating -the reeommendatioll6. OBe thing is very clear. So 
far as the safeguarding of the interests of the consumers is concerned, his 
e1f{)rts do not seem to have met with any conspicuous success. The best way 
of safeguarding the interests of the consumers would have been to insist 
upon State ownership and State management of the Wireless. ,As was 
pointed out in the House of Commons in 1911, the Imperial Conference 
passed a Resolution in favour of State {)wnership and State management of 
the wireless services. In 1913, a committee under the presidency of Lord 
Parker, made a similar recommendation. In 1920, the Imperial Telegraph 
Committee under the Chairmanship of Sir Henry Norman, also recommend-
ed in favour of State ownership of the wireless service. In 1921, the Im-
perial Communication Committee made a similar recommendation. It is 
obvious that State management and State ownership are the best means of 
ensuring cheap rates, for it obviates the necessity of providing an inftated 
dividend fa the Merger Company. The only other point I want to mention 
is that in the Advisory Committee that will be set up, there should be a 
representative of India, and that representative should be a non-ofticial and 
nj)t -8Q official of h ~y  that we had in the Imperial Cable Conferences, 
~~ regard to the fact that India is one of the biggest etnlsumel'8 of the 
~ m service. 

Sir lam.' 8implOD: (Associated Chambers of Commerce: Nomi-
nated Non-Official) : Mr. President, I rise to support this Resolution. 
(Swarajist applause.) Let my Honourable friends opposite make no mis-
take. I have no desire to embarrasiJ the Government and I support this 
I:esolution entirely from a business point of view, and I am not going 
to mix up business with -rolitics like my HODourable friend Mr. Neogy. 

Sir, the trading interests in India are intensely interested in thit 
merger scheme, and naturally we would like to have detail!!. In fact r 
eonsider we are entitled to have the full details. We believe that any neh 
merger scheme, will make for greater efficiency and economy, and that until 
wireless is more perfect in all weather condition!!, we realize the Cable Com-
panies mwrt be depended upon. lfy Honourable friend behind here was 
encouraging this Resolution on the ground that there ought to be a State 
monopoly of wireless and cables. I would object to it on that ground. I 
do not want it to be that. We have no objections to the merger in the 
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respect that Cable Compllllies Flhould be helped by the wireless companies. 
But Sir, we hold that new in\'entions should cheapen cable eoat8, and we 
trus't that principle has not been 10Kt sight of in this merger scheme. .All 
we ask is for details, and I have much pleasure in supporting the Resolu-
tion • .,. JIoDourable 1Ir. A. O. McWaUln (Member for Industries and 
Labour) : Sir, the Honourable Mover of this Resolution need have 
made no apology for bringing this matter before the Ho\Vle. Indeed I 
welcome his Resolution becauae it giVeR the House an opportunity of taking 
co ... nisonce of a matter which iR unquestionably of the first eoonomic and 
political importance, and I agree with everything which the Honourable 
Mr Roy said abo\1t itA imrortance in relation to India. The exact tenns 
of his &solution leave me in a slight diftieulty. We publiabed, as the 
Bouse knows, the full summary of the report of the Conference .. 800D .. 
it was given out in England, and we have placed on the table of the H01UI8 
[lOme weeks ago 'the full report of the Conference. Apart from that, we 
have received week by week from the Secretary of State the detailed pro-
I!eedings of the (,..onference which were naturally aent to 118 to keep us 
au fait with the position from week to week. Thnae proeeediJ1l8, as the 
Bouae will of counle realize, eontain a great deal of confidential matter-
figures and information given by the various eompanies whieh 
were given under Btriet seal of eonfidenee--and it would therefore 
be impossible RO far as thoae records are coneemed to publish in India 
what has not been published in other parts of the Empire. 
In fact we have already published everything which has been publi8hed 
either in the United Kingdom or in any other parts of the Empire. How-
ever, I think I shall not be misinterpreting the Honourable Mover's object 
in moving this Resolution if I take it that he is asking Government to give 
him and the House such information as they can on this very teehnioal and 
intricate subject without disclosing matter which must remain confidential. 
In particular there are two asrects of the question which have been em-
pha.'1ised in the spt"eehes made to-day on which I think the Honourable 
Mover and the House would like to have assurances. The first is that the 
public, and the commercial public in particular, should have ROme assur-
ance that they are not going to be charged excessive telegraphic rates be-
cause of this merger, and further that they will be able to get the due ad-
vantage which they arc entitled to expect from future developments and 
improvements in wireless. And secondly, the House is perfectly entitled 
to ask what is the position of the Government of India in the matter and 
whether our financial interests ha\'e been properly secured. It is particu-
larly to those two aspects of the question that I will direct myaelf in the 
obsrrvations ,vhich I wish to make. 

The House haR been told quite correetly, I think, by Mr. Roy the cause 
of tbil! Conference, that is to say, it is the competition whieh has ariaen 
within the last two years between beam wireless and dables, but I can 
":NSure him without any breach of confidt'nce that it was not the applica-
tIon of the cable companies or of commercial magnates which caused 1lais 
COl/ference to be called. This competition has reduced Cable and Wireless 
rateR \'ery considerably in the course of tht' last year or two, but that is 
not the end of the matter. The difficulty arises in the first place from this, 
that ROme of the private companies whicll own a very important rart of the 
cable communications are to.day in a position, if they wish to do so, to liqui-
~  and to payoff their shareholclt'rs at prt'srnt market rates, and they would 

stili have tht'ir cabl(' a.'lRets to dispo:w of t>lsewhere. I think it is likely that 
L73LA • 
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these companies, if no action at all had been taken, would have been very 
reluctant to face the prospect of Reveral years of competition in which they 
would inevitably in the long run have failed, lind therefore they would 
be tempted at once to liquidatt' their position. In that ease, what would 
happen' I need not enla.rge upon the stratefCic n.'ipeet of cables, although 
that is imrortant, but I will approach it from the commercial point of view. 
The position at the moment is that the wireless beam system is not capable of 
giving a complete commercial service. It is subject to fading, it is subject 
to interruptions. It does not communicate with all the parts of the world 
which are connected by cablt' communications. For these three reasons 
alone, it is obvious that at present, and all far as we can. see in the future, 
a complete commercial service in the interests of the public could not be 
provided by wireless alone ; and therefore I would ask those who would 
view with complacency the disappearance of the cables in the hope that 
they would get a cheaper wireless service to consider that if one element of 
the competition is removed, you are left with a monopolist who will prob-
ably not give you 80 cheap a service as you think. Now, this is the prob-
lem that was before the Confert'nce and I think it is unanswerable that 
some immediate action had to be taken. The general sketch of what the 
<!onference proposed is this. I can explain it in a very few words. First of 
all, the merger of the interests of the two big private companies which 
eemtrol the greater part of the cable system and have the largest interests 
in tht' beam wireless, namely, the Eastern Cable Company and the Marconi 
Company. That was a necessary preliminary to setting up a separate 
colllpany, ealled the Communications Company. The Communications 
Company will buy, if the scheme goes through, from the Marconi Company 
and from the Eastern Cable Company their communication assets in return 
for paYJllent in shares. They will buy from the various Governments con-
cerned, the British Government, the Canadian, Australian and New Zea-
land Governments, their actual cable essets in return for cash, and they 
will lease from the Britilili Government the beam wirt'leRf! which is at pre-
sent worked by the British P08t Office. 

That is the broad outline of the KCheme, and I will now attempt to deal 
with the first question which I }lut in the foreground of my remarks. 
Have we security against being charged excessive rates T Now, the first 
point to which I wish to draw attention is the formation of this Communi-
cations Company. The object of that was that you would serarate off the 
interests whioh are concerned ",ith communicatiom only, the cables and the 
wireless from the other numerous interests in which the Marconi Company 
and also the Eastern Cable m 8 ~  are engaged; that is to say, we do 
not want the rates which are to be charged to the users of telegraphic 
communication to be in any W8Y influenced by the proflts of the llar-
coni Company from the sale of their wireless machinery or by their profits 
from patent rights and 80 on or, shall we 68Y, by the results of their 
management of the Peruvian Post Office f That iii one of their mCnor lines. 
The first part of .the problem wall to ascertain t.he value of the capital assets 
of the Communications Company, because the House will realise that the 
qu('8tion of rates mnst depend on the pro}ler capitaliHation of the company. 
And for this purpose the Conference called in the 8!1fo1istance of two 

financial experts, Sir Otto Niconeycr and Sir William 
I P." Mach intosh, the latter being one of the best known 

chartered accountants in England, in order that all material should be 
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rlaced before them by the COlD panics confidentially-every detail of their. 
business. They had to ascertain what in their opinion was a. fair capital 
value of the &8Hets, and they fixed the figure of 30 millions. The total 
capital of the )ferger Company, I may mention, is 53 millions, 80 that the 
capital of the CommWlications Company is a good deal le88. In the second 
place, these two experts fixed what they called the sta.ndard net revenue 
at one miollion, eight hundred and seventy-five thoWl8Dd pounds. The 
object of that was this. The standard net revenue was intended to re-
present. what at the present time is the actual net earning capacity of 
the Communications Company. That is the net earning e'.apacity of the 
Communications 8H8ets at the present time, irrespective of any' eeonomiefl 
which may be made in future by combination of control or by any fresh 
developments in wireless. There is, therefore, a reasonable prospect that 
something more should be earned beyond the standard net revenue. That 
standard amounts roughly to 6 per cent. on the capital of the Comrany. 

Then the next point is that any earniDgR beyond the standard net re-
venue are to be divided 50 per cent. to the company and 50 per cent. to be 
disposed of under the control of an Imperial Advisory Committee. I 
think it is reMOnable that some portion of the exC&'s earnings should be 
left to the company, otherwise the company will not have the same in-
centive to enforce economies in working their concern. But the remainiug 
50 per cent. will be left entirely at the disposal of this Imperial Advisory 
Committee, and I can 8H8ure the Houl!e that India, if she becomes a party 
to this scheme, will be represented on the Imperial Advisory Committee ; 
in fact it is distinctly stated in the report that that Committee will re-
present all Governments who were parties to the Conference. This 1m-
llerial Advisory Committee has theRe functions. First of all, it has power 
to veto absolutely any increase over existing rates. That is a very im-
portant point. No increase in present rates can be made without the per-
misHion of this Committf'e. In the IlCCOnd place, they have the ablolute 
disposal of the 50 per cent. of anything eamed in excess of the standard 
revenue. They can devote this to the reduction of rates or for any other 
purpose, such as researeh, in order to earn a greater revenue in future. 
In the third place, this Advisory Committee' hM to be consulted on all 
matters of policy. In the fourth place, they are to be given power to obtain 
any information they require from the company, and to order an investi-
gation into the company's accounts, if they so desire. Beyond this, other 
checks have been provided for. It has been provided that two Directors, 
both of the Communications Company and'tl1(" Merger Comp.ny shall be 
approved by Government, and one is to be the Chairman of the Communi-
cation!> Company. Then there are other minor matters which will be 
provided for in any detailed agrt'elllcnt that will have to be framed, such 
as guarantees that excessive prices will not be charged by the Marconi 
Company to the Communications Company for the use of patents. Guaran-
tees will be provided that neither the Marconi Company nor the Cable 
Company shall dispose of their interests in the )ferger Company so as 
to alter the status of the Merger Company, and that British control shall 
be retained. " 

Now I think that the House will agree that if we accept the principle 
of a merger at all, every cheek which human ingenuity can devise hM been 
framed in ord('r to obtain ~  security for the publie that excessive 
rate!! will not be charged. But turning to the principle of the merger 

~  d 
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itself what the Confel'('nce halS aimed at has been unit.y of control and 
private management. Now through unity of ~ l we ~  the possibility 
of introducing all the latest developments of bIg soale bUlUness. We get the 
opportunity of scientific co-ordination, and we also eliminate wasteful compe-
tition while as far as till' question of private management is concerned, on 
which opinions may of course differ, it may be held-and I certainly myself 
agree-that in a mater of this kind, which demands peculiar initiative and 
flexibility in dealing with developments of wireless, private management 
is probably bettt'r than Statt' management ; but whether the House agree 
on that or not, tht'y would certainly agree with me that private manage-
ment is better than an attempt. at State management by the departments 
of a group of six Governments. That of COUl"8e is a perfect impoesibility. 
I think myself, and I hope tht' House will agree with me, that a public 
utility company under private management and subject to proper public 
control is the best method of dealing with the situation which has arisen. 

Now turning to the point on which m ~h was made by the Honourable 
Mover, namely. the question of India's representation on thiB Conference, 
I have heard some very hard and unexpected things said about Sir Atul 
Chatterjee. I have tht' highest opinion of his pel'8Onal qualifications, and 
in this connection I would remind tht' House that he was both the Secre-
tary and the Member in charge of the Department in India which dealt 
with Posts and Tt'legraphs, and therefore from the technical side alone 
he ~ singularly well qualified to deal with the subjects which came up 
for discussion (Hear, hear). In the second place. we had by chance the 
Irood fortune to find in England at that time our Dirt'ctor of Wireless, Mr. 
Edmunds, who was on his way back from the International Radio Confer-
t'nce at Washington. For the first two months of the Conference we had 
the great advantage of having him also preRent. Our third representative 
all through that Conference was Mr. Simpson. who is Director-in-Chief 
of the Indo-European Tt'legraph Dt'partment at tht' India OftIce. I think 
from the technical point of nt'w and from every point of view our dele-
gation compares very favourably with that of any other Governmeat 
concerned. During the early ~  of the summer we received a communi-
cation from the Associated Chambers of Commerce aHking us for an as-
surance that the interests of the public. and particularly of the commercial 
public, ,vould bt' promint'ntly kept in view at this Conference and we gave . 
them that assurance. We were able to do so because. as I have said, we 
received from week to week the i ~ of the Conference from whieh 
we knew that those interests were beinl1' promint'ntly kept in view. For 
instance, tht' Conference not only rt'Ceiv&d a memorandum but gave a per-
sonal hearing to the rt'prescntations of tht' Empire Pre118 Union on which 
India was specially repreflented. They also received memoranda from 
other commercial bodies in England, but more than that, as soon as we 
received this representation from the AHsociatt'd Chambers, we sent a 
telegram to Sir Atul Chatterjee il ~ i  him at once to bring the 
matter promint'ntly to the notice of the Conference, and we ascertained 
that he did so. I think therefore that so far 81'1 representing the intereRts 
of the public are concerned. we did everything that can reasonably be re-
quired of us. 

I now turn to the second point about the Hecurity for the interests of 
the Government of India itself in the matter. The Government of India 
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are concerned in two ways. First of all the Indian Radio Telegraph 
Company which operates the beam wirelclIH from 1'oona is an Indian com-
pany and holds a licence for ten years from the Government of India. 
Now it was provided in t.he flotation of the 'company thlit sixty per cent. 
of the capital should be resf>rved for Indian HuhscrihefH. The majority 
of the directors are Indians, and till! compnny ill a rupee company and in 
our agreement with the company we have laid down that in any fresh 
flotation it shall also he provided that llixty p(!r cent. of the new capital 
should b~ reserved for Indians. What the present position of the company 
is I am obviously not in a position to I13Y, becaw;e shares do change from 
day to day; but the fact remairu; that the company, which was only 
floated rather more than a year ago,was at that time reserving 60 per 
cent. of its capital for Indian subscribers. But the position now is this. 
If we adhere to the recommendations of this Conference, I take it that 
the Communications Company will acquire the holding in the Indian 
Radio Telegraph Company which the Marconi Company now holds. They 
will therefore be one of the parties forming the new Indian Radio Tele-
grapb C-ompany, and that company will have to ap,ly to us for a fresh 
licence to operate and I take it. they will apply for a licence for 25 years, 
because that is the period of time for which thl' Britisll Government have 
offered to ICaHe the Beam WireleHH t.o the Communications Company. 
Therefore the position is this, that if we are approached to J.,rt'ant a ne,v 
licence for 25 years, we can impo.'Ie such conditions as we choose. Our 
present licence for instance lays dow11 requirements as to the employment 
of Indians in the company and as to the training of apprentices and so 
on, and all those conditions can equally well be imposed on any new eom-
pany which takes the place of the present company. So, as far as the 
HeaDl Wireless i'J concerned, I do not see that. we can lose anything by 
adhering to these propOllals. But there is a second way in which the 
Government of India are intt'rested, and t'vcn more directly. The Govern-
ment of India, Is the House well knows, are the owners and operators of 
the Indo-European Telegraph Department. This is a department of Gov-
ernment which owns the cables to the Gulf. It owns land lines through 
Baluchistan and: Persia and it joins on at Teheran with the land system of 
the Indo-European Company, a private company which operates lines 
through RWI8ia and Germany to England, thus forming an alternative 
through eonnection between Karachi and England, alternative t.o the 
Eastern Company's route through the Red Sea. Now the Indo-European 
Telegraph Department obtains its revenues in two ways. First of all, it 
obtains direct revenues from the Gulf traffic and from the local traffic wit.h 
Persia. This is in no way affected by the merger or indeed by wirele88 
~ ~ i i  at all. The second way in which it gets receipts is by the 
Indirect earnings on the through traffic hetween England and India and 
connecting with the Far East. The procedure there is that all receipts 
are paid in by each of the three companies concerned into a joint purse 
and paid out again in cert,ain proportions which were fixed Nome years 
ago on the basis of the then division of the traffic. I may say that the 
present proport.ions are quite favourable- to ourst'lves. Now the only way 
In which we are directly affected by these proposals is that we shall have 
8S one partner in the joint. purse the Communications Company instead 
of the Eastern Cable CompallY ; but anyone who hll8 rt'ad t.he report will 
have observed that it is IIpecially Ktat.ed in paragraph 42 of the report 
that the joint purse lIystem will 110t be affected by the present proposals. 
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In fact it could not be affected because under the joint purse agreement 
it is specially laid down that no alteration in the terms of the agreement 
can be made without the consent of all three parties. That, roughly 
speaking, is the position of the Government of India in the m ~  There 
are those who believe strongly in State management and who w1l1 probably 
welcome the fact that no portion of our Indo-European 1'clegraph Depart-
mt'nt has been taken over. It remains completely outside. At the same 
time we out here are anxious to clear up one or two points in connection 
with the Government of India's position on whicn we do not feel ablWlutely 
certain. For instance, the exact terms on which the joint purse arrange-
ments will be settled with the new Communications Company. At the 
moment, as the House is quite well aware, we are entirely uncommitted 
in this matter, although we expressed ourselves as generally favourable 
t.owards the solution Suggellted by the Conferepce and 'we remain also at 
this moment so favourably disposed. We have not committed ourselves 
until we have examined the whole question completely ourselves; and I 
may say that any suggestions which han been made or may be made 
to-day will no doubt help us in any representations which we may have 
to make. 

I think, Sir, that that is practically all that I have to l:iay, except thill : 
that whether we agree to what is proposed by the Conference or not, there 
ill no doubt whatever that the lIerger and the Communications Company 
will come into existence, because it does not rest with us to prevent itl:i 
coming into existence. If the British Government and the Dominions 
desire to take part in it, they will 1:i0 far as they are concerned come in, 
and they could form it without us. Rut one thing we should lose un-
doutedly and it is this : we should lose our representation on the Imperial 
AdvitlOry Committee, and I think it will be very unfortunate if we did. 

That, Sir, is all I have to say to the House. I hope I have not wearied 
the House in what is an extraordinarily difficult and technical matter. I 
l'hould have been very glad indeed to have accepted my Honourable 
friend's Resolution if I could have done so, but, as I have explained, we 
really have no correspondence in our possession other than correspond-
ence which has been definitely treated as confidential elsewhere. We 
have given the House all the information we could, and 1 myself have 
tried to give such explanations as, on a difficult matter of this sort I 
could give. Sir, I hope that the Honourable Member ,vill not care to ~  
his motion. 

The ~mbly then adjourned for Lunch till Twenty Five Minutes 
Past Two of the Clock. 

The Assembly re-assembled after Lunch at. Twenty Five Minutes Past 
Two of the Clock, Mr. President in the Chair . 

. Mr. B. Du: Sir, I heaved a sigh of relief when my Honourable 
frIend Mr. McWatters, whom I am very glad to Ree aM a Member of this 
House, and whom I have known for 1;0 many yeaN but have 110t had the 
l~  to meet on the l ~  of thiN l~  said that India is not com-

mItted to any pact over thm merger system. Sir, that is Home relief to 
me. I am always suspicioull of Imperialist policiell, Imperialist airways, -
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Imperialilit wireless liystemli or of anything which iii prefixed by the word 
" Imperialist ". Sir, two ycars ago, whcn this House, much against the 
will of this side of the House, aH8Cnted to the system of Imperial preference, 
lIome of us dcplored that event, and in this matter under discussion I see 
another version of Imperial preference and nothing else. It may not be 
Imperial preference for British commoditieli, but it is nothing but an 
-Imperial monopoly over wireletIH. That me8Il8 a certain BritiHh combina-
tion gains a monopoly all over the Empire in certain tranKactionli and in 
which India will havc no voice. I am surprised to read-and" I would 
draw thc attention of the House to a particular pallflage in thi!! note--that 
the cable system is so lightly dealt with. Yet the report of the Wirele8ll 
Conference drew attention to it : 

•• It ie obvious also that the eable l!ervieee have II WIlue for nrllUgtc "...".... 
To BUDl up, therefore, it Dlay be said that wireleaa offers a cheap .mee, but Dot aD· 
Bumeing ". 

My Honourable friend Mr. McWatters also alluded to it, and he did 
mention that the wirelesll system might at times fail and the cable system 
ought to be perpetuated. lie alliO alluded to the Indo-European Cable 
Company. This 1I0use knows well that India has sunk '"' many millions 
in the Indo-European Telegraph Company, money over which, when my 
friend Mr. Rogers speab later in the COUI'!.!e of the debate, he will say that 
we have no control ; \\1c have no control "ver the management of the Indo-
European Telegraph Company. This company d:)es not pay to the tax-
payer of India any dividend. So far it has been running at a 1088, and at 
a 1088 against the postal revenues, and to-day if India becomes a party 
to this Merger company, India loses her revenue over the Indo-European 
Cable Company. 

But this one word •• strategic " makes me most suspicious. What is 
the policy behind thill Imperial Merger Wireless Company! Is it not 
intended for strategic purposes T Will it not be utilised in case of emer· 
gency for Imperial war purpose!!' And is it not Jloing to provide another 
method of communication for war purposes at a future date' In future, 
whenever Government bring forward their final proposition in this 
matter, they ought to make it clear that the Wireless Merger Company 
is nothing but a pure commercial concern. Even if Government from that 
side were to give me an assurance that it is nothing but a commercial con-
cern, I wouId not believe it. I kn{)w that most of this organization will be 
utilised for war purposes, and this will be a second line of safety in trans-
mission of messages .. 

My friend Mr. Neogy allnded to the small part that onr former friend 
Sir AtuI Chatterjee played in this matter. If I nnderstood him aright, 
I take it that the High Commissioner was a signatory to this Conference 
report. Yet my friend Mr. Neogy did allude to the fact that the High 
Commissioner was not made a signatory to the Kellog Pact which decided 
momentous international problems and international affain; in which 
h;tdia as an original Member of the J.Aeague of Nations, has no doubt a 
big stake. It is very Rurprising how the Government of India, which 
'Would give Sir Atd Chatterjl'l' permission to put his sig-natun- to a small 
Imperial Confel'f'nee l'f'port sut'h 1L.'l the report of tbi!1 merger conference, 
could not see their way to send him as thE.> representative of India to sign the 
Kellog Pact. Tbat fnrtht'r shows what c(lnfidence the GO\'t'rnment of India 
have in the lIigh Commisaioner and what confidence the Government of 
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India place in tbe representativeH of the people of India so au; not, to take 
tbein into confidence in matt('n; of high poliey, wbether it il:l International 
or Imperial. Sir, I find the word" monopoly " mentioned in this report 
very otten, and I say this merger is nothing but a monopoly. Of this 
Marconi combination the world heard so much before the war aud there 
was a great deal of scandal about it, as my friend Mr. Neogy rightly point-
ed out, in which Ministers, Prime Ministers lind Secretaries of State and 
otbers were concerned. To-day we find thiH very Marconi combination 
again COining out in another disguise as the sole controller of this merger. 
Well, I say, let Marconi exploit England : I have nothing to say against 
that. But I will be no party to a Marconi combination to exploit India. 
Honourable }Iembers may have re(!elltly rcad in the PreHs that there is 
another big Imperialist monopolist, who is not a British ImperialiHt it is 
trtie-H1lg() Stinneli of Berlin has been recently arrested for trying to 
organise a monopolist organisation in Germany, and trying to misuse 
p1lblic money. So we must look with a ~ i  of suspicion on every combina-
tion whether it is organised by tbe friends of Cabinet Ministers for 
Imperialist or strategic ~  

Sir, I did listen to my Honourable friend, Mr. McWatters, and I did 
feel that he was trying to ascertain what were our views so that if he 
finds that there is a great amount of suspiciousness in our minds, he would 
try to represent that view point at least, when he will Hend another re-
presentative to take part in the next stage of discussion for this Merger 
combine. But personally I aID of the opinion-and I believe Honourable 
Members on this side of the House will be of the same opinion-that India 
should not be. any party to any kind of Imperial monopolist system where 
there will be no power or position given to India. We hear there will be 
too many Imperial stunb; in it. Not only will there be an Imperial 
.Advisory Committee, but there will be Imperial Directors, and we under-
lltand the British Government-I did interject a query when my friend Mr. 
MeWatters was speaking, and he did say the Britisb Government would 
have two Directors. Why Khould not each Dominion and India have a 
Director' Supposing we agree to this merger system, why cannot India 
have a Direetor on that Board of Imperial Directors, and why cannot 
India also have representatives on that Imperial Advisory Committee , 
I make this suggestion provided this House at a future date gives its assent 
to our joining this Imperial wireless' merger system. I hope when the 
Government Member next speaks he will give us some idea what will be 
the effect on the Indo-European Cable Company system. I know it too, 
and the Honourable :Mr. McWatters has already alluded to this, when he 
said that the Indo-European Telegraph Company had BOrne existUtg 
arrangement with the. Eastern Cable Company and got a share of that 
company's revenues by the share of a joint purse whether it carried .11 
the measages or not. But the question is whether its total ineome which 
ill 80 insufficient that it lands my country in Kucb a 10KS, will not be reduoed 
by this new Imperial merger system; The House would be glad to kDow 
what was the expressed opinion of the representative of the Indo-European 
Cable Company at that conference. In another Committee where I Jtad 
the pleasure of being a member-the Public Accounts Committee-we were 
t{Jld that negotiatioDI!I are going on and that very shortly the Indo-Euro-
pean Telegraph Company may be acquired by the Government of India. 
1 think that has been the exprel!llled opinion of thil; llide of the l:lOWfe, N., 
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that it is bellt that we acquire full control over the Indo-European Cable 
Company and not allow ..... 

fte Honourable Mr. A. O. lleWatten : May I interrupt for a mo-
ment, I cannot understand the Honourable Member. We already own 
the Indo-European 1'elegraph Department. It is a department of Govern-
ment. We own it already. 

Mr.B. ])as : It ill a department of Go\'ernmcnt, but it iH not managed 
by the Government of India. It is managed by a Board of Directol'K over 
whose actions the Government of India have no control. 

The Honourable Mr. A. O. McWatten : May I again interrupt r"r a 
moment' The headquarters of the Dcpartment .. at the preaent time in 
London. The only point at i88ue is whether the head of the offiee should 
be in India or in London. There is no question of ownership or manage-
ment. It is managed by Government. 

Mr. B. Du : With all due feHpect to my Honourable friend, llr. 
McWatters, I think he will have to revise his viewil. All far as I remember 
the recommendations of the Inchcape Committee and other Committees, the 
money invested in the Indo-European Cable Company may be that of the 
Government of India, but there is not sufficient control over ilK manage-
ment and organisation, and this side of the House has very often iDBisted 
that the head<tuarteJ'!ol of this Company should be transferred to India, and 
that the Company should be controlled directly by the Government of 
India. I do not mind my Honourable friend Mr_ Rogers controlling it 
from hel'e. We will have every confidence in his control. I would there-
fore like, when the Government reply again, that they should give us some 
information as to whether there will be a great fall of revenue if India 
eventually becomes a party to this merger system. Personally, I am very 
suspicious that we will always be 10881'B from the strategic point, from the 
Imperialist point and froQl the financial point, it we become a party to 
this scheme. 

111'. larabllai RemcbaD4 Baji (Bombay Central Division: Non-
Muhammadan Rural) : Sir, there are one or two points in connection with 
this merger of the cable and ,,;rt>less sen-jel'S on which I would weleome 
ROme explanation from the Honourable the Industries ~ mh  before we 
proceed further wit h the subject. One has reference to the capital of this 
Merger Company and the dividend to be declared under its auspices. If I 
remember aright, the Honourable the Industries Member said that the figure 
of dividend was arrived at after considering the earnings of the company 
to-day. Now, while going through the Parliamentary debates for last 
May, when this subject WaH debated in the English Parliament. I find that 
ODe of the Members speaking on the motion under consideration there said 
that this llrojeet eeellUl to aim at their" stabilisation of a dh·idend return 
on the "pital of the group at the llOSition in 1926-27 before this competi-
tion had actually begun." This stfttement made on the floor of tilt> House of 
Commons remaiDIJ uncontradicted so far, and I do not nnden.-tand how 
it WaH poMible for the Honourable the Industriet; Member to say that the 
figure (If earl1iul!'M taken is thf' figure of earnings of to-day. This, Sir, is of 
importance, particularly when we remember that two years ag9 there was no 
keen competition 88 is the case now. The 1lgurCl!i of two years ago must haYe 
betmo based upon varioull item", of which one that concerlUl India h~ ~l  was 
the rate of 1.t. Sd. per word for cables, and that rate lo-day ill 0 reduced to 
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Is. Itl. If the fignre for guaranteeing the dividend is to be tuktm lin the 
basilS of thf' earnings of to-day, it is certain that the proposed figure of 
£2,OOO,O(JO di"idf'nd to be guaranteed would be much reduced if the earn-
ings of to-day were taken. 

The Honourable Mr. A. C. McWatters: £1,875,000. 
Mr. Sarabhai Remchand Raji : Whatever the figure-I may say that 

nly figure was taken from the report .... 
The Honourable Mr. A. O. McWatters : My figure is takcn from the 

l"l:port of the Conference. 
Mr. Barabhai Remch&nd Rajj : I accept the figure of the Honourable 

the Industries Member though I think my point remains. If the earninl,'li 
of two yeal"lS ago were taken, if tbe earnings before this competition began 
wt'rc tuken, then the Empire ano this country would pay more ; but if you 
take the figures of to-day you would certainly pay lelis. That is onc point.. 
Anothn point. to which I should likf' to have a reply is, with regard to the 
prnposed capital of this Merger Company. It is going to have a i ~ll of 
£54,000,000. Now, this large capital was no doubt necessary when you had 
to put up Co.o;tly cables and costly installations. But there is no just.ification 
for a very big capital when you are going to conduct the beam scrvice with 
its short wa"e length which, if I remember aright, requirtll> only £2:;0,000 
to work all the four m~i  stations, and when each beam station can be 
put up at a cost of about £60,000 each. If that is the case there is no justi-
fication for this very big figure of £54,000,000 for capital, unless it ill in-
tended that all those sins of commiHSion and omiSHion which the l\larconi 
Company and the cable companies before that had committed are to be 
covered up under this new scheme. 

The Honourable Mr. A. O. McWatters: The figure of £53,000,000 and 
odd is the capital of the Merger Company and not of the Communications 
Company. 

Mr. Sarabhai XemchaDd Hajj : The point that I was trying to make 
remains unaffeeted by the interruption of the Honourable the Industries 
lIember. My point was that this W88 an attempt to cover up the many 
faults of the earlier companies by taking advantage of this new HCientific 
inycntion and also of the enthusiasm of the people for the new RCientific 
8el'\;Ce,---to cover up the SiDlI, as I Raid before, of commission and omission 
of the wirelesR companies, because we find that one of the speakers in thc 
House of Commons distinctly referred, without being contradicted, to " the 
tragic hilrtory of British wireless policy, or perhaps it should be, lack of 
poliey ". Is it right that the sins of private companies should now be glO8lled 

~  by the Government helping a scheme which is intended for that pur-
pose and at the cost of the taxpayers, it may be, of India and of other parts 
of the Empire T These are just one or two points on which I should like 
to have a definite pronouncement from the Honourable the Industries 
lIembcr. 

But, in addition to these points of detail, there is one point of principle 
on which J should like to have his opinion. While referring to the (juestion 
of the Indian Radio Company he said that 60 per cent. of the capital was 
to be guaranteed for Indian subflCriptions. Is that right T 

'lbe Honourable Mr. A. O.IIcWatters: At the time of flotation GO per 
cent. Wil8 allotted for flotation in India. 
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Mr. Sarabha.i. Nemchand Baji : And it waH Hubscribed f 
The Honourable Mr. A. C. l!ttcWattera : That I cannot teU you. That 

is the condition of flotation ·-that it WWI allotted. I do not know the aetual 
detuils D'i to how many pcople took it up. 

Mr. Sarabhai Nemchand lla.ji ~ M y 1 know if the GovCl'ument of 
India l:pprove of the principle of reHefving Ii certain amount of capital for 
Indinn shnreholdcl'l4 iTI C8IWS Whl!)'t' pUblic utility companicl> and other com· 
punics which are likely to benefit by the policy of GovernulI'nt are eon· 
cerned! Is it the policy (If Government that they approve of and adopt 
the prindple of fixing a proportion of Indian e.apital to non-Indian cap:llll 
in regard to public companies' There is one other point and that hru; 
l'eferem·e to the position of the High Commissioner in connection ,,,,ith 
contructs of n character simifar to the one we are diSCll&ling. We find that 
our High Commissioner is utiJiHe<i by the Government in England for pur-
poses" hieh suit them and that he iN left alone when MOmething that can 
bring glory and distinction to India in regard to International and Imperial 
affairs comes up for I>ignature. (Aft HOtlourable Member: .. What is the 
evidenel' "T) The evidence h ~ already been referred to by my Honourable 
friends Mr. Neogy and Mr_ Das. It is to my mind a matter of humiliatior. 
for India that while it was founel pOSMihle for reprCKCntativeI!i of Canada, 
Australia and South Africa to go to Paris for the Kellog Pact, Sir Atal 
Chatft·rjee wos prevented from cro!J8ing the Channel to put, 88 an Indian, 
IJIl behllif -of his country his signature to thiK memorable pact. There is no 
jus! ificlttion for utilising the post of High CommiHllioner in England for ptir-
po:-cs that suit the British Government and leaving him out in the coM Wh:?T 
m I~ of international import art" being considered. Sufficient has been 
said here to convey to Government the feeling of the House on this m ~  
and 1 hope the Goyernment will benefit thercby. 

Sir. I support the ReMolution moved by my friend Mr. Ro,. 
Sir Punhotamdu 'l'b.almrdu (Inelian Merchants' Chamber : Indian 

ComJperce) : Sir, I would like to offer a few remarks on this question, The 
Resl)lution has, I think, been moved more with a viI''''' to finding out "'hat 

~ thl' i ~ i  of the Government of India to their ~ 8 i  in 
London at this Conference. If that be the motive of the llonourable Mem-
ber who gave notice of this Resolution, I do not think I shall be very wrong 
jf I infer from the Honourable Mr. lfcWatters' statement that the Oovern-
men! of India gaw the High Commissioner for India in London a sort of 
watching brief on this Committee. 

The Honourable lIIr. A.. O. )leWa*" : Something more than that. 
11(' had II general watching brief, but we also sent definite instructions, first, 
to watch over our financial interests as regards the Indo-European Tele-
graph Department, and, secondly, to watch over the interests of the public 
88 regards rates. 

Sir Purahotamdu 'l'b.almrdu : Both these points I intended to relet' 
to aN I proceeded. Thl' fll'l4t one is a ~m l one, namely, to I\('(' that owing 
1.0 the JIll'l'lrer or any scheme which may be devised the public in Indid 
have not to ~  more for their telegramR herf'after. The second onf' is a 
rnOt"e particular one, and affects the finances of th(' Government of India. 
Now: I feel that if there waR ftrioMty to knowful'ther details repr.ling 
the .iDHtructions of the Government of India- te the High COJIlDli.asioBt'r, 
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according to Mr. McWatters, there is practically nothing ehre to know. 
nnd that bringl! me to the question of the personnel selected by the (rt"'el"ll-
ment of India to represent them in t.his matter. . 

1 do 110t know if my friend :Mr. K. C. Roy exactly meant all that his ~ 
indieated when he referred to Sir Atul Chatterjee in hill ~ h  But I ven-
ture to say that, if the Industries Department. had taken care to consult thf' 
8tan<iing Advisory Committee in thill connection, the Committee themselvclI 
would haw' suggested the name of Sir Atul Chatterjee. I am not one qf 
those who spare eriticHim of Government or of their officers whenever I think 
it is clCSt'rved, but I do feel that it is wrong to criticise officers of Govern-
ment who are not in the House to reply, and especially to criticise a peMlOn 
of the standing of the High Commissioner for India in England, especially 
after knowing Sir Atul's special qualifications which have been enumeraf.(,ad 
before this House by Mr. McWatters. I only hope that both Mr. Roy and 
my friend Mr. Neogy did not mean what their remarks indicated, and I trust 
Mr. Roy will think fit to explain hill remarks to us and, if pOl!8ible, withdraw 
them in fairness to Sir Atul Chatterjee. I cannot help feeling that India 
eould not have a wortheir person as its High Commissioner than Sir Atlll 
Chatterjee, and for this Conference there could not hllve been a more appro-
priate ll('rson selected than Sir Atul Chatterjee, irrespective of hit; p08i-
hon as High Commissioner for India. But I feel in this matter that those 
~I b  who referred to Sir Atul Chatterjee may have been carried away by 
the sin of omission, if I may use the phrase, on the part of the Govcrument 
of India in not appointing an Indian to represent the Government of India 
for signature of the KeUog Pact at Parill. There I am sure this House 
will be at one with the critics of the Government of India. But that does 
not lDean that Sir Atul Chatterjee '8 nomination to this Committee is io be 
criticif!ed. I for one feel that this House, if it could come to an open vote, 
would unanimously approve of Sir Atul Chatterjee's nomination on tbils 
Committee. 

The only question, Sir, is whether the Government of India have suc-
ceeded in adequately protecting the interests of those who use the cables 
hereafter. There is no doubt that if it was not necessary to come to some 
arrangement with the cable companies, the radio companies would be able 
to lower the rates and thus make available a much cheaper telegraphic service 
to the public. But until the radio service is more perfect the cable com-
panies ha\'e to be maintained, and for Irtrategic purposes alRO the cable 
companies at the moment are necessary. It therefore was a difficult problem 
fn.cing thiN Committee in London, and although the details regarding the 
fate of the Indo-European Telegraph Department or the Indian Radio COOl-
pany heFe are not available, I cannot help saying generally on the !;Cheme 
that the Committee have arrived at the most feasible solution of the diffi-
culty which they could poHHibly devise. I am one of those who would like 
India to take her proper part in all such questionH, but we have to realizc 
that we have not an Indian cable company at all, barring of C01l1'lle the Indo-
European Telegraph Department, and even the Radio Company has come 
into exiHtence only during the last two or three years and ill, comparatively 
speaking, a rising concern. Until therefore detailR regarding the fate of 
the Indo-European Telegraph Department and the Indian Radio Company 
are available, it is impo8¥ible to criticise this scheme in detail. But I would 
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likc to drnw the IIonourable Mcmber's attention to paragraph 42, to which 
he hhuRClf referred, in the latter part of which it is said : 

II The Government of India will not be affeeted by the aeeeptanee of the reeom· 
mendatioJl8 detailed below although the preeiee tel1ll8 of theee arrangement. may 
pouibly require revilion ". 

It ill iD the revision of the precise terms thi.t I am afraid HOlDe injurious 
effect may happen to the finances of the Government' of India. I am sore 
that the Department concerned will watch this very carefully and, if I may 
S1Gest to them, it may be useful after this discussion to consnlt the Stand· 
ing Committee attached to the Department before this Department givf: 
their concurrence to any suggestioDB which may come forward from London. 
I have only one word more, Sir, to say with reference to my Hononrable 
friend Mr. Sarabhai Nemchand Haji's remarks. It is perfectly true that the 
Indian Radio Company did offer 60 per cent. of its shares to the Indian 
public here. The whole lot was not taken up. But we still to-day b ~ a 
substantial holding in the name of Indian shareholders and that is about 
all tbat baH been possible up to now. I believe that the guarantee given by 
the Government when they gave the licence bas been fully carried out, 
although in the light of what has developed sobaequently, it may be a mattel' 
of regret to the Indian public that they .did not take up all the 60 per 
Clmt. whieh was made available. But the fault of it ean hardly be laid at 
the doors of the Government. 

1Ir. Amar BaUa Da" (Burdwan Division: Non-Muhammadan 
Rural): I am grateful to you for giving me this opportunity of support-
ing a Resolution which has been moved by one whom I greatly revere. 
For the last 34 years of my life 1 have on rare occasions followed him; 
we were so apart from each other. In fact he took me to be a naughty 
boy and he could hardly control me. But here I think he will forgive all 
my past wheu I come to support him 88 also to tell him that this Resolu-
tion also does not please me, for this Resolution is ,'ery meek and humble. 
He aRks the Government only to lay on the table all the correspondellct' 
between the Secretary of State and the Governmpnt of India. Now. 
Sir, we know the meaning of this phrase II laying on the table." But even 
in this matter of laying on the table, I am sorry that my fripnd hal! been 
disillusioned by the Honourable Member for Industties who says that 
certain confidential correspondence cannot be put on the table. This 
ill the position in matters where we want eithpr to interpellate or to move 
Uesolutions recommending certain things to t!at' Governor Gpnl'ral in 
Council, and it were better for our dignity if we had not moved any Res0-
lutions like this. No doubt this is a very technical subject about which 
I must confess before this House that I can hardly deal as ably as other 
Members have done. Bu'ti at the same time I must say that tl:ere ill 
another aspect of this Resolution which has been lost sight of and which 
ought to have been echoed in this House-by at least one Mpmber, and 
therefore I stood up, that is, the political aspect of the question. Now, 
Sir, I wOQld like to know how 'this beam service, wirdess service, cable 
f,ervice, with countries outside Asia or outside India is at all beneficial 
t.o the people of India, to the real people of India-I do not mf'an thoSf' 
who go to Europe every year in order to have a holiday, but those coun-
trymen of ours, I mean those real countrymen of ours who till the soil 
llnd who find p\,erything for UII and for whom ll'l' come here saying that 
we are representat.ives of the people. Now, Sir, ..•.•..• 
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Mr. It. Ahmed : What about the Bengal Tenancy Bill and the 
Swaraj Party , 

1Ir. Ama.r Bath Dutt : I shall be obliged if the Chair controls HllCh 
3 P.M. effusions. . 

A side issue has sprung up owing 'to the speech of my Honourable 
friend, Mr. Neogy. It is, with reference to representation of India in 
this matter. Now, Sir, I may also say the very liaBle hi ~ which h,.s 
been said by many others about the highest rega.rd for the pcrsonality 
of Sir Atul Chatterjee. I can also claim some amount of friendl!lhip with 
him as a humble man, and probably we had some connections longer than 
many here present. Be that as it may, I beg to submit that we know the 
meaning of Indian representation in such matters. We have had repre-
sentatives of the 'type of Lord Sinha and the Maharaja of Burdwan and 
several others. Does the Honourable Member on t.he other side, do h ~ 
Govemment seriously contend, that they are really representatives of 
the people and are selected to voice the aspiratiolls of the people 1 If 
they were honest in this matter, they would hav/:' selected you, Sir. or 
our revered leader Pandit Motilal Nehru. Sir, if they re.ally wanted 
Indian representatives, they would have chQsen men like that, and not 
men from their own service, who are more bureaucratic, if I may be per-
mitted to say so, than English bureaucrats. But be that as it may, I 
S3Y this only to remind the Honourable Member in charge of the Depart· 
ment that the, mere fact of Sir Atul ChaUt'rjee being representpd t.ht'rc 
does not make us believe that really you meant to give India represent-
ation, and that you meant to benefit India. 

Now, Sir, it has been said that India is the biggest consumer of the 
wireless service, and if it is so and if India's interest is at· all to be con-
&idered, I submit that the Member in charge of this Department haH no 
other alte!"native but to place before the representatives of the people 
the correspondence which he considers to be confidential and submit to us 
confidentially that correspondence, if not to all of us, at least the Honour-
able Mover of this Resolution, whose honesty t.hey cannot doubt. 

Then, Sir, the Honourable )lover has said that thi!; cable servic'e i:.; 
a central link in many ways, but I submit to the House that this is a central 
link in onc thing, and that is in the matter of Imperial domination. It 
is a central link of British Imperialism, it is a central link of India's 
slavery. 

I support this Resolution because I consider that by all these means 
of communication England has been able to perpetuate our preMent. COD-
dition of slavery, and therefore I support my Honourable i ~  the 
Mover of this Resolution. 

My Honourable friend, Mr. Joshi, was pleased to observe about the 
real object of the merger. The real object of the merger iF! b i ~ 
Indians and India's interests. 

Of course there are gentlemen who in 8 i ~ the. Resolution 
have been pleased to observe that they would not embarraKs the Govern-
ment. They would look to the bURiness part of it apart from politicH, 
and KO forth. These platitudes we are accustomed to hcar, and I need 
hardly reply to them. 

With these few words I beg to support tbe ReROlution. 
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Lala Lajpat Bai (.Jullundur Division: Non-Muhammadan) : Sir, I 
had no intention of intervening in thill debate but for the remarks that 
fell from my Honourable friend Sir Purshotamdas ThakurdaH about the 
value of India's representation through Sir Atul Chatterjee. I do not 
think we are discWlSing the personality of Sir Atul Chatterjee at all. 
To me it is a question of principle. I want to insist that in all interna-
tional agreements, in aU iDternational conferences, if they are to be bind-
ing upon us in the present and in the future, we must be repretlented along 
with officials by non-official representativeK of India, who can Kpeak 
for nationalist India. It is not a question of anybody's ability or any-
body's bOM fidea, but it is a question of principle. These officialK of the 
Government of India, whether they are Indians or whether they are 
EUl'opeans, go under certain instructiona; they are bound by thoSt' 
inRtructions and cannot go behind those instructions. I have seen tlw 
bt'st of them making representations or at least speaking in the name 
of the Government of India under instructions of the Government of 
India. Therefore, I do not subscribe to the proposition that however 
able an Indian may be in the service of the Government he can properly 
represent India and bind it for all times to come in an iDtemational 
agreement. I wish the Government to recognise that in the matter of 
international agreements, and international conferences, India will re-
fuse to be bound by any agreements or decisions arrived at unless non-
official India is properly represented at these conferences. I take this 
opportunity to state here that non-official India is to be reckoned ,vith, 
and it must be· allowed a proper representation, in all international 
gatherings and conferences. 

Coming to this particular matter under discussion there is a pro, i-
sion in one of these agreements which has been brought to my notice by 
my Honourable friend Mr. Neogy. In one of these agreements it is said 
that " it is agreed that British control in all these companies must be 
paramount. " May I ask. this House, whether in agreeing to that provi-
sion, Sir Atul Chatterjee voiced the sentiments of India, the nationalist 
India' Why di6 he agree to that provision T If he agreed to that pro-
vision, i't must have been under iDstructions from the Government of 
India. Therefore, I submit, it is a very serious matt.er that officials of 
the Government of India, which is admittedly a Foreign Government, 
whether Indians or Europeans, should bind India in these agreements 
behind the back of nationalist India. We have seen it in the ease of 
the airship service also. We have seen it in many eases. The w.)rld 
is at the present moment revising all its programme of trade antI in all 
thpse conferences that are being held in different parts of the worM. 
India is always represented by officials appoiDted by the Governmt'ut of 
India and under instructions of the Government of India or the g.·I.'.re-
tary of State. Are we going to be bound by those decisions' I suhmit 
not, and that is a question of principle. In considering this Resolutioll, 
I want to say nothing about the technical side because I do not know 
an,},thing about it. But I am perfectly certain that We on this side of 
thl! House are voicing the sentiments of the nation that in all tht'se inter-
national agreements with which India is supposed to be bound up now 
hereafter and for all times to come, we must be ~  by a ~ m  
petent representative of non-official India and not by oftlcial Indians. 
We know we have many competent and able Indians in the Sf'rvil'e of 
Government. We do not question their bOM fide., but they are trammellt'd 
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by the conditions of their service and we cannot expect them to go against 
the instructions ,vhich they have rf!ceived from 'their masters, namely, the 
GoYernment. I have some personal ~ i  in this matter, and I can say 
that Indian official can be an exeeption in this matter. lIe is bound by 
~ instructions. ~ ~  what. we are fighting for is a question of J"l'in-
~ l  ~ e are makIng no rellectlons on the hones!tY or ability of Sir Aiul 

ChatterJee. \V e want to assert on the floor of this House that in all these 
i ~i l agreements relating to trade or cable services or anything 
ell,e, India must be represented by non-official Indians. There are men 
like my Honourable friend Sir Purshotamdas Thakurdas, my Honourable 
friend Mr. Birla and many others who can represent India quite ade-
quately and honorably in all commercial agreements. Why cannot 
the Government select anyone of them in order to give help to the officials 
who are deputed for that particular piece of work , 

As the Government ignores practically all non-official India and takes 
upon itself to settle all these agreements we must continue to protest a(pain.'1t 
this procedure and object to these agreements so that these m ~ may 
not be altogether binding upon us for all time to come. That is the only 
question of principle which I wanted to enunciat!e in this debate. 

Mr. 1[. O. Roy : Sir, the. House has got to deal with two very 
astute Scotsmen in this matter. One is the author of the Report, Sir 
John Gilmour, and the other is the spokesman of Government, Mr. 
Mc W attE'rs. 

'l'he Bono1ll'8oble Mr. A. O. IIcWa.Uen : I am an Irishman: 
111'. E. O. Boy : However, an Irishman in Indian mattera is as 

bad as any Scotsman. But he is one of the most brilliant members of the 
Indian i~il Service, and I am not very anxious to cl'Oll8 swords with him. 
My' task however has been considerably lightened by my supporters. I 
am particularly indebted to Lala Lajpat Rai who has given us his opinion 
about Indian delegations in no uncertain terms. It was not several years 
ago, when I was a Member of the Council of State, that a similar proposi-
tion came from Sir Phiroze Sethna. I then expressed the same opinion 
as La}a Lajpat Rai, and I adhere to every word that Lala Lajpat Rai has 
said to-day. 

Now I come to thE' remarks of Sir .James Simpson whose presence I wel-
come. He has come with a great reputation to us and will prove a great 
8 ~  . but I should like to enlighten him on two points. First of all there 
is h~ principle whether a company of this sort should be State-owned 
and State-worked. In 1923, the British Prime Minister laid it down 88 
an emphatic proposition that it !s necessary i~ the interests of national 
security that there should be a WIreless system In that country capable of 
commtinicating with the Dominions and owned and ~ by ~h~ ~  
This is the principle that has been denounced by the BaldWIn MInIstry In 
1928. Now I ask my Honourable friend Sir James Simpson to find out 
the rea.<ron.'I. 

Then another thing which interests the commercial community is 
cheaper telegraph rates, to which my ~ bl  friend Mr. ~  
has referred in a very subdued tone. What III the recommendabon of the 
Gilmour Committee T Not the cheapest nor the minimum ~~  Nothing 
of the kind. They say: "We will guarantee the commuDltles concerned 
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an efficient Hervice at a reasonable rate." I ask Sir James 8impllOn to 
find out what is the difference between a minimlDD rate and a reallOD8ble 
ratc. I am quite Hure, Sir, India will materially sutler lUI .. eoD8lllller' b, 
thi.'i new convcntion. 

Tilen, Sir, much has been Maid about the representation of India at 
this Conference. I am reyel'tiDK to it agai. bee .... Mr. MeW.tten'lDaCle 
a special point of it. Perhaps very few know that I h ~ .blown Sir .A.tn1 
Chatt.erjee longer than any otber Member of this HOWIe, and I Uve 110-
thing to 88.y against him. 

111'. Prelident-: Longer than Mr. Amar Natll Dutt' 
111'. It. O. Boy: ~  than him, and I haV'e kno1hl biJa longet 

than any other Member of this House. 
Paaclit JIotilaJ Kehru (Cities of the United ProviBeea No ... 

Muhammadan Urban) : I dispute that. 
Mr. It. O. Boy : You knew him in the United Provillces. I kaelt 

him b ~ that whell he was in a college in Calcutta. I yield to DODe in 
my perlolonal rt!Hpect for him; bllt the ql1eKtion of the Indian delegation 
j.,; a Dlatter of prineiple with me. DOCti Mr. McWatters know that Eng-
land wat; not represented by tbe P(lHfma.'!t.er General nOl' by the 8eereta.,. 
of the Post Office 1 BlIl!'hllld was "pprmwflted hy the Secretary of State for 
Scotland, a hard-headed bUKiness man whose aid was necesaary. Ad 
he was HlISisted not by a permammt official from the Post Office or frOID 
the Treasury. Hf' was aH.'IiKtecl by the Parliamentary Secretary to the 
'l'reIlHury. Shall I givf' him on(' or two mol't' instanees f Who represented 
Canadu! Sir Campbell St("war1, a neWHpaper magnat .. who only recently 
owned a IUl"fle block of shareH in the London Time.. And who W88 tbe 
High ('ommOOiioner who ~  his Government at this Confereaeef 
'1'h(" High ('ommissionf'r of Nf'W Zl>aiand. New Zealand has very little 
to do with these CODlpanies. I tWJle I have 6On\'inced Mr. McWatters t1aat 
the l ~ i  sent to Eng-laud to reprf'tlent India's intel"eStM at this eo.-
i'f'rellce wa.'! not h~ right sort of delegation. 

Now, Sir, I come to Mr. l\fcWatt.ers' ~l i  I really envy him 
b.-cauSt' he bas given us !nwh a lucid exposition of the report without 
befltowing an additional word on any other subjeet. I am 
simply lost in admiration of him. If be bad joined the newspaper 
pre!!.", he would have been in a lwtter position than he is as a Member of 
tbt' GOYt'rnmimt of India. H(' h ll~ given us notbing-no news whatever, 
I'xcept a few lint's ahollt the Indian Radio Telegraph Company being handed 
O\'er to Marconi's or to the 1IlE'l"fll'r, whichever it is; but that news also 
is so \'ague thnt this House should stand on its right to know what has 
happened in this Dlatter. I know thl're are difficulties and I know that 
he is not in a position to diselost> to us tbe internal aifairs of private cor-
porations; but we are entitlt'd in tbis House to know the full instructions 
which he, as head of the department, issued to the Indian delegates and 
other official papers and until then, until he has shown them to this HoWIe 
or to the Standinll Committee attached to his Department, I am not going 
to withdraw my motion. 

Now, Sir, a word about Sir Purshotamdas Thakurdas. I have already 
replied to him as regards the character of the delegation about which he 
streued so much. There is only one other point. Be wanted to know the 
object of my motion. I think he baa known enolllh of Parliaaent --
~ . ~~I 
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life to know that it is the usual Parliamentary fornlula to raise a debate 
to get the sellSE' of the Honse on a given matter, and that is my sole and 
whole object. I leave the decision on my motion to the sense of the 
House. 

'!'he BOIlO1ll'&bIe Mr. A. C . • cW&tters : Sir, I think it is perhaps 
only natural that on a subject of this kind the debate "'as apt to wander 
80IIlewhat far away from the real Ilubjeet of the diKCussion. The Resolution 
asks Government to lay on the table certain papers and even the Honourable 
Mover of the Resolution has admitted that tht' bulk of the papers, practi-
cally all of the papers, which I mentioned could not be laid. 

With regard to our instructions to thl' High Commissioner, in reply to 
It definite question from Sir Purshotamdas Thakurdas, I have given the 
answer that our instructions were simply this, that he was to look after 
tbf. interests of the Governml'nt of India, particularly in respect of the 
Indo-European Telegraph Department, and specially to consider ilie 
interests of the telegraph-using public. Those were our definite instructiollB. 
$0, as far as that part of the Resolution is concerned, I maintain that I have 
done everything that this House could expect us to do, and also I have 
endeavoured to throw such light ali I could-I hope I did not mix it up in II 
maze of words--upon the very difficult technical and financial arrangements 
which are involved in these proposals; and in spite of what :Mr. Roy has 
said, I am going to continue in the same spirit to answer one or two 
questions which have been put to me sinee I made my first speech to-day. 
The Honourable Mr. Das specially referred to the faet that these proposal:> 
had been forced upon our Indo-European Telegraph Department. I am 
afraid in some of the things he liRid he was not quite clear in his own 
inind about the Indo-European Telegraph Department aud the Indo-
~ 8  Company, which arl' two "ery different things. The Department 
acts with the Company as I explained ; but the Company is a purely private 
company and it, like our department, remaim entirely outside the merger ; 
so that they are affected in exaetly the same way tris-a-tns the Communica-
tions Company as our Indo-European Tl'le!(raph Dl'partment will be. I ex-
plained that as regards our direct income from the Gulf traffic and from the 
Persian traffic we were in no way affected by it ; but wbere we are affectl'd 
by it is in its reverberation upon our joint purse. I pdinted out., lUi IItated 
in paragraph 42 of the report, that the joint pur!le sYlitem would remaiu 
unchanged; and Sir Purshmamdas Thakurdas quite fairly pointed out the 
last sentenee of the paragraph which said that the precise arrangements 
might possibly require revision, and it was for that ,'ery reason that I said 
in my first speech that the Government of India proposed to enter into 
correspondence with the Home Government before they considered the 
question of giving their final adherence to the proposals ; it was exactly 
for the reason that we wanted to be absolutely certain of our position 
toia-a-w the new Communications Compan:r, and how we would bl' placed, 
that we have not as yet given our definite adherenee to these proposals. 

Now Sir, Mr. Haji asked me two definite questiolUi ; first of all, in 
i ~ with the method by which the standard net revenue had been 

obtained-£1,875,OOO-asd he appeared to quote from some paper dated 
about May, which referred to the figure having been obtained on figures 
of earnings of two years back. To begin with if it is a paper dated May, 
it has nothing whatever to do with the subject of this Conference, because 
the proposals were all of a later date than that. In the second place, I 
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would point out that he haH forfCOtten that thi" figure relates both to cables 
and wireleSll services, and two years ago the wireless was practically not in 
existence. So obviom;ly the rate we are referring to now had nothing to 
do with the earningt; of two yearM ago.. Then again he asked me definitely 
whether the fact that. the Government of India had insisted or arranged 
for 60 per cent. capital of the Indian Radio Telegraph Company being 
allotted in India was part of a general policy. I would point out that 
this company had to receive a lict'nce from the Government. They oonld 
not operate without a licence from' Government. Therefore, in this eue, 
there was a speeial reason, apart from any general poliey, why Govern-
ment was perfectly entitled to lay down conditions of that kind. 

I do not wish to deal with any questioDH which seem to me to go outside 
the subject of this discussion, or to argue again the merits of the represent-
atives whom we chose. I think I answered that as well as I could in my 
original speech. The majority of the representatives of the various Govern-
mcnts were of course officials. As a matter of fact, this Conference took 
place at very short notice. I think we had about a 'week OK notice.. The 
Joatter was coDHidered to be of great emergency. So that in the normal 
course sueh official representation as was av£.ilable was adopted by a 
majority of the Governments concernoo. . 

I think, Sir, that I han nothing else to say. I think that 1 have 
rp.ally in substance done ,,-hat the Honourable Mover of the Resolution wants 
me to do, but I am sorry I cannot accept the Resolution. 

1Ir. PrelideDt : The question is : 
•• That the following Beaolution be adopted : 
• Thia A.embly reeommends to the Governor General in ~il that he may be 

pleased to lay on the table aD correspondenee between the 8eeretary of Stat. aDd the 
Government of India relating to the eable and the wireless beam merpi' aeLeme, 
certain eoneluaioDB of whieh were reeently announeed both in London aDd in India ' ". 

The Assembly divided : 
AYEB-53. 

Abdoola Haroon, Haji. 
Abdul Matin Chaudbury, Maulvi. 
Anl'Y, Mr. )I. 8. 
Ayyangar, Mr. K. V. Rangaswami. 
Badi-uz-Zaman, Mauln. 
Beln, Mr. D. V. 
Bhnrgava, Pandit Thakur Dna. 
Birla, Mr. GbaDBbyam Das. 
Crawford, Colonel J. D. 
DaB, Mr. B. 
Dna, Pandit il b ~h  
Dutt, Mr. Amar Nath. 
Gbuznavi, Mr. A. H. 
Gulab Singh, Bardar. 
Haji, Mr. Barabhai Nemehand. 
Iswar Saran, Munshi. 
Joshi, Mr. N. M. 
Kartar Ringh, Sardar. 
Kidwai, Mr. Raft Abmad. 
KunzrD, Pandit HirdAY Nath. 
~i i Chau.tlrury, Mr. DbireDdra Kanta 

LaJpat Rai, Lala. 
Lalehand Navalrai, Mr. 
Lamb, Mr. W. S. 
Mehta, Mr. JanmadAs M. 
Millra, Mr. Dwarb Prasad. 
Mitra, Mr. Sal)'endra Chaqdra. 

Mohammad Iamail Khan, Haji Cllaudbury. 
MOODje, Dr. B. 8. 
Mukhtar Singh. Mr. 
Mu.rtuza Rabeb Bahadur, Mauln Sayyid_ 
Naldn, Mr. B. P. 
Nehru. Pandit )fotilaL 
Neagy, Mr. K. C. 
Rafiqul', Mr. Muhammad. 
Ranga Iyer, Mr. C. S. 
Bao, Mr. G. Barvotham. 
Boy, Mr. Bhabendra Obaadra. 
Boy, MI'. K. C. 
Bard.. Rai Sabib Harbilaa. 
888800n, Sir Vietor. 
Shafee, Mauln Mobaummd. 
8bab Nawaz, Mian lIC1>ha_d. 
SiDlpeon, Sir James. 
Singb, Kumar Rananjaya. 
Singb, )Ir. Gaya Praad. 
Singb, Mr. Narayan Prasad. 
Singh, Mr. Bam Narayan. 
Sinha, Kumar Gaaganand. 
Sinha, Mr. Ra.jivaranjan Pr88&4. 
Sinha, Mr. Sidde .... ar. 
Yusuf J DlaBl, 1\Ir. 
IUl1llfAr AJi ~b  ~ ~ ~l  -, 
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Abdul Am, KJum Bahadur MilUl. 
Abdul QaiYUIll, Na_b Sir Sahibzada. 
Alamad, Khan Bahadur Nuir·ud·din. 
• 4JexlUlder, Mr. William. 
Anwar·ul·Azim, Mr. 
Aslu1lf'uddi1t Ahmed, Khan Bahadur 

Nawabsada Sayid. 
Bajpai, Mr. G. B. 
h ~l Mr. S. M. 

Bower, Mr. E. H. M. 
Coatman. Mr. J. 
Crerar, The Hononrable Mr. 1. 
Dakhan, Mr. W. M. P. GhuJam Kadi 

Khan. 
Dalal, Sardar Sir BomlUlji. 
Ghazaufar Ali KJum, Mr. 
Graham, Mr. L. 
1Iez1ett, Mr. J. 
tlira SiDgla, Brar, Bardar Bahadnr 

Honorary Captaia: 
Jowahir BiDgh, Sardar Bahadnr Bardar. 

The motion was adopted. 
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King, Mr. C. M. 
MeWatwr8, The Honourable Mr. A. C. 
Mukherjee, Mr. B. C . 
Parsona, Mr. A. A. L. 
Raghavayya Pantulu Garu, Diwan 

Bahadur T. 
Rainy, The Honourable Sir George. 
Rajah, Rllo BahRdur M. C. 
Bau, Mr. H. ShRnkar. 
&OJ-rers, Mr. P. G. 
Roy, Mr. S. N. 
ShamRldllRri LaD, Mr. 
hilli ~  Mr. J. A. 

Singh, Rai Baudur S. N. 
Stewart, Mr. J. A. 
Sykes, Mr. E. F. 
Webb, Mr. M. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

RESOLUTION BE THE RAJ PILGRIM TRAFFIC. 

llaji Abeloo. IIaroon (Sind: Muhammadan Rural) : Sir, I rise to 
move the Resolut.ion that stands in my name. It runs as follo\\'s : 

.. Thia Aa8emb1, recommenD to Hill EzeeJhooney the Governor Gl'neral in Conncil 
that a mb:ed Committee of ofticiaJa and non-oftieial Mualilllll, wit.h a dear non·oftieiul 
majority, be appointed to hold an open enquiry and take evident'e, with n vil'w to 
iaveetigate the entire qut'lltion of the fat·i1itie.8 for pilgrim .. Jlrort'Miug to the Hedjar. 
from Caleutta, Bombay IUId ~hi porta, th.. dutics 8nd 1",,,·('r8 of the Protfl('tora 
of Pilgrim_ aDd the Raj mmi ~1I allfl all mattt'rtI llertainiulr to the pilgTilll 
traIle, IUId to make thl' nee_ry rt'C!ommendationll for providil\lr bl'ttor arrangements 
for the pilgrima Bnd mitigating their hardahiJIB !lnd im'onVt'oienc'(,1I ". 

Sir, before I say anything on this ReIrolutitm. I think it my duty to 
point out that the Haj iM a lIubject in which both the Governml'nt and tJJI' 
people should take the liveliest interest. It is a fact that ahout ::10 to 40 
thousand Mussa1mans reach Jeddah ~  year by Hhips from Karachi, 
Madras, Calcutta and Bombay. Pilgrims from many fort'ign Islamic coun-
tries come to India and they embark for the Holy IJsnds from the Indian 
port.tl. H we provide them also with facilitit's in thi!! eonnt'ction they will 
earry a good impression with them as tbose of our Indian pilgrimlO wbo have 
seen the arrangement and management of the Egyptian and Java Gonrn-
menU! for the facilities of the pilgrims carry a good impreRKion with tht'm. 

The Government are aware of the fact that more l\{uAHlllmaJUI livt' undt'r 
the British Government, and therefore the British Government's duty 
towards Mul!88hnallH is greater t.han even any other Moslem State. With 
these prefatory remarks, I shall paSH on to the Resolution. 

Sir, no year p8Me8 by in which the l\fOHlem newspapen; in India do not 
publish the complaints of the MUHt;8lmans regarding varioUK hardKhillS of 
the pilgriDlM. It is an old !lOre, and in h ~ interf'.lolt of the Goverumeut it is 
neee88ary that this question should he thoroughly investigated once for aIL 



Now Sir, I submit Rome of the hardRbiPR of t.he Raj pilgriDl8 : 
1. The Pa8BGge Money.-The paMBge m ~ if! too bitfh. Before 1914 

the p88sage rate of all the companie!l W8.'I about RH. 40 (single) for deck. 
ln 1914 when t.bere waH no competition of the "hipping companie& it I'OIIe 
from HR. 40 to 100. The pll8Kage fare &.120 (return) WBR the maximum of 
the war time. After the war the Government fixed RII. 195 a8 the mmmum 
and the shipping companies (l\fes!-;rR. Tl1rnpr, ~  (JrI'isfI" and Company and 
tbe Nimazi Company) l:Iettled among thcmNelves and generally charged 
Us. 195 during the pilgrim season. When the Shustri Company fixed 
their rate of steamers for Jeddab the above two companies reduced tlleir 
l·Ut('S. But last year this company al80 joined them and all the three 
having settled among h lll ~  g-em:nlly "harged Riol. 195. 

2. Bardsh.ips in·tke 8kip8.-As regards space, I beg to submit that the 
piJgrims sit on board of such vessels in greater number than the aceomiDo-
dation is set apart" for them. A good many Hajis do not. find seats even to 
sit on. It also happens that Rbarp and well-ver"ed people go and monopolize 
a lot of space and the other poor and ignorant people go ~  begging for a 
little space and no one listens to tbem. 

Under the present arrangt"ment, tbe lliggage of the pilgrims is so 
mixed up that. several Hajis do not find their luggage and conHequentiy have 
to beg their daily bread in tbe ship. . 

There is a general complaint that no athmtion ill paid to the cleawline ... 
proper l~ 1l il i  lights, etc., in th(' h l ~ where mOlit of the Hajis are 
packed up. According t.o mit'S ,;ome space in t.he ship is allowed for the 
pilgrims for rest and fresh air, but it generally happens that that spaee is 
also occupied by the pilgrims. When a complaint from the membP.rs of 
the Haj Committee is made to the captain of the ship, he replies that he is 
powerleSR ano he cltllnot fight with the Hajis. 

There is no Muhammadan Hinclustani shop or ronlracfor in the I:Ibip to 
sell bread, butter, mutton, tea, etc., at a reru;onable price. The first few 
day" most. of the IIaji., get sea-Hick and lire not fit to prepare anything for 
thf'mNt'I"es and tlnVl go without food for a number of days. The ships 
(!on\'ey no stock of i ~  and aerated waters in "ufficient quant.ity. 

The ,lUi tl'ood supplied to the Hajis is sometimes damp and thick. 
The trouble of breaking it and getting it drit'd is "ery great. 

In the ship, the 8Vleet VHJfer is not so freely distributed allfl there is 
great scarcity of it.. Besides about 1,200 il im ~ or so get sweet water at 
OM place and at a Ii~i  time which caURea gJ?at trouble to the pilgrilllll. 

Lafri7u!s and batk m ~ are not in :mffieient numbers and generally 
there is no light in them. Females are not prm'ided with separate latrines. 

There h8.'1 been a complaint I'l'garding the manlier in whieh thf' dead 
pilgrims (both males and females) are, nnrler the p1"e8ent arr&DgeDlent. 
t.hrown into the sea. . 

3. Disift/edion and Medical lnspection.-Tbe separation of female 
pilgrimI'! from their relations or husbands at the time of disinfection and 
nJC'tlical inwpection is one of the trouh]('N met with hy thf! pilgrims before 
(,lnbarkat.ion. TiJiR separat.ion lM ~i  from thf' time tht' disinft'trtion and 
medical inspection commences and lasts even in the ship when ~ l 
',:,:olDen are seen crying and requesting other i ~i 18 to go inseareh of 
titcir hnsbandH 01' relatiooH. . ,'; , ..• , 
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4. Treatment af disinfec.tion embarkation and i mb i ~I  is 

admitted on all hands that. the majority of t ht' pilgrims being illiterate 
people do not know all the rules and regulations of disinfection. embarka· 
tion and disembarkation. and thus wht'u they I!ivl> any cause to the authori-
ties concerned they art' very harshly treated. 

5. Hardships at Kam(lran.-Before the war all pilgrims had to be 
medically examined at the port of t'mharkation. Thereafter, owing to both 
Kamaran and Jeddab being then under the Turkish Government, pilgrims 
had to be examined at one of those ports. If they were examined at 
Kamaran, they had not to be examined at Jeddah and t,ice t'ersa. In any 
case the pilgrims were charged pilgrim dues once only either at Kamaran 
or at Jeddah. Now since the war, the pilgrims han to be examined at both 
places, Kamaran as well as J eddah, and have to pay pilgrim dues at both 
ports. There does not seem to be any need for examination at Kamaran 
as it is now a British port. By the time the pilgrims reach Kamaran, they 
have already been on board the ship for over 10 days, the period of segre-
gation. In any case pilgrims are examjned at Jeddah by the Hedjaz Gov-
ernment, so that an examination at Kamaran b~  the British Government 
would appear to be purposeless. I may here mention that the Javanese 
pilgrims have not to go to Kamaran. 

6. Thefts at Kamaran.-At Kamaran a pilgrim has to undergo a 
quarantine of 24 hours and he has to suffer the troubles of transhipment 
and to carry a !>-mall portion of his luggage with him, leaving his belongings 
in the ship. The ship authorities are not responsible for the theft of the 
things left on board, for such are the conditions priuted on the tickets, 
and consequently actual thefts are commitled without any redress. 

7. Ptlgrim Camps.-The question of the pilgrim camps at the various 
pilgrim centres is very important. I have sufficient experience of the 
pilgrims' camp at Karachi and I can say that. tht're is much to be done 
there for the facilities of the pilgrims with regard to accommodation, 
sanitation, medical arrangements, issuing of pasfiPOrts, inoculation, water 
arrangements, etc. 

8. Haj Committees.-At present it is not known what the duties, 
powers, and responsibilities of the members of thc Raj Committee!> are, 
and in the absence of this the Haj Committee member!> can do no practical 
good to the pilgrims. Unless the question of the Haj Committees is 
thoroughly reconsidered no good will come out of their appointment. It is 
therefore necessary that the question of the formation of the I1aj CommiUet'II 
should be reconsidered and the duties of such I1aj Committees be prollerly 
defined by some rules and regulations. 

9. Procedure for getting Bingle Tickets very diflicull.-The procedure 
for obtaining single tickets for those who are bona fick not returning to 
India is a difficult one. It is with great difficulty that these tickets are 
obtained at present. 

10. System of Return l'ickets.-The present system of ~ i  a 
refund of the difference between the single and return fares in cue of 
those who do not return to India should 1M' considered and the ayRtem made 
easier. 

11. System of deposits and unclaimefl ckPQllits.-It is also nece&lllU'y 
that the 'present system of receiving deposits from tlte Ha.j piligrilWl and 
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the dilillOtllll of the de(lONihi he em1uirell into. In what manner tboUlland8 
of rupees lapHe to the Df'POMit ~  at the variou'J pilgrim centres is also 
a question that should be thoroughly invf>lItigated. ThoUHands of rupee. 
are realized from interest on deJ)OHits. In what manner that interest is 
utilized is alHo a question that should be im'estigated. 

12 .• Teddalt Arrattgemrnts.--Other Governments have their speetal 
arrangpmf'nts for their pilgrims lit .Jeddah regarding protection, medieinell 
and other neceHflities of thc pilgrimK. Similarly, there IIhould be a speeial 
department on behalf of the Indian Government at Jeddah to look after 
the convenience of the pilgrims. 

Conrlusion.-·Before concluding I beg to lIubmit that I am quite sure 
that, constituted 8H I suggest the Committee should be, the vexed question 
~ the hard .. hiJls of the lIaj pilgrims will be HOlved in a manner which is 

likely to result in the best interests of India. 
With theHe words I commend thill lksolution to the unanimous accept-

ance of this House. 
The Honourable Sir .uhammad Babiballah (Member for Education, 

Health lind LandN) : Sir, I feel that it will be regarded 811 IIUperflUOUS if 
I IIhould try to give an 8KKUr8JlCC to the House in general, and to my 
MUlilim brethren in partit'l1lar. of my deep interest on behalf .... f the HajiIJ. 
Indeed I should deem it my duty, nay, a privilege, if I could do something 
to alleviate their suft'eringt;, so far as they are reasonable, legitimate and 
genuine, When this Resolution waH put into my hands my mind worked 
in a particular direction for the purpose of solving the object which the 
Honourahlf' Movl'r has in mind. It seemed to me, and I may say that it 
stiU seems to mf', that the better way of tackling thl' problem would be in a 
mlnnf'r that I Khall "f'nture to explain. Honourable Members must be 
aware that at till' prt'Ht'nt moment, although the Haj pilgrimage is a 
central lIubjf'et, the rell)lonsibilities of the Government of India in that 
matter are discharged through the agency of the Provincial Governments, 
and may I add that most of the Pro"incial Governments art' aidl'd in their 
turn by what art' tl."rmed all Haj ~mmi  with of course a prepond-
erating Muslim element thereon. I have 80 far not reeeh'ed very definite 
complaints in regard to wbat the Honourable }[over has depicted in his 
very interesting Hlll'l'Ch. It seemed to me therefore not only fair but "ery 
neee!l.'Ulry that to elucidate the real position I should agree on the floor of 
thl." House to communicate to the Pro"incial Governments this Resolution, 
together with any debate that may ensu(' therl'On. and ask them to exprtllll 
their own views after consUlting their Haj Committees ; and. on receipt 
of thosl' reports froOl thl' various Provincial Governml'nts, it ,vas again 
my intention that I should lay the wbole correspondence on the table of 
the House. 

Mr. K. Ahmed (RajsiJahi Division: Muhammadan Roral): What 
about the conference you ha"l' already had and the questions asked in 
this House during the lallt two years' Was not the Honourable Membel' 
in a position to deal with the Pro"V"incial Governments Bud the Haj ComO. 
Oliftees previously with regnrd to alI the grievances' 

The Boaourable Sir .uhammad Babibullala: Yes, they were re-
ferred to the Haj Committee; and after laying them on the table of the 
House invite for consultation with mt! the Muslim Members of the Legis-
lature aDd diseuRtl with them the illtlues which emerge as a result of th.ose 
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:reports. If as a result of such discussion it. was found necessRry to 
appoint 8 Committee. tht're would bc ample material for the inveHti-
galion of the Committet'o I may remind the HOllse that 011 two previous 
occasions it was my privilege to be helped greatly by my Muslim 
brethren in the Legislature. When, in 1925, I attempted to amend the 
Indian )(el'C!lhant Shipping-Act with a view to the introduction of the 
system of return i~ l  Hlltl tht'JI IIJrltin in t!)27 when I mad£! another 
attempt for the purpose of amending  the same Act so that the J."ilgrima 
who were detained at the port of embarkation for a period beyond that 
which was regarded as reasonable should be entitled to compensation from 
the shipping companies, I adopted the procedure of seeking the help of 
the Muslim Members of the Legislature for the purpo8e of fortifying 
myself, with real Muslim public opinion, I may also inform the JIouse 
that ill connection with the consideration of this ReHolution I CHme to the 
conclusion that th(' time had come when not only the Provincial Gov-
ernments should be aided by Haj Committeet> with a preponderating Muslim 
element thereon, but that the GOVt,rnment of India ,,;)Iould allm ean to its 
~i  a C-ommittee more or le&<; of the type of what iN known as 8 Dt'llul"tmental 
Advisory COUlmittee. Indeed we have already the i~ Emigration 
Committee w.hOt;e work and WhOHe utility 81'e beyond ~l i i  They 
render such U8('ful helJ." that I 8ID tempted to think that if a similar Com-
mittee was installed for the purpoHe of helping the Department in charge 
of _ pilgrimage great benefit would be derived and such of the complaints 
which do not now reach the ears of the Governmen't! of India through 
responsible sources lllay cQme to US through the medium of that Advisory 
~ )mmi  and we shall then be in a position to act according t(l theit· 
~ i~  This, Sir, was the brief outline of till' pIau which I had envisaged 
ill my own mind when this Resolution was tabled and I claim, if I may 
say so, that there is some merit in the suggestion that I have put forward. 
At any rate it deserves some consideration. 

Mr. K. Ahmed: Tabled by aU the Muslim Ml'mtll'l's of' the l hl~  

'!'he BOD01II"&ble Sir Muhammad Babibullah: But if the Honour-
able Muslim Members of this House feel strongly that a commit.tt'f' of 
enquiry should be appointed, I shall certainly not oppose it. (Cbet'rs.) 

I have not paid one of my rare visits to this Honse, for the purpOlle 
of opposing the Resolution, or for exhibiting anything likl' an unNml-
promising attitudt'. (Cheers.) If the Muslim Mt'mherM of this HOllse fef'l 
that they will he satisfierl with nothing Hhort of an appoint/ment of a {"..om-
mittee, I repeat that, on behalf of the Government of India I shall aceept 
their verdict (Cheers). But at the same time let me inform thf' HouRie 
that I am prepared to accept the Resolution subject, of course, to the 
usual conditions. The first condition, as Honourable Members will realise, 
is one which will lie in their own hands--I mean the appointment of a 
Committee should be approved by the Standing Finance Committee, and 
the funds therefor voted by this House. The second is more or less the 
usual condition, namely, that the ~m  of India will reserve to 
itself diScretion in regard to the choice of the personnel and the tenus 
of reference to that Committee. And one last condition which Honourable 
:Members will reeogniae is one of importance, and it is this, that the aetivi-
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ties of this Committee will be conAned only to arrangemen't'M made in 
India. (A,. BOtJ01If'Gble Member: " What about quarantine conditions I") 
This condition is necessary, I W88 going to explain, in order to avoid the 
Committee, if appointed, olaiming to investigate such matte1"8 &8 the 
quarantine arrangements made at Kamaran, which is in the Persian ~ 
or in the Hedjaz which, 88 Honourable Members know, ia a foreign terri. 
tory. (An Honourable Member: "Is it f") That is how I undel'lltaDd 
it. Well, it will obviously be imp088ible .. ,. (Mr. K. AA.med : " Protected 
by the British.") Everybody is protected by the British. It will, there· 
fore, be obviously imposlfible to bring the affairs of Kamaran and the 
Hedjaz within the ambit of a Committee set up by the Government of 
India and whose jurisdiction mm;t certainly bt·gin and end with British 
India. I just wanted to make this position sufficiently clear. If my Muslim 
brethren are willing to accept those conditions, and if they insist on the 
aprointment of a Committee as the only step towards the investigation of 
the grievances of the pilgrims, I repeat that I am quite willing to accept it. 
(Cheers.) 

llaulvi IIohunmacJ Bhafee (Tirhut Division: Muhammadan): 
Sir, I rise, with your permisaion, to lend my support to the &:aol1ft.iOll 
moved by my Honourable friend, Hajj Abdoola Haroon. Before I do 

'"0 ".M. so, I have to. thank the Honourable Sir lIuhamma d 
Habibullah for the frankness with which he haa put 

his case and for the sympathy he has shown in the troubles of the Hajia. 
Sir, it fell to my lot in the very beginning of my career &8 • Member of 
this Assembly to study all the Acts, the rules and the regulatioDS 

~li i  Hajis from the t'arliest time!>. I have studied them with 
~Il ~ ~  and care. and I think I can unden;tand the implications of 
these Acts and these rules and regulationli. I thought at that very 
moment that these rules and regulations were not made With reference 
to the life, the feelintt and the sentiments of the people who were 
conct'rned with those laws and for whom they were made. Fortunately, 
l>l'Un after that, I had to fight for the opening of the Haj season that year 
and we had to force our way to Hedjaz because the Government discouraged 
the Haj in that season. I had to !:ravel myself to the Hedjaz. Although 
I was offered some very comfortable position on my journey to the 
Hedjaz, I preferred to go through all the minute details through which 
the poor pilgrims had to pass. 

Mr. Prelident: Order. order. I do not desire to interrupt the 
UOllourable Member, but I hope he will realise that the issue between 
the Government and the House is not whether a Committee should or 
should not be appointed. The t}overnment as I understood tile 
Honourable Member is prepared to appoint a Committee if the Muslim 
Members want it and if they accept the conditions indicated by- him. 
So the discussion should better be confined to the acceptance or' other-
,!ise of the conditions which the Honourable Member has just men-
tIoned. 

. Maulvi Mohammad Ihaf .. : I waa just going to refer to that. It 
18 only for that reason that I have risen to speak. You will see that 
the object of the Resolution is to get a Committee to go into all these 
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details an4 find out for ~i  Ilou.se all. h~ grie:vances wWQb the l;Wis 

. really suffer from, from the tiD;le they leave their homes till the time 
when they reach the place up to which. the British Government have 

'got their influence. 
Mr. President: The Government has no objection to the appoint-

.ent of a Committee. 
II&1alvi Mohammad Bhafee : If they left out the .troubles at Kamaran, 

which is 'so far as I know under the influence of the British Govern-
ment, although I have been told that it is directly under the control of 
the British ..... . 

The Honourable Sir Mghammad Babibullah: No, no. 
llaulvi _hun"'" Shafee: Howe\'er it is certainly under the 

influence of· the British if not under their direct control. I am oertaill 
about that. Therefore, I was telling you, Sir, that we have got to 
see whether the rules and regulations which are at present in vogue 
for the Hajis are to be,overhauled all through or not. That is the point. 
If you only want to touch the question 80 far as the Indian 1)9rt is 
concerned, it is not of much avail. We have got to go beyond' t1;1at . .w., have got to go to that limit up to which we find that the British 
Government can influence the authorities who are working in those 
plaees. That 1« the real point. I was going not to ask for the appoint-
ment of a -Committee. H it had been my Resolution I would have 
asked -for the election of- a Committee by this House. However, it is 
:not the Resolution before the House. Therefore I confine myself to 
p&inting out ..... . 

BIr. President: The Honourable Member is entitled to move an 
-amendment. 

IIaalvt MD-_ad lhafee : I have not done so. However, my point 
is that we have got to go over the whole thing. I am trying to bring 
out before the Honourable Member in charge of this Department that 
-it will not do to touch one part and leave the other part at the mercy 
of the authorities who are dealing with it at present. Of course we 
-do not want that the British Government should be dragged into a 
matter in which they have no concern. That would of COU1"fle be beyoncI 
the power of the British Government, but 80 far II~ we ean go ~ 
ought to go. If we are satisfied by our private talk with the Honourable 
~I mb  in charge that the British Government cannot go into ~b  
question, if we feel that the British Government is helpless there. ,ve 
cannot press it ; but if we are not satisfied as regards that point we 
shall certainly press the point. One point I was going to urge mOllt 
strongly iR that thc Honourable )fember will remember when consti-
tuting the mmi ~  that the Committee which is required to be 
formed is one of official and non-official ~ l m  with a majority of 
non-officialll. That of course has to be seen because it is then and theD 
alone that you will be able to know the public mind. If on the other 
hand you make your choice ..... . 

The Honourable Sir Kuhammad Habibullah: I have not tried to 
discuss any sing-Ie item· in the Resolution, 1_ have not eJ:presses\ any 
difference· of opinion', 110 far as tliecontrtit-ution ot the Committee is 
concerned and I do not think it iA necessary. 



1Ir. President: I think it would be a much better course for 
Honourable Members representing the community to meet Sir Muham-
mad Habibullah before the next non-official day approaches and discuss 
the whole question with him. There is hardly any di1rerence of opinion 
between Government and non-oftieial Members in this matter, and I 
do not see why they could not come to an understanding on the question 
and save the time of the House. 

Ma.ulvi Mohammad lhafee: I don't think we should leave this 
opportunity. This Resolution may be pa88ed and there is nothing ..... 

Mr. President: If Honourable Members do not want to come to an 
agreement with the Government they are entitled to do 80, but if there 
is a chance of agreement there is no reason why it should not be taken. 

Maulvi Mohammad 8ha.fee: If the particular restrictions were 
removed from the offer made by Government, the Resolution might be 
passed to-day. I do not want to miss this opportunity. 

Mr. President: The object is to get something from the Government. 
That can be more effectively had by the course I have suggested. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 6th September, 1928. 
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